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RAJYA SABHA

Monday, the 8th December, 2014/17th Agrahayana, 1936 (Saka)

The House met at eleven of the clock,

MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

MR. DEPUTY CHAIRMAN: Now papers to be laid on the Table of the House.

Shrimati Smriti Zubin Irani. ...(Interruptions)...

st S IWT : HEA YU Heley, 9 UfqUel Pl (U 9T T Bl
AT S| ...(TALH). .

MR. DEPUTY CHAIRMAN: Let me finish this. ...(Interruptions)... Let me finish
this. ...(Interruptions)...

sft IRT A1Ea : HEIGY, SAD! Ao ST ... (). ..
MR. DEPUTY CHAIRMAN: Let me do this.
I.  Notification of the Ministry of Human Resource Development

II. Report and Accounts (2012-13, 2013-14) of various Sarva Shiksha Abhiyan

Societies, Educational Institutions and related papers

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): Sir, I lay on the Table:—

I.  Acopy (in English and Hindi) of the Ministry of Human Resource Development
(Department of Higher Education) Notification No. S.O. 2078 (E), dated the
19th August, 2014, publishing the First Statutes of the Indian Institutes of
Science Education and Research (IISER), under sub-section (3) of Section 34
of the National Institute of Technology, Science Education and Research Act,
2007. [Placed in Library. See No. L.T. 1082/16/14]

II. A copy each (in English and Hindi) of the following papers:—

(1) (a) Annual Report and Accounts of the Chandigarh Sarva Shiksha
Abhiyan Society (SSA), Union Territory of Chandigarh, for the year
2013-14, together with the Auditor’s Report on the Accounts.

(b) Statement by Government accepting the above Report.

[Placed in Library. See No. L.T. 927/16/14]
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Annual Report of the Navodaya Vidyalaya Samiti, NOIDA, Uttar
Pradesh, for the year 2012-13.

Annual Accounts of the Navodaya Vidyalaya Samiti, NOIDA, Uttar
Pradesh, for the year 2012-13, and the Audit Report thereon.

Review by Government on the working of the above Samiti.

Statement giving reasons for the delay in laying the papers

mentioned at (ii) (a) and (b) above.

[Placed in Library. See No. L.T. 849/16/14]

Annual Report and Accounts of me Sarva Shiksha Abhiyan (SSA),
Rajasthan Council of Elementary Education, Jaipur, Rajasthan,
for the year 2012-13, together with the Auditor’s Report on the

Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers

mentioned at (iii) (a) above.

[Placed in Library. See No. L.T. 1077/16/14]

Annual Report and Accounts of the Rajya Madhyamik Shiksha
Mission implementing the Rashtriya Madhyamik Shiksha Abhiyan
(RMSA), Chhattisgarh, for the year 2012-13, together with the
Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers

mentioned at (iv) (a) above.

[Placed in Library. See No. L.T. 731/16/14]

Annual Report and Accounts of the Indian Institute of Advanced
Study (ITAS), Shimla, for the year 2012-13, together with the
Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers

mentioned at (v) (a) above.

[Placed in Library. See No. L.T. 1076/16/14]
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Annual Report and Accounts of the Bihar Madhyamik Shiksha
Parishad implementing the Rashtriya Madhyamik Shiksha Abhiyan
(RMSA) Bihar, for the year 2012-13, together with the Auditor’s

Report on the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (vi) (a) above.

[Placed in Library. See No. L.T. 1080/16/14]

Annual Report and Accounts of the Madhya Pradesh Madhyamik
Shiksha Samiti implementing the Rashtriya Madhyamik Shiksha
Abhiyan (RMSA), Bhopal, for the year 2012-13, together with the
Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (vii) (a) above.

[Placed in Library. See No. L.T. 1079/16/14]

Annual Report and Accounts of the Rajiv Vidya Mission (SSA)
Hyderabad, Andhra Pradesh, for the year 2012-13, together with
the Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers

mentioned at (viii) (a) above.

[Placed in Library. See No. L.T. 930/16/14]

I.  Notification of the Ministry of Coal

II. Notifications of the Ministry of Power

III. Reportand Accounts (2013-14) of various Power Corporations, JERC, Gurgaon

and related papers

IV. Report and Accounts (2013-14) of C-WET, Chennai, SSS-NIRE, kapurthala
and related papers

THE MINISTER OF STATE OF THE MINISTRY OF POWER; THE MINISTER
OF STATE OF THE MINISTRY OF COAL; AND THE MINISTER OF STATE OF THE
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MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL): Sir |
lay on the Table:—

L

II.

III.

A copy (in English and Hindi) of the Ministry of Coal Notification No. S.O.
2770 (E), dated the 28th October, 2014, - amending Notification No. S.0O. 2155
(E), dated the 21st September, 2011, to insert certain entries in the original

Notification, under sub-section (1) of Section 28 of the Mines and Minerals

(Development and Regulation) Act, 1957.

(1)

(i)

[Placed in Library. See No. L.T. 956/16/14]

A copy each (in English and Hindi) of the following Notifications of

the Ministry of Power, under Section 179 of the Electricity Act, 2003,

along with delay statement:—

()

@)

No. L-1/144/2013/CERC, dated the 12th March, 2014, publishing
the Central Electricity Regulatory Commission (Terms and

Conditions of Tariff) Regulations, 2014.

No. L-1/148/2014/CERC, dated the 10th June, 2014, publishing
the Central Electricity Regulatory Commission (Power System
Development Fund) Regulations, 2014.

[Placed in Library. See No. L.T. 957/16/14]

A copy each (in English and Hindi) of the following Notifications of

the Ministry of Power, under Section 182 of the Electricity Act, 2003,

along with delay statement:—

(M

@)

No. JERC-14/2010, dated the 22nd April, 2014, publishing the
Joint Electricity Regulatory Commission for State of Goa and
Union Territories (Procurement of Renewable Energy) First

Amendment Regulations, 2014.

No. JERC-18/2014, dated the 11th July, 2014, publishing the
Joint Electricity Regulatory Commission for the State of Goa and
Union Territories (except Delhi) (Multi Year Distribution Tariff)
Regulations, 2014.  [Placed in Library. See No. L.T. 957/16/14]

A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—
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Thirty-eighth Annual Report and Accounts of the National
Thermal Power Corporation Limited (NTPC), New Delhi, for the
year 2013-14, together with the Auditor’s Report on the Accounts
and the comments of the Comptroller and Auditor General of India

thereon.

Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 955/16/14]

Forty-fifth Annual Report and Accounts of the Rural Electrification
Corporation Limited (REC), New Delhi, for the year
2013-14, together with the Auditor’s Report on the Accounts and
the comments of the Comptroller and Auditor General of India

thereon.

Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 954/16/14]

(iii) A copy each (in English and Hindi) of the following papers, under sub-
section (2) of Section 105 of the Electricity Act, 2003:—

(a)

(b)

Sixth Annual Report and Accounts of the Joint Electricity
Regulatory Commission (JERC) Gurgaon, Haryana, for the State
of Goa and Union Territories, for the year 2013-14, together with
the Auditor’s Report on the Accounts.

Review by Government on the working of the above

Commission. [Placed in Library. See No. L.T. 959/16/14]

IV. A copy each (in English and Hindi) of the Following papers:—

@ (@
(b)
(i) (a)

Annual Report and Accounts of the Centre for Wind Energy
Technology (C-WET), Chennai, for the year 2013-14, together
with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 960/16/14]

Sixteenth Annual Report and Accounts of the Sardar Swaran Singh-
National Institute of Renewable Energy (SSS-NIRE), Kapurthala,



6 Papers laid on [RAJYA SABHA] the Table

Punjab, for the year 2013-14, together with the Auditor’s Report

on the Accounts.

(b) Review by Government on the working of the above Institute
[Placed in Library. See No. L.T. 961/16/14]

Report and Accounts (2013-14) of WAPCOS Limited and related papers

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, on behalf of SHRI SANWAR LAL J AT, I lay
on the Table, under sub-section (1) (b) of Section 394 of the Companies Act, 2013, a copy
each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the WAPCOS Limited, New Delhi, for the
year 2013-14, together with the Auditor’s Report on the Accounts and the

comments of the Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report
[Placed in Library. See No. L.T. 1186/16/14]

Reports and Accounts (2012-13) of various Educational Institutions

and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): Sir, I lay on the Table, a copy each
(in English and Hindi) of the following papers:—

(1) (a) Annual Report and Accounts of Sarva Shiksha Abhiyan Rajya Mission,
Itanagar, Arunachal Pradesh, for the year 2012-13, together with the
Auditor’s Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(1) (a) above. [Placed in Library. See No. L.T. 1144/16/14]

(il)) (a) Annual Reportand Accounts of the Jharkhand Education Project Council
(JEPC), Ranchi, implementing the Sarva Shiksha Abhiyan, Jharkhand,
for the year 2012-13, together with the Auditor’s Report on the

Accounts.
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Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at

(ii) (a) above. [Placed in Library. See No. L.T. 1145/16/14]

Annual Report and Accounts of the Madhyamik Shiksha Abhiyan
Parishad, Uttar Pradesh, implementing the Rashtriya Madhyamik
Shiksha Abhiyan (RMSA), Lucknow, for the year 2012-13, together
with the Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at

(iii) (a) above. [Placed in Library. See No. L.T. 1146/16/14]

Annual Report and Accounts of the Haryana School Shiksha Pariyojna
Parishad implementing the Rashtriya Madhyamik Shiksha Abhiyan
(RMSA) Panchkula, Haryana, for the year 2011-12, together with the
Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at

(iv) (a) above. [Placed in Library. See No. L.T. 1147/16/14]

Annual Report and Accounts of the Haryana School Shiksha Pariyojna
Parishad implementing the Rashtriya Madhyamik Shiksha Abhiyan
(RMSA) Panchkula, Haryana, for the year 2012-13, together with the
Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(v) (a) above. [Placed in Library. See No. L.T. 1148/16/14]

Notifications of the Ministry of Road Transport and Highways

Reports and Accounts (2013-14) of various Corporations and related papers

Administration Reports and Accounts (2013-14) of various Port Trusts and

related papers
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SHRI MUKHTAR ABBAS NAQVI: Sir, on behalf of Shri Radhakrishnan P., I lay

on the Table:—

L )

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Road Transport and Highways, under Section 10 of the
National Highways Act, 1956:—

(M

2

(€)

“4)

)

S.0. 333 (E), dated the 5th February, 2014, regarding acquisition
of land, with or without structure, from K.M. 76.800 to K.M.
150.000 (Yadgiri - Warangal Section) on National Highway No.
202 (new National Highway No. 163) in Warangal District in the
State of Andhra Pradesh.

[Placed in Library. See No. L.T. 1192/16/14]

S.0. 433 (E), dated the 18th February, 2014, regarding acquisition
of land, with or without structure, from K.M. 30.000 to K.M.
54.000 (Hyderabad - Yadgiri Section) on National Highway No.
202 (new National Highway No. 163) in Nalqonda District in the
State of Andhra Pradesh.

[Placed in Library. See No. L.T. 1192/16/14]

S.0. 467 (E), dated the 19th February, 2014, regarding acquisition
of land, with or without structure, from K.M. 583.350 to K.M.
595.822 (Dibrugarh By-Pass Section) on National Highway No.37
in Dibrugarh District in the State of Assam.

[Placed in Library. See No. L.T. 966/16/14]

S.0. 487 (E), dated the 20th February, 2014, regarding acquisition
of land, with or without structure, for construction of 4-lane bridge
over river Brahmapurta including viaduct and its approaches
connecting Bongoan near Numaligarh on NH-37 and Gohpur on
NH-52 under SARDP-NE in the State of Assam.

[Placed in Library. See No. L.T. 966/16/14]

S.0. 488 (E), dated the 20th February, 2014, regarding acquisition
of land, with or without structure, for construction of 4-lane bridge
over river Brahmapurta including viaduct and its approaches
connecting Bongoan near Numaligarh on NH-37 and Gohpur on
NH-52 under SARDP-NE in the State of Assam.



Papers laid on

(6)

(7

®)

)

(10)

[8 December, 2014] the Table 9

S.0. 489 (E), dated the 20th February, 2014, regarding acquisition
of land, with or without structure, on National Highway No. 37 and
37Afrom Uriagaon (278.580 K.M. on NH-37) - Kaliabor (315.432
K.M. on NH- 37) 2 No. Bhurdondha near Kaliabhomora Bridge
8.800 K.M. on NH-37A) in Nagaon District. National Highway
No. 37A, 52 and 52A in the Stretch from Kaliabhomora bridge
(9.28 K.M. on NH-37A) -Dolabari (17.30 K.M. on NH- 37A) -
Jamaguri (182-00 K.M. on NH-52) Gohpur (264.10 K.M. on NH-
52) - Holongi (20.30.km on NH- 52A) in Sonitpur District in the
State of Assam. [Placed in Library. See No. L.T. 966/16/14]

S.0. 498 (E), dated the 21st February, 2014, regarding acquisition
of land, with or without structure, from K.M. 275.000 to K.M.
304.170 including the bypass (Tirupati - Andhra Pradesh/Tamil
Nadu Border Section) on National Highway No. 205 in Chittoor
District in the State of Andhra Pradesh.

[Placed in Library. See No. L.T. 1192/16/14]

S.0. 668 (E), dated the 5th March, 2014, regarding acquisition
of land, with or without structure, from K.M. 9.280 to K.M.
17.300 (Kaliabhomora bridge - Dolabari Section) on NH 37-A,
KM 17.300 of NH 37A to KM 182.000 of NH-52 (Dolabari to
Panchmile-Napam-Chowkighat-Jamuguri Section), KM 182.000
to KM 264.100 (Jamuguri - Gohpur Section) on NH-52 and KM
264.100 of NH-52 to KM 20.300 of NH-52A (Gohpur - Holongi

section) in the State of Assam.

S.0. 669 (E), dated the 5th March, 2014, regarding acquisition
of land, with or without structure, from K.M. 278.580 (Uriagaon
Junction point) to K.M. 315.315 (Kaliabor Tiniali) on National
Highway No. 37A and KM 0.000 to KM 9.280 of NH-37A
(Kalibor Tiniali-Kaliabhomora bridge section) of Nagaon District

in the State of Assam.

[Placed in Library. See No. L.T. 966/16/14]

S.0. 803 (E), dated the 15th March, 2014, regarding acquisition of
land, with or without structure, from K.M. 20.200 to K.M. 80.400

(Vikravandi-Kumbakonam-Thanjavur ~ Section) on National
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Highway No0.45C in Cuddalore District in the State of Tamil
Nadu. [Placed in Library. See No. L.T. 966/16/14]

S.0. 807 (E), dated the 15th March, 2014, regarding acquisition
of land, with or without structure, from K.M. 224.360 to K.M.
350.450 and K.M. 350.450 to joining of National Highway No. 7
at K.M. 216.650 (Kadapa - Kurnool Section) on National Highway
No. 18 in Kurnool District in the State of Andhra Pradesh.

[Placed in Library. See No. L.T. 1192/16/14]

S.0. 860 (E), dated the 20th March, 2014, regarding acquisition
of land, with or without structure, for construction/widening of
Chennai Bypass (Phase-I), connecting NH-45 at K.M. 27.800 and
NH-4 at K.M. 13.800 in Kancheepuram District in the State of
Tamil Nadu.

S.0. 1065 (E), dated the 9th April, 2014, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 155.626
(Thanjavur - Manamadurai Section) on National Highway No. 226

in Thanjavur District in the State of Tamil Nadu.

S.0. 1070 (E), dated the 11th April, 2014, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 155.626
(Thanjavur - Manamadurai Section) on National Highway No. 226

in Thanjavur District in the State of Tamil Nadu.

[Placed in Library. See No. L.T. 966/16/14]

S.0. 1136 (E), dated the 24th April, 2014, regarding acquisition of
land, with or without structure, from K.M. 0.040 to K.M. 16.000
(Vijayawada bypass Section) on National Highway No. 5 in Guntur
District in the State of Andhra Pradesh.

S.0. 1138 (E), dated the 24th April, 2014, regarding acquisition of
land, with or without structure, from K.M. 48.700 to K.M. 64.500
(Vijayawada- Machilipatnam Section) on National Highway No. 9
in Krishna District in the State of Andhra Pradesh.

[Placed in Library. See No. L.T. 1192/16/14]
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S.0. 1147 (E), dated the 25th April, 2014, regarding acquisition of
land, with or without structure, from K.M. 6.800 to K.M. 133.764
on National Highway No.44 (Agartala-Sabroom Section) in the
State of Tripura. [Placed in Library. See No. L.T. 966/16/14]

S.0. 1225 (E), dated the 7th May, 2014, regarding acquisition
of land, with or without structure, from K.M. 140.600 to K.M.
194.210 (Rewa - Hanumana Section) on National Highway No. 7
in Rewa District in the State of Madhya Pradesh.

[Placed in Library. See No. L.T. 1192/16/14]

S.0. 1380 (E), dated the 27th May, 2014, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 144.630
(Jalandhar - Barnala Section) on National Highway No. 71 in
Barnala District in the State of Punjab.

S.0. 1511 (E), dated the 13th June, 2014, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain
entries in the original Notification.

S.0. 1512 (E), dated the 13th June, 2014, amending Notification
No. S.0. 655, dated the 14th March, 2014, to substitute certain
entries in the original Notification.

S.0. 1513 (E), dated the 13th June, 2014, declaring highway No.
348A to be a National Highway in the State of Maharashtra and
inserting in the Schedule of the Act.

S.0. 1514 (E), dated the 13th June, 2014, amending Notification
No. S.0. 689 (E), dated the 4th April, 2011, to substitute certain

entries in the original Notification.

S.0. 1515 (E), dated the 13th June, 2014, declaring highway No.
713,513, 313, 113 and 713A to be National Highway in the State
of Arunachal Pradesh and inserting them in the Schedule of the
Act.

S.0. 1517 (E), dated the 13th June, 2014, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

[Placed in Library. See No. L.T. 1192/16/14]
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S.0. 1518 (E), dated the 13th June, 2014, amending Notification
No. S.0. 1096 (E) dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0. 1519 (E), dated the 13th June, 2014, declaring highway Nos.
702B and 702C to be National Highways in the State of Assam and
Nagaland.

S.0. 1520 (E), dated the 13th June, 2014, publishing Corrigendum
to Notification No. S.0. 1096 (E), dated the 4th August, 2005, to

substitute certain entries in the original Notification.

S.0. 1521 (E), dated the 13th June, 2014, amending Notification
No. S.0. 689 (E), dated the 4th April, 2011, to substitute certain

entries in the original Notification.

S.0. 1522 (E), dated the 13th June, 2014, declaring highways Nos.
341, 147A, 351 and 927D to be National Highways in the State of
Gujarat and highway No. 953 in the State of Maharashtra.

[Placed in Library. See No. L.T. 1192/16/14]

S.0. 1530 (E), dated the 16th June, 2014, amending Notification
No. S.0. 1147 (E), dated the 24th April, 2014, to insert certain

entries in the original Notification.

S.0. 1545 (E), dated the 17th June, 2014, regarding acquisition of
land, with or without structure, from K.M. 6.800 to K.M. 14.375
(Agartala-Udaipur Section) on National Highway No.44 in West
Tripura District in the State of Tripura.

S.0. 1546 (E), dated the 17th June, 2014, regarding acquisition
of land, with or without structure, from K.M. 14.375 to K.M.
38.950 (Agartala-Udaipur Section) on National Highway No.44 in
Sepahijala District in the State of Tripura.

S.0. 1547 (E), dated the 17th June, 2014, regarding acquisition
of land, with or without structure, from K.M. 38.950 to K.M.
68.645 (Agartala-Sabroom Section) on National Highway No.44

in Gomati District the State of Tripura.

[Placed in Library. See No. L.T. 966/16/14]
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S.0. 1548 (E), dated the 17th June, 2014, regarding acquisition of
land, with or without structure, from K.M. 68.645 to K.M. 133.764
(Udaipur-Sabroom Section) on National Highway No.44 in South
Tripura District in the State of Tripura.

[Placed in Library. See No. L.T. 966/16/14]

S.0. 1610 (E), dated the 26th June, 2014, regarding acquisition of
land, with or without structure, from K.M. 373.800 to K.M.468.400
on National Highway No. 78 (new National Highway No. 43) in
Surajpur District in the State of Chhattisgarh.

S.0. 1612 (E), dated the 26th June, 2014, regarding acquisition of
land, with or without structure, from K.M. 80.700 to K.M. 155.000
(Bilaspur - Ambikapur Section) on National Highway No. 111 in
Korba District in the State of Chhattisgarh.

S.0. 1647 (E), dated the 30th June, 2014, publishing Corrigendum
to Notification No. S.0O. 1691 (E), dated the 24th August, 2011.

S.0. 1670 (E), dated the 2nd July, 2014, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0. 1671 (E), dated the 2nd July, 2014, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0. 1673 (E), dated the 2nd July, 2014, amending Notification
No. S.0. 1297 (E), dated the 24th November, 2004, to substitute

certain entries in the original Notification.

S.0. 1674 (E), dated the 2nd July, 2014, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0. 1834 (E), dated the 15th July, 2014, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

[Placed in Library. See No. L.T. 1192/16/14]
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S.0. 1835 (E), dated the 15th July, 2014, publishing Corrigendum
to Notification No. S.O. 1988 (E), dated the 27th August, 2011.

S.0. 1879 (E), dated the 21st July, 2014, regarding acquisition
of land, with or without structure, from K.M. 422.000 to K.M.
528.300 (Chitradurga - Shimoga Section) on National Highway
No. 13 in Chitradurga, Davangere and Shimoga Districts in the
State of Karnataka.

S.0. 1891 (E), dated the 24th July, 2014, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to add certain

entries in the original Notification.

S.0. 1892 (E), dated the 24th July, 2014, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0. 1893 (E), dated the 24th July, 2014, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0.2059(E), dated the 14th August, 2014, publishing Corrigendum
to Notification No. S.O. 457 (E), dated the 18th February, 2014.

S.0. 2062 (E), dated the 14th August, 2014, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0.2064 (E), dated the 14th August, 2014, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0.2066 (E), dated the 14th August, 2014, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0.2067(E), dated the 14th August, 2014, publishing Corrigendum
to Notification No. S.O. 873 (E), dated the 4th March, 2014.

[Placed in Library. See No. L.T. 1192/16/14]

S.0.2117 (E), dated the 22nd August, 2014, regarding appointment
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of competent authority for acquisition of land from K.M. 4.285 to
K.M. 45.627 on National Highway 27 in Allahabad District in the
State of Uttar Pradesh.

S.0. 2178 (E), dated the 28th August, 2014, regarding acquisition
of land, with or without structure, from K.M. 75.771 to K.M. 90.460
(Raigarh - Sarangarh - Saraipali Section) on National Highway No.
216 (New National Highway No. 153) in Mahasamund District in
the State of Chhattisgarh.

[Placed in Library. See No. L.T. 1192/16/14]

S.0. 2204 (E), dated the 2nd September, 2014, amending
Notification No. S.O. 689 (E), dated the 4th April, 2011, to

substitute certain entries in the original Notification.

S.O. 2205 (E), dated the 2nd September, 2014, amending
Notification No. S.O0. 689 (E), dated the 4th April, 2011, to

substitute certain entries in the original Notification.

S.0. 2206 (E), dated the 2nd September, 2014, amending
Notification No. S.O. 689 (E), dated the 4th April, 2011, to

substitute certain entries in the original Notification.

S.0. 2207 (E), dated the 2nd September, 2014, amending
Notification No. S.O. 689 (E), dated the 4th April, 2011, to

substitute certain entries in the original Notification.

S.0. 2208 (E), dated the 2nd September, 2014, amending
Notification No. S.0. 1096 (E), dated the 4th August, 2005, to

substitute certain entries in the original Notification.

S.0.2217 (E), dated the 3rd September, 2014, regarding acquisition
of land, with or without structure, from K.M. 7.000 to K.M. 28.000
(Rewa - Sidhi Section) on National Highway No. 75E in Rewa
District in the State of Madhya Pradesh.

S.0.2218 (E), dated the 3rd September, 2014, regarding acquisition
of land, with or without structure, from K.M. 34.000 to K.M.
48.000 (Rewa - Sidhi Section) on National Highway No. 75E in
Sidhi District in the State of Madhya Pradesh.

[Placed in Library. See No. L.T. 1192/16/14]
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S.0.2219 (E), dated the 3rd September, 2014, regarding acquisition
of land, with or without structure, from K.M. 48.000 to K.M.
82.400 (Rewa - Sidhi Section) on National Highway No. 75E in
Sidhi District in the State of Madhya Pradesh.

S.0. 2232 (E), dated the 5th September, 2014, declaring highways
Nos. 168, 168A, 353D, 306A and 547E in Rajasthan, Gujarat,
Mizoram and Maharashtra to be new National Highways and their
deemed insertion in the Schedule of the Act.

S.0.2233(E), dated the 5Sth September, 2014, amending Notification
No. S.0. 689 (E), dated the 4th April, 2011, to substitute certain

entries in the original Notification.

S.0. 2234 (E), dated the 5th September, 2014, omitting new
National Highway No. 147A from the Schedule of the National
Highways Act, 1956.

S.0. 2235 (E), dated the 5th September, 2014, directing the
National Highways and Infrastructure Development Corporation to
exercise the function relating to the development and maintenance
from K.M. 26.398 to K.M. 115.000 of Tolloi - Tadubi Section of
National Highway No. 102A in the State of Manipur.

S.O0. 2236 (E), dated the 5th September, 2014, amending
Notification No. S.O. 1230 (E), dated the 16th May, 2013, to

substitute certain entries in the original Notification.

S.0. 2237 (E), dated the 5th September, 2014, amending
Notification No. S.0. 1096 (E), dated the 4th August, 2005, to

substitute certain entries in the original Notification.

S.0. 2290 (E), dated the 9th September, 2014, regarding
appointment of competent authority for acquisition of land, from
K.M. 0.000 to K.M. 68.280 on National Highway No. 149 in Angul
District in the State of Odisha.

S.0. 2321 (E), dated the 12th September, 2014, regarding
acquisition of land, with or without structure, from K.M. 103.000
to K.M. 200.000 (Jabalpur - Bhopal Section) on National Highway
No. 12 in Narsinghpur District in the State of Madhya Pradesh.

[Placed in Library. See No. L.T. 1192/16/14]
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S.0. 2322 (E), dated the 12th September, 2014, regarding
acquisition of land, with or without structure, from K.M. 24.100 to
K.M. 157.000 (Ajmer - Nagaur Section) on National Highway No.
89 in Nagaur District in the State of Rajasthan.

S.0. 2323 (E), dated the 12th September, 2014, regarding
acquisition of land, with or without structure, from K.M. 3.400
to K.M. 22.800 (Jabalpur - Mandla - Chilpi Section) on National
Highway No. 12A in Jabalpur District in the State of Madhya
Pradesh.

S.0. 2324 (E), dated the 12th September, 2014, publishing
Corrigendum to Notification No. S.O. 3084 (E), dated the 9th
October, 2013.

S.0. 2325 (E), dated the 12th September, 2014, publishing
Corrigendum to Notification No. S.O. 1346 (E), dated the 20th
May, 2014.

S.0. 2329 (E), dated the 12th September, 2014, regarding
acquisition of land, with or without structure, from K.M. 226.400
to K.M. 296.070 (Nagaur - Jodhpur Section) on National Highway
No. 65 in Jodhpur District in the State of Rajasthan.

S.0.2330(E), dated the 12th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 342.000 to K.M.
415.000 (Kalyan - Andhra Pradesh Border Section) on National
Highway No. 222 in Beed District in the State of Maharashtra.

S.0.2331(E),dated the 12th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 342.000 to K.M.
415.000 (Kalyan - Andhra Pradesh Border Section) on National
Highway No. 222 in Beed District in the State of Maharashtra.

S.0. 2332 (E), dated the 12th September, 2014, regarding
acquisition of land, with or without structure, from K.M. 81.000 to
K.M. 81.750 (Dhamtari - Jagdalpur Section) on National Highway
No. 43 (new National Highway No. 30) in Dhamtari District in the
State of Chhattisgarh.

[Placed in Library. See No. L.T. 1192/16/14]
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S.0. 2335 (E), dated the 12th September, 2014, amending
Notification No. S.0. 2825 (E), dated the 23rd November, 2010, to

insert certain entries in the original Notification.

[Placed in Library. See No. L.T. 1192/16/14]

S.0. 2371 (E), dated the 16th September, 2014, regarding
acquisition of land, with or without structure, from K.M. 538.000
to K.M. 604.000 (Demow to Dibrugarh Section) on National
Highway No.37 in Dibrugarh District in the State of Assam.

S.0. 2372 (E), dated the 16th September, 2014, regarding
acquisition of land, with or without structure, for construction of
4-lane bridge over river Brahmapurta including viaduct and its
approaches connecting Bongoan near Numaligarh on NH-37 and
Gohpur on NH-52 under SARDP-NE in the State of Assam.

[Placed in Library. See No. L.T. 966/16/14]

S.0. 2373 (E), dated the 16th September, 2014, regarding
acquisition of land, with or without structure, from K.M. 397.000
to K.M. 439.000 (Numaligarh to Da-Dhara Section) on National
Highway No.37 in Golaghat District in the State of Assam.

[Placed in Library. See No. L.T. 966/16/14]

S.0.2375(E),dated the 16th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 3.800 to K.M. 25.645
and K.M. 30.470 to K.M. 75.771 (Raigarh - Sarangarh - Saraipali
Section) on National Highway No. 126 (new National Highway
No. 153) in Raigarh District in the State of Chhattisgarh.

S.0. 2400 (E), dated the 16th September, 2014, regarding
acquisition of land, with or without structure, from K.M.75.000
to K.M. 127.500 (Kattipudi - Digamarru Section) on National
Highway No. 214 (new National Highway No. 216) in East
Godavari District in the State of Andhra Pradesh.

S.0.2401 (E),dated the 16th September, 2014, regarding acquisition
of'land, with or without structure, from K.M. 0.000 to K.M. 75.000
(Kathipudi - Latchipalem Section) on National Highway No. 214
(new National Highway No. 216) in East Godavari District in the
State of Andhra Pradesh and Union Territory of Puducherry.

[Placed in Library. See No. L.T. 1192/16/14]
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S.0. 2491 (E), dated the 24th September, 2014, regarding
acquisition of land, with or without structure, from K.M. 308.000
to K.M. 378.115 (Jodhpur - Pali Section) and K.M. 336.400 to
K.M. 378.115 on National Highway No. 65 in Pali District in the
State of Rajasthan.

S.0. 2492 (E), dated the 24th September, 2014, regarding rate
of fee to be collected from users of the stretch from KM. 0.000
(Design Chainage K.M. 0.000) to K.M. 161.000 (Design Chainage
K.M. 148.250) (Ajmer - Nagaur Section) on National Highway
No. 89 in Nagaur District in the State of Rajasthan.

S.0. 2580 (E), dated the 1st October, 2014, regarding acquisition
of land, with or without structure, from K.M. 165.000 to K.M.
221.500 (Bilaspur - Ambikapur Section) on National Highway No.
111 (new National Highway No. 130) in Sarguja District in the
State of Chhattisgarh.

S.0. 2581 (E), dated the 1st October, 2014, amending Notification
No. S.0. 3316 (E), dated the 31st October, 2013, to insert certain

entries in the original Notification.

S.0. 2582 (E), dated the 1st October, 2014, regarding appointment
of competent authority for acquisition of land, from K.M. 641.000
to K.M. 723.400 (Dornala T. Junction - Nellore Section) on National
Highway No. 67 in SPS Nellore District in the State of Andhra
Pradesh. [Placed in Library. See No. L.T. 1192/16/14]

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Road Transport and Highways, under Section 37 of the
National Highways Authority of India Act, 1988:—

(M

@)

S.0. 1516 (E), dated the 13th June, 2014, rescinding Notification
No. S.0. 2794 (E), dated the 16th September, 2013.

S.0. 1672 (E), dated the 2nd July, 2014, entrusting stretch between
K.M. 94.000 to K.M. 174.000 on National Highway No. 49 and
between K.M. 5.000 to K.M. 10.000 and K.M. 94.000 to K.M.
118.795 on National Highway No. 210 to the National Highway
Authority of India in the State of Tamil Nadu.

[Placed in Library. See No. L.T. 1192/16/14]
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S.0. 1833 (E), dated the 15th July, entrusting stretch between
K.M. 8.500 to K.M. 15.750 on National Highway No. 23 and K.M.
301.890 to K.M. 365.500 on National Highway No. 200 to the
National Highway Authority of India in the State of Odisha.

S.0.2060 (E), dated the 14th August, 2014, amending Notification
No. S.0. 1035 (E), dated the 7th May, 2010, to omit certain entries

in the original Notification.

S.0.2061 (E), dated the 14th August, 2014, amending Notification
No. S.0. 485 (E), dated the 26th February, 2010, to omit certain

entries in the original Notification.

S.0.2063 (E), dated the 14th August, 2014, rescinding Notification
No. S.0. 293 (E), dated the 31st January, 2013.

S.0.2065 (E), dated the 14th August, 2014, amending Notification
No. S.0. 2572 (E), dated the 14th November, 2011, to omit certain

entries in the original Notification.

[Placed in Library. See No. L.T. 1192/16/14]

(iii) A copy (in English and Hindi) of the Ministry of Road Transport and
Highways Notification No. G.S.R. 531 (E), dated the 24th July, 2014,
publishing the Central Road Fund (State Roads) Rules, 2014, under
Section 13 of the Central Road Fund Act, 2000.

[Placed in Library. See No. L.T. 1191/16/14]

A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

@) @

(b)

(i) (a)

Forty-seventh Annual Report and Accounts of the Central Inland
Water Transport Corporation Limited (CIWTG), Kolkata, for the
year 2013-14, together with the Auditor’s Report on the Accounts
and the comments of the Comptroller and Auditor General of India

thereon.

Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 962/16/14]

Thirty-ninth Annual Report and Accounts of the Indian Road
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Construction Corporation Limited (IRCC), (under liquidation),
New Delhi, for the year 2013-14, together with the Auditor’s
Report on the Accounts and the comments of the Comptroller and

Auditor General of India thereon.
Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 1187/16/14]

III. A copy each (in English and Hindi) of the following papers, under sub-section
(2) of Section 103 and Section 106 of the Major Port Trusts Act, 1963:—

(1)

(i)

(iif)

(2)

(b)

(©)
(d)

(b)

(©)
(d)

(a)

(b)
(©)

Administration Report of the Cochin Port Trust, Cochin, for the
year 2013-14.

Annual Accounts of the Cochin Port Trust, Cochin, for the year
2013-14, and the Audit Report thereon.

Review by Government on the working of the above Port Trust.

Review by Government on the Annual Accounts of the above Port
Trust. [Placed in Library. See No. L.T. 964/16/14]

One Hundred and Thirty-Fifth Administration Report of the
Mumbeai Port Trust, Mumbai, for the year 2013-14.

Annual Accounts of the Mumbai Port Trust, Mumbai, for the year
2013-14, and the Audit Report thereon.

Review by Government on the working of the above Port Trust.

Review by Government on the Annual Accounts of the above Port
Trust. [Placed in Library. See No. L.T. 963/16/14]

Annual Administration Report and Accounts of the Chennai Port
Trust, Chennai, for the year 2013-14, together with the Auditor’s
Report on the Accounts.

Review by Government on the working of the above Port Trust.

Review by Government on the Annual Accounts of the above
Port Trust. [Placed in Library. See No. L.T. 965/16/14]
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Report and Accounts (2013-14) of IIT, Mandi, Himachal Pradesh

and related papers.
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(a) Annual Accounts of the Indian Institute of Technology Mandi (IIT-Mandi),
Himachal Pradesh, for the year 2013-14, and the Audit Report thereon, under
sub-section (4) of Section 23 of the Indian Institutes of Technology Act,
1961.

(b) Chronological Statement by Government showing the sequence of events of

processing of the Annual Accounts of the above Institute.

[Placed in Library. See No. L.T. 1150/16/14]

DEMAND FOR MOVING A RESOLUTION

MR. DEPUTY CHAIRMAN: Now matters to be raised with permission, Zero Hour
submissions. ...(Interruptions)... Zero Hour is your business. ...(Interruptions)... It is
Members’ business. ...(Interruptions)... 1 can allow the Deputy Leader to raise his matter.
But I am requesting one thing, after that you should allow the Zero Hour to be taken up.

...(Interruptions)...

it 3T T (TSR @ TR, q31 AN &1 TS &, MU IS & 91§ i 3R
IHR I 3R A 39 IRE H I STl Y ...(FILT)....

sft eg I1ea Helqd, Pl dlcfd G %:IQl o (TIYT)....

SHRI SITARAM YECHURY (West Bengal): First you allow him, Sir.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am ready to allow him but I am only saying that
after that let us take up the Zero Hour. ... (Interruptions)... That is what I am saying.

SHRI SITARAM YECHURY: We will pay utmost consideration to your proposal.

...(Interruptions)... That is the official answer to the Government ... (Interruptions)...

MR. DEPUTY CHAIRMAN: At least, that is the improvement. ...(Interruptions)...

I thank you for that much improvement. ... (Interruptions)...

SHRI SITARAM YECHURY: That is the official response you get.

...(Interruptions)..
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MR. DEPUTY CHAIRMAN: So, my request and suggestion before the hon. House
is that I am allowing the Deputy Leader of the Congress Party to raise his point and after
that the Members’ Zero Hour should be taken up. There are thirteen notices which are

admitted. ... (Interruptions)... Each one is very important. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I allowed him. ...(Interruptions)... Mr. Naqvi,

I allowed him. ...(Interruptions)... Please sit down. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: You allowed him but on what issue.
..(Interruptions)... T, T& & 97 W IR-IR reil? ...(FILIH). .

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS;
THE MINISTER OF INFORMATION AND BROADCASTING AND THE LEADER
OF THE HOUSE (SHRI ARUN JAITLEY): You have allowed him on the condition
that then they allow ...(Interruptions)... You have allowed him on the condition

...(Interruptions)...

MR.DEPUTY CHAIRMAN: The Leader of the Houseisstanding..... (Interruptions)...
Now, please, the Leader of the House wants to say something. ...(Interruptions)... You
sit down. ...(Interruptions)... Leader of the House is speaking, you please all sit down.
...(Interruptions)... All of you kindly take your seats. You have to listen to the Leader of
the House. All of you sit down.

SHRI ARUN JAITLEY: Sir, you have allowed him on the condition that thereafter
they will allow you to conduct the Zero Hour. So, are they going to allow you thereafter to

conduct the Zero Hour? ... (Interruptions)... If that is acceptable, then please allow him.

MR. DEPUTY CHAIRMAN: That is my request to them. They should allow the

Zero Hour. Now, Shri Anand Sharma.

SHRI ARUN JAITLEY: Sir, are they then going to allow you to conduct the Zero

Hour?

MR. DEPUTY CHAIRMAN: That is my request to them. They have to allow.

...(Interruptions)...

it STV ¥ : A SUHHIART HElGd, § U a1d 99 Ifiue & OR% | 39
e H W BT Aredl gl faue &1 faR © 6 e 9w o 99 331, e w—
YT e8], TRIY 8], 98 MRy fque 3k IR$BR & did 991 gaTl 2l IR, 89 Fal
Arad €1 g9 fIue o TR 9§ Ioad & 29 H Ud IRAaHT IRBR DI Sl A T3
P SIS 7Y AW, ST Ugel A gfder B N, 98 arq9 ofl, I AP a7 R
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%”ﬁtﬁ@wmlWqﬁcensuremotioniﬁaﬁiﬁlmwﬁﬁﬁ,ﬁ
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"That this House strongly disapproves any statement made by any member of
Parliament, Member of Cabinet or Council of Ministers that is inflammatory,
derogatory and violates the letter and spirit of the Constitituion and the law of the

land."

And, T move this Resolution. ...(Interruptions)... 1 move this Resolution.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...
SHRI ANAND SHARMA: We have majority here. ...(Interruptions)...

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): Sir, I am on a point of order.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have not given the permission to move the

Resolution. ... (Interruptions)...

SHRI ANAND SHARMA: We have the majority and I move the Resolution.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have not given the permission to move the

Resolution. ... (Interruptions)... 1 have not given the permission. ...(Interruptions)...
SHRI ANAND SHARMA: I move the Resolution. ... (Interruptions)...
SHRI RAVI SHANKAR PRASAD: Sir, [ have a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I told you that I have not given the permission.

...(Interruptions)...
SHRI ANAND SHARMA: We have the majority. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Let this be noted. ...(Interruptions)... 1 have not

allowed. ...(Interruptions)...



Demand for moving [8 December, 2014] a Resolution 25

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Under what rule, he is moving, Sir?

MR. DEPUTY CHAIRMAN: I have not allowed. ...(Interruptions)...

SHRIMUKHTAR ABBAS NAQVI: Sir, my point of order is this. ... (Interruptions)...

Under what rule, he is moving the Resolution? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Members, no Resolution can be moved without
the permission of the Chair. ...(Interruptions)... And, I have not allowed the Resolution to

be moved. ... (Interruptions)...

i} AR T THd! : AR, IRT Bael g1 Hel 8 (6 I & a9 & q8d I8
RSilerge qd &x ¥ €2 AR, R RS bl Tef R UL DR Bl AT SaH it
TS 77 ..(HAUH)...

MR. DEPUTY CHAIRMAN: I told you that I have not allowed. How can he
move? ...(Interruptions)... Now, 1 have to take up Zero Hour. Shrimati Rajani Patil.
...(Interruptions)... It is a very serious subject. ...(Interruptions)... I have called Shrimati
Rajani Patil. ...(Interruptions)... 1 have not allowed the Resolution to be moved.
...(Interruptions)... How can he move? ...(Interruptions)... Now, please sit down.

...(Interruptions)...
3 A AgAal : WY, $9 W ST BRI Q) ... GHH). ..

it f.va. gfran : RSTRR a 81 g7 21 ...(agm)...

sft 3rett 3FaR IR ([FBR) @ ¥R, 39 R AT 18T ...(Fag™)... 39 U4
P U H P AN © 3R B AN 39b fauel H ¥, s W Gl BIg S|
(FAT)... T3, TS I 2, ...(aHH).... T TR AT PRIG SYI ...(FIE)....

SHRI ARUN JAITLEY: Sir, you allowed Shri Anand Sharma to speak. We heard
him. Therefore, in accordance with your initial suggestion, can the Zero Hour now go on?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have already called Shrimati Rajani Patil.

...(Interruptions)...

SHRI ARUN JAITLEY: Therefore, the condition on which you allowed him to

speak is a condition which is not acceptable to ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Yes, Shri Yechury. ...(Interruptions)...
SHRI SITARAM YECHURY: Sir, I have a point of order. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, Shri Yechury. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, you are right in saying that no Resolution can be

moved without the permission of the Chair. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, yes. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, no Resolution can be moved ... (Interruptions)...
Sir, the Ruling Party is disrupting. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please.

SHRI SITARAM YECHURY: Sir, you are right that no Resolution can be moved

without ... (Interruptions)...
MR. DEPUTY CHAIRMAN: No, please. Ansariji, please. ...(Interruptions)...

sft faoTa e RTORAT) : WX, MY D! A B B &, TR W Al 3N
PN ...(TIH)...

SHRI SITARAM YECHURY: Sir, you are right. No Resolution can be moved

without the permission of the Chair. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes.

SHRI SITARAM YECHURY: But the Chair cannot also do anything without the

approval of the House. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)...

SHRI SITARAM YECHURY: So, we are saying, let the House approve or
disapprove this Resolution. You put it to vote. ...(Interruptions)... Put this Resolution to

vote. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. I cannot violate the Rules.

...(Interruptions)...

SHRI SITARAM YECHURY: Sir, there is no rule here. ...(Interruptions)... The

Resolution has been moved. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No. ...(Interruptions)...
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SHRI SITARAM YECHURY: I have seconded it. I have seconded it, if you want
that technicality. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

SHRI SITARAM YECHURY: I have seconded the Resolution. ...(Interruptions)...
Let that be put to vote. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Shri Ravi Shankar Prasad.

...(Interruptions)...
SHRI SITARAM YECHURY: Sir, let that be put to vote. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. For moving the Resolution, prior permission of
the Chair is needed. ... (Interruptions)...

AR 3R Ya dienfiet @354t (ot 2 wies gae) W), MU e 91a del {6 9
MUY 1 A 3R 31H+g T S & dle™ & 918 SfiRY 3ffa’ SHaT N 4 IR &
e & 915 Wt 39dT SBT3 B <R B ..(=aUH). .

MR. DEPUTY CHAIRMAN: That was my request. ... (Interruptions)...

SHRI RAVI SHANKAR PRASAD: They have defied you. ... (Interruptions)... They
have defied you. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I will have to adjourn the House. ...(Interruptions)...
I will have to adjourn the House. ...(Interruptions)... The Chairman can allow.

...(Interruptions)...
SHRI V. HANUMANTHA RAO: Sir, let there be voting. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will have to adjourn the House. ... (Interruptions)...
You are not allowing the Zero Hour. ...(Interruptions)... Shrimati Rajani Patil, your
Zero Hour subject is very important and you are coming here. ...(Interruptions)... No
Resolution can be moved without the Chair’s permission. There cannot be voting. The
Chairman has notallowed it. ... (Interruptions)... The Chair has not allowed any Resolution.

...(Interruptions)... The House is adjourned up to 12.00 hours.

The House then adjourned at thirteen minutes past eleven of the clock.
The House re-assembled at twelve of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
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MR. DEPUTY CHAIRMAN: The House is adjourned for 15 minutes.

The House then adjourned at twelve of the clock.

The House re-assembled at fifteen minutes past twelve of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
MR. DEPUTY CHAIRMAN: The House is adjourned for another 10 minutes.

The House then adjourned at fifteen minutes past twelve of the clock.
The House reassembled at twenty-five minutes past twelve of the clock,
MR. CHAIRMAN in the Chair.

WELCOME TO PARLIAMENTARY DELEGATION FROM ROMANIA

MR. CHAIRMAN: Hon. Members, I have an announcement to make. We have
with us seated in the special box Members of a Parliamentary Delegation from Romania
currently on a visit to our country under the distinguished leadership of His Excellency
Mr. Veleriu Stefan Zgonea, President of the Chamber of Deputies, Parliament of Romania.
On behalf of the Members of the House and my own behalf, I take pleasure in extending
our hearty welcome to the leader and other members of the delegation and wish our
distinguished guests an enjoyable and fruitful stay in our country. We hope that during
the stay here, they would be able to see and learn more about our parliamentary system,
our country and our people and that their visit to this country will further strengthen the
friendly bonds that exist between India and Romania.

Through them, we convey our greetings and best wishes to the Parliament and the

friendly people of Romania.

OBSERVATION BY THE CHAIR

Regarding acknowledging Prime Minister’s Statement made on 4th December and
appealing to all Political Parties to uphold Constitutional Values

MR. CHAIRMAN: Hon. Members, I wish to say:-

“This House, while acknowledging the statement of Prime Minister made in this
House on the 4th of December, appeals to all Members of the Parliament, Ministers
and leaders of all political parties to maintain civility at all costs in public discourse
for the successful functioning of parliamentary democracy and to uphold our
commitment to constitutional values.”
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ORAL ANSWERS TO QUESTIONS
MR. CHAIRMAN: Now Question No.201. ...(Interruptions)...

SHRI NARESH GUJRAL: Sir, officers and jawans who lost their lives

...(Interruptions)...

MR. CHAIRMAN: We will come to it. ...(Interruptions)... Question No. 201

...(Interruptions)...

SHRI SITARAM YECHURY: Sir, may I request what you just read out may be

circulated to the Members of the House. ... (Interruptions)...
MR. CHAIRMAN: It is part of the proceedings of the House. ... (Interruptions)...

SHRI SITARAM YECHURY: Yes, but that will come tomorrow. ... (Interruptions)...

Before that, it may be circulated to all of us. ...(Interruptions)...

MR.CHAIRMAN: Itwillbe done. Thereisnodifficulty about that..... (Interruptions)...
ECESIEY

3 TEa Agdet (A UQ¥) ¢ W), aed Ig © B ge @@ 201 SR U
ARIT 204 B U THR & T B

MR. CHAIRMAN: Satyavratji, we don’t have the practice of combining questions.

...(Interruptions)...
it AIgd Agddt : 39 I Ul B L..(FFUH)... W, fI97 e & T

sft wumafar : 72, Tam sorry; I cannot depart from practice. ...(Interruptions)...
River restoration and cleaning projects

*201. DR. V. MAITREYAN: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government has any plans to implement river restoration and cleaning

projects throughout the country;
(b) if so, the details thereof indicating the rivers identified for the purpose;
(c) the funds allocated therefor, project-wise;

(d) whether Government has any special river development and restoration
projects to clean and rejuvenate highly polluted rivers and waterways in the major cities

of the country including Chennai; and
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(e) if so, the details of the financial and technological support provided by

Government?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (SUSHRI UMA BHARATI): (a) to (e) A Statement is laid
on the Table of the House.

Statement
(a) Yes, Sir.

(b) and (c) The Union Budget 2014-15 has set up an Integrated Ganga Conservation
Mission namely ‘“Namami Gange” incorporating the ongoing projects under National
Ganga River Basin Authority (NGRBA) programme with an allocation of ¥ 2037 crore
for Ganga Rejuvenation, including its tributaries and also towards National River
Conservation Plan (NRCP) for other rivers in the country. Details are given in Statement-I
(See below).

(d) and (e) Yes, Sir. It is the responsibility of the State Governments/concerned
local bodies to set up proper facilities for collection and treatment of sewage generated
and ensuring that it is not discharged into the rivers. Ministry of Urban Development,
Ministry of Environment Forest and Climate Change and this Ministry are supplementing
the efforts of the State Governments in abatement of pollution in identified stretches of
various rivers under different programmes. Financial and technological support is being
provided for various pollution abatement schemes taken-up under the programme, such
as interception and diversion of raw sewage, construction of sewerage systems, setting up
of sewage treatment plants, low cost sanitation facilities, and river front development etc.
National River Conservation Plan (NRCP) and National Ganga River Basin Authority
(NGRBA) programmes presently cover polluted stretches of 42 rivers spread over
21 States at a sanctioned cost of T 11362.85 crore. An amount of ¥ 5159.81 crore has
been released by Central Government to various States for implementation of pollution
abatement works and a sewage treatment capacity of about 5005 million litres per day

(mid) has been created so far under NRCP and NGRBA programmes.

Project for pollution abatement of Adyar and Cooum rivers at Chennai was
sanctioned at an estimated cost of ¥ 404.25 crore and an expenditure of ¥398.14 crore
has been incurred till the end of September, 2014, including State’s share. Sewage
treatment capacity of 264 mld has been created under the project including allied sewerage

works.
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Statement-I

State and river-wise details of funds released under NRCP and
NGRBA programmes (as on 30.09.2014)

(X in crore)

Sl.  State River Funds released to
No. State Governments
1 2 3 4
1-2. Andhra Pradesh Godavari and Musi 259.80
& Telangana
3. Jharkhand Damodar and Subarnarekha 4.45
4.  Gujarat Sabarmati, Mindhola 131.76
5. Goa Mandovi 9.26
6. Karnataka Bhadra, Tunga-bhadra, Cauvery, 47.83
Tunga & Pennar
7.  Mabharashtra Krishna, Godavari, Tapi and Panchganga 151.21
8. Madhya Pradesh Betwa, Tapti, Wainganga, Khan, Narmada, 79.00
Kshipra, Beehar, Chambal and Mandakini
9. Odisha Brahmini and Mahanadi 61.41
10. Punjab Satluj, Beas and Ghaggar 419.73
11. Rajasthan Chambal 41.12
12. Tamil Nadu Cauvery, Adyar, Cooum, Vennar, 623.65
Vaigai and Tambarani
13. Delhi Yamuna 451.94
14. Haryana Yamuna 279.81
15. Uttar Pradesh Yamuna, Gomti 561.53
16. West Bengal Damodar and Mahananda 5.11
17. Kerala Pamba 2.78
18.  Sikkim Rani Chu 105.41
19. Nagaland Diphu and Dhansiri 4.50
Sus ToTAL 3240.3
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1 2 3 4

20- Uttarakhand, Uttar

21. Pradesh, Bihar, Ganga

Jharkhand, West

Bengal

GAP-1I 451.70

GAP-1I 522.10

NGRBA 945.71
SuB ToTAL 1919.51
TotaL 5159.81

DR.V.MAITREYAN: My Chairman, Sir, river restoration, cleaning and conservation
involves a conglomeration of projects from various Ministries. I would like to know from
the hon. Minister, respected Umaji, whether the Government has explored the possibilities
and plan to bring the Group of Ministries and all other stakeholders, including the States
and Union Territories and local bodies, to be involved in various projects associated with
the cleaning and restoration of rivers under one fold for providing a separate budget

allocation for this Ministry as we have for Railways.

Goft AT URaH : AR FHIART Sf, AT weR 7 S we b g, gefy 59
THR BT G0 BB (AT HATT & 769 B a1 A4 T 9 d ISR & U9 &
AR A VAt DI IFHERT TR UN ', offdh i eFa 1 Rax 9 iRt arex
RIS A & onfid & 778, S99 T, S9d! Aed Afedr iR W Ray IR
ot ATt wfiret @ 72, RRE ta gated aom W) T  vE 9 AR gen gl swfery
Tefrd e, e IR § AR 99w | gard e g s e e
HHTer, T et HaTery, qataRe WA, Wi #HTe, S #Ae iR S
HHTE HATAT WS 8, §7ch AIIaT0i Bl 93 TR 8 3R I oI A &l
TfhaT H ITPH! T ISP Tl S d38dI H UHYC BB ARAl B G TBR B
AR & T F IR § AR g &R R 91 &1 w1 S e g, 98 oia
T HATTT & Afd, S fh SAd FAINTe O, S gRT STd G9Ed 4T &
A YR BTl I d18 89 HARTU 41 379 H JoaR 39 Ulhal iR &R - 2
U JETHEAT 7 B U@ S A 7 iR St &1 uRume g 5 A wew &t St
frdr =, S99 S9dT 9aEE Hfed 31 8= oney fear ' b aft ey s |
AR Th-ER & 1Y DIRATSILE H BTH BRI AAG FHURT S, ... (ELH). ..

3 FUIRT : ST G-I W A gu SRl
Geft 391 wReht : Sfl, g9 4a1 §1 AEISd, NP HIEgH W 3 §9 GHET Ul &
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IR ISR A T 31l Bl & fh 399 Uop 8k 9 8 B @R a8 wrfier)
B & SEufIfey @) 3R o9-9rfier), e IR § warEa S q &l o1 fh
e B SH-3fiEIe™ 9T 81 S99 YreRY & e # omud A1eud & A1 Aa<]

H ARG B g

DR. V. MAITREYAN: Sir, sensing the importance of cleaning, restoration and

conservation of rivers, my leader, Puratchi Thalaivi Amma, had announced Tamil Nadu
Vision 2023. Under that, various projects are under progress. One such project, with lots
of efforts taken, has been under the Chennai Rivers Restoration Trust (CRRT) to reduce
the sewage from letting into the rivers and other water bodies of Chennai mega city. The
hon. Minister has gone on record stating in her reply that the amount sanctioned for this

Project for pollution abatement of Adyar and Cooum Rivers.......
MR. CHAIRMAN: Is that a statement or a question?

DR. V. MAITREYAN: No, Sir, I am just quoting from the Minister’s reply. She has
mentioned that out of an estimated cost of I404 crores, an expenditure of ¥398 crores has
already been incurred. In view of the excellent track record in the performance, I would
like to ask the hon. Minister whether she would allocate more funds from the Central
Exchequer to extend support to the Government of Tamil Nadu for implementing the

cleaning and restoration of rivers and water bodies in Tamil Nadu.

Goft ST WRAAL : ARG G Sfl, ARG GG BT S T A1, 98 RH 3R
JFSUR &1 BT ATl I8 I U TFBRI g€ & R H & 81 i I Afei 3l
TGNl ok PR b IR H P Q9 H FHIAT 3R GHRAT W @R g & L)
JIE @l B B &R g mRR s & 99 Bkl 81 38 91 Ue TN g, Jfedl B
TGN oI S I, ST 1985 A Y TN 3IR 3N T I8 ATIH WU ofdll T 81 379
a1 Al & aR H 3R YU & gR H g GHRAT b 1Y IR HRAT TS, 4l
gARTRIAT BT ST e goTl 7, 98 I B gl 2, oY UK d9dh 3 & 3R Sl
fEamg Bt €1 3R &F ASTell 3R UGN &) AIHT & |1 gRI HT A I, A
AT e B bl [depd el § [ IT61 A 81 Bl dfehd I8 1 FeaTs ©
& acmm H Sl ufshar =et R8T &, ST A8l [RAN 1 oG g9R HATT 1 9 lhar §
Aol e #1 faR $x for € &R arTel wed & SR H § 39 denfaa ufehar &
IR A ISR o arell g1 H UH! 59 oy g=iare <l § P g1 N I8 37aar
weT e

it YRE I1eq : FUURT S, Add AegH F F FAT Sfl 9 Bl el g b [
3R 9gd 9 UM R S g™l Afedi €, 9 Rt fedrery 9 et €1 F Aan g
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S STRIES 7, I 4} 17 3R ST 9 12 9gd I! I 21 TR @t o1 g7 3R
IAB! BTs, S QI H Hel Aol 81 Bl &l § Jd g fraas =1 sl g b
e WITR B AT 3refdbeiar &, A Ry Y feat € S wR amu < foram o @
fSSIRER ol ATl $9¢ dase Wl 39 HATe o Ministry of Environment o &1
fam ABled, T HHS! 941 g3 ©l 99 HACT & IR H A1 R gu dIc 7 faar
g1 ¥ S AeEH W Y8 YBl ATl g (P I B S YUl BT B RET 8, T SHDI
YUl ET 81 QI AT SHD! FHTS AT Bl IR N2 I Sl AT &, fBATe 4 it
qfeat e 81 €, B! RATE B BT AR IAD] 18] BRI BT Sl B el gl
T, S foTT 3BT dehblel BaH IS ATl ST | 7 el 8, 89 AR Afea) w)
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EEIGIRCIESIE

Goft ST 9RAA : QIR Heled, AT WE | 9gd & YR A9l So1T ©§
3R I8 Mool ue 1 Wt Wi 81 98 I8 ® % ara d Iguur ol JH1 dR & forg
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R 39 SUY Bl T AU A Al HT g BRI F B e g4ifery
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qd HEl B SR gHferg § I8 F' @l g P e WeR 9 91d & fog ufieg ®
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7t TR : 31T GIRT HaTel Hd Yoyl
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3 TRE G : ARG FHURT ST, § I8 BT @1 g [P SRS H SR 99 @)E
& ST feqreraT Ao 2, S99 1 a1 gt Afeai €, S99 ) g3-9$ 97 9917 ST 38
g, 99 W 12 I 3 919 99 I3 ©, ST H 39 9N H 3779d JuT B

st U : 3T 39 IS Bl FAIRBIE HR IRT

it ST uReR : AR QAT Hele, Sl AT 9ad | $ET 8, 99d aR |
FarET @red! § fb 59 9iel & 9 J 9 9l a1 sl A1 #1 gl & 916 b
JRART g1 3R I9d ugel a1 W) a1 AT off, v d1.d. agdal BHCT iR g’ M
AT HHET | ST AT ATS.3Ms. ST Bl TP consortium HHST 415 TS 8, 39 A9 BT
MU HYb Uh fT5pY AR U 31 B aTall B1 SHH TITaR0T HATAT & SIfdRy
3R STl AT HATAT P DRI ATdR Iqh IR A FFAfTad FR B Bl

A ASR & U HI Sl e [T & 98 SIRIES & IR qiofded & i
H 239 AT F 915 H B I UIaR rolaed & gR H Bly Ao & GHA1 B
IIRIES Bl B Wl JHR F YR diolge &I DIs & Tal IgaHI1 d1sd g, offdbd 84
39 oy Afedl @1 e Wt T2 1 gred € wifd 9 10-20 A H A BT U,
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SURUIT gU, 39 AdD] AT Bh (SRR & 3 ddb 849 RUIC Q31| § FTell IR
AT e & 1Y BT IR HoN 3R STBT &9 SHTHS BT

SHRI SUKHENDU SEKHAR ROY: Sir, I would like to request the Minister to
inform the House as to whether the Central Water Commission has raised objections to
the reported move of the Government to involve Australia for preparation of Ganga River

Basin Master Plan on the ground that India’s water security would be at stake.

it A1 AR : AU HE ST, AR Gew F Sl FaTd AT 8, g9 CWC
gigi Bt fEMgT & IR # U= U I a1 8 3R RTad SR $5 diolded & a)
# ST ST 99907 81 319 I8 T ggd el Ufcper d1d ¢ 3R e STy R
fore sref¥a g saferg § *mud HiewH | " e | e dwt fe H
$AP] TR ITb U fiorar N Fiifd I8 39 qarel B IR § o1 & Tl I
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Sl faeera ST : gfehar |HIaRy S| weg /3 S 1 S0 STR H g ®
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Ao Feledl o el 8, 99 W 9 geanht afeat wnfirer €1 g9 U8 99 < o ®
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S AT B 9ot T § 3R $¢ WId & 3fex 39 B ST Bl Gravdl &, 35
I T AT & IR 59 B ol bl e IR SffaRerar & gRomd faws o
S| H AR A& Bl IE AR Bl gl

S faeera 3Tge : IR, ... (auM). .

MR. CHAIRMAN : No, no ...(Interruptions)... Thank you. No supplementaries

please. ...(Interruptions)...

Y T WY SR : WR, WA T SR FAGS & IR H ¥ MR FA S A
TP IR H S B I ...(TILT)....

MR. CHAIRMAN : No, no. Mr. Aiyar, please. ...(Interruptions)...
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Safey 3 SIS H aet Y1 {9 7 SR H UE FET © O 59 o dganh qfeat €
3R o Gegrl Afegi 781 €1 #1 wy ¥ gg 9 Hel § P o Wred 1 3R
Jeart Afedi & forg o g, 98! IRmied gust Afedl w9t &y Bl




Oral Answers [8 December, 2014] to Questions 37

PISA’s evaluation of education systems

@%*202. SHRI TIRUCHI SIVA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whetherIndiaisranked second lastamong the 73 countries in the Programme for

International Student Assessment, 2009 which evaluates education systems worldwide;

(b) whether its results indicate that an Indian eight grader is at the level of a South
Korean third grader in mathematical abilities or a second-year student from Shanghai in

reading skills;

(¢) whether the report states that in Himachal Pradesh only 11 per cent of students
have a proficiency in reading literacy that is at or above the baseline level needed to

participate effectively in life; and

(d) the reasons for which India abstained from participating in PISA study in
20137

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (b) A Statement is laid down on the Table of the House.

Statement

(a) India participated in PISA 2009 on pilot basis only through schools in Tamil
Nadu & Himachal Pradesh, in which 73rd rank was assigned by the PISA, 2009 Index.
The reasons for poor performance were analysed and it was observed that the nature of
questions/items asked in the PISA tests are content free and mostly application-based that
require information on international names, brands, trademarks, products, etc. with which

Indian students, especially students from rural areas, are unfamiliar .
(b) No such information is available with the Ministry.

(c) As per the final Report on India’s Performance in PISA 2009+ cycle, Level
2 in Reading Literacy is considered a baseline level of proficiency at which students
begin to demonstrate the reading skills that will enable them to participate effectively
and productively in life. As per the report, the Proficiency Level in reading at Level 2 and

above is approximately 11 % in respect of Himachal Pradesh.

(d) India has developed its own student assessment systems called the National

Pupil Assessment Surveys (NAS), which are independently conducted by National

@ [The questiones (Shri Tiruchi Siva) was absent]
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Council of Educational Research and Training (NCERT) across the country on the latest
international Item Response Theory, methodology. The NAS is conducted for classes
III, V, VIII & X i.e. the critical stages of education, early primary, end of primary, upper
primary and secondary levels. The NAS is conducted every three years and provides
detailed information on learning outcomes which is useful for teacher training, curriculum
development and for improving quality of education. The Central Board of Secondary
Education (CBSE) has also introduced a test called Problem Solving Assessment (PSA)
for the student in classes IX and XI from the year 2013, which gives students an exposure

to application-oriented testing.

MR. CHAIRMAN: Questioner not present. Is there any supplementary? Mr. Rapolu,

please.

SHRI ANANDA BHASKAR RAPOLU: Adarniya Sabhapati Mahoday school is
the foundation of society and there is every necessity to assess the improvement of the
quality of education. At the moment, we have the system of assessment every three years,
wherein there is every necessity to involve advanced technology including the web-based
assessment for the schools so that the NCERT could sustain regular assessment of the
national level schooling process throughout the country. Is the Union Ministry having
any proposal to incorporate the advanced technology into the National Pupil Assessment

Surveys?

SHRIMATI SMRITI ZUBIN IRANI: Sir, through you, I would like to tell the hon.
Member that the assessment which is currently carried out by NCERT is done on the basis
of an internationally acceptable item response theory, which is also utilised by nations
such as the United States of America, and the Australian Council also recognises the
same methodology. Additionally, I would like, Sir, through you, to tell the hon. Member
that a month ago, through the CBSE, we launched a programme called ‘Saransh’which
targets the learning outcomes of every student class-wise from [Xth standard onwards
and makes it available to each CBSE affiliated school so that the school can judge the
learning outcomes of their students on the basis of a particular student, a particular class,

a particular subject, State-wise, region-wise and nationally.
MR. CHAIRMAN: Thank you. Shri Digvijaya Singh ... (Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Sir, this is regarding schools coming
under CBSE. I would like to know what about other schools which fall under State

Government.

SHRIMATI SMRITI ZUBIN IRANI: Sir, I would just like to tell the hon. Member
that the NCERT survey, which recognises the item-based methodology, is a survey which

is conducted across all schools.
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SHRI DIGVIJAYA SINGH: Sir, the quality of school education in the country needs
to be improved; there is no doubt about it. My question to the hon. Minister is that the
NCERT is conducting the National Pupil Assessment Surveys every three years. I would
like to know whether they make public the quality of education in every State. Do they
bring it in the public domain? That is number one. If they do not, would they like to do
it? That will give a rough assessment of the performance of this education system in each
State as education is a Concurrent subject. Along with that, the quality of the teachers’
education in this country is in a dismal state and NCTE was supposed to issue fresh

guidelines. When are the new guidelines coming?

SHRIMATI SMRITI ZUBIN IRANI: Sir, through you, I would like to tell this to
the hon. Member. Yes, we do share learning outcomes with each individual State with
regard to the assessment of our students and the performance of our schools in every
State. Also, I would like to highlight it that on the MHRD website, we have school report
cards as established by the NUEPA which give us the entire analysis of every school
district-wise. In fact, ever since we have brought it to the public domain, there are many
citizens who respond to us and tell us that these are informative contextual things which
have come in coordination with the States. We have had many citizens who came to us
and told us that the school analysis in their district might have some kind of an anomaly,
which can be corrected. Hence, by bringing it to the public domain, we have increased
our interface with our citizens. Insofar as new guidelines for teachers are concerned, it
is not the NCERT but the NCTE which is supposed to bring out new guidelines. We are

currently in the process of doing so.

MS. ANU AGA: You know even if we ignore PISA where we came second last, the
Pratham ASER Report also shows that our quality of education is moving backwards. The
RTE is very input-driven. I am glad that you have said that some quality considerations
are now coming in. But one of the main things is teacher training institutes, which are of
extremely poor quality. May I know what the Government is doing to assess the teacher
training institutes? It should not focus only on input-driven RTE, but see the outcome,

which is the quality.

SHRIMATI SMRITI ZUBIN IRANI: Sir, through you, I would like to tell the hon.
Member that this is a question pertaining to assessment of students and not assessment
of teachers. However, as I had highlighted, through you, Sir, on the question of hon.
Digvijayaji, our methodology within our Ministry is to come up with new guidelines
for teachers’ training, I would also like to add that we have announced teachers’ training

programme on a national level which includes, keeping in mind new methodologies,
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training our teachers not only for primary, upper-primary and secondary education but

also for technical education.

Sir, I would also like to say here that independent assessments have been done by
third parties in our country wherein we have found that the top three schools, in terms
of their results, have been Government schools. Hence, to say that our institutions are

completely collapsing, would not be a correct statement.
Coal linkages to private companies for power projects

@*203. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of COAL be

pleased to state:

(a) whether Government is planning to provide coal linkages to private companies

for new and upcoming power projects;
(b) if so, the details thereof;

(c) the price at which Government is considering to sell coal to these companies,

company-wise and for how long they would get coal at this price;

(d) whether Government is aware that the market price of coal is more than double

the price that was prevalent in the open market in September, 2014; and
(e) the reasons for this discounted price provided to private companies?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) to (e) A statement is laid on the Table of the House.

Statement

(a) and (b) As per New Coal Distribution Policy (NCDP), 2007, Standing Linkage
Committee (Long-Term) is authorized to recommend the Letters of Assurance (LOAs)
for supply of coal. Based on the SLC (LT)’s recommendation, so far 177 LOAs have been
issued to various power plants including Central/State Government Sector as well as IPPs
(Independent Power Producers i.e., private companies) covering capacity of 108000 MW.
Out of this 1,08,000 MW capacity, the competent authority in 2013 had approved signing
of Fuel Supply Agreements (FSAs) in respect of 78,000 MW capacity power plants which
have been commissioned or are likely to be commissioned by 31.03.2015. It was further
decided that coal may also be supplied to power plants of 4660 MW capacity and other

similarly placed power plants that do not have any fuel linkage subject to the availability

@ [The questiones (Shri Rajeev Chandrasekhar) was absent.]
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of coal and on the condition that such supplies would not adversely impact the availability
of coal for the identified plants of 78,000 MW capacity as per the approval accorded for
LoA holders. A Presidential Directive to this effect was issued to Coal India Limited
(CIL) on 17.07.2013. The power projects of the remaining capacity of 30,000 MW are yet
to be authorized for signing of FSAs. Keeping in view the negative coal balance reported
by subsidiary coal companies of CIL, new linkages/Letters of Assurance (LoA) have not
been granted to any of the sectors since 2010. At present, there is no proposal to provide

fresh coal linkages to private companies for new and upcoming projects.

(c) and (d) The coal linkages/LOAs issued to the Power Producers are converted
into Long Term Fuel Supply Agreements after achievement of prescribed milestones.
The consumers under the FSA are supplied coal at the price notified by CIL from time to
time. This applies to the regulated sectors (like Power Utilities including IPPs, Fertilizers,
and Defence). For non-regulated sectors (like sponge iron, cement, steel, Captive Power
Plants and other industries), CIL charges a price which is about 35 % higher than the
notified price. This is because the prices of end products of coal-consuming industries in

the non-regulated sector are market driven.

As per the National Coal Distribution Policy, CIL can offer a small proportion of its
coal production quantity for sale through ‘e-auction’ at a price which is higher than the

notified price, but which cannot be termed as market price.

(e) Coal is being supplied to Power Sector as an essential input for power
generation. It is being supplied to power plants having coal linkage and having long term
Power Purchase Agreement (PPA) with power distribution companies and designated
agencies as per Fuel Supply Agreement at Coal India Limited (CIL) notified price. The

question of discounted price provided to private companies does not arise.
MR. CHAIRMAN: The questioner is not present. Any supplementaries?

DR. K.P. RAMALINGAM: Sir, last week, to my Unstarred Question, the Minister’s
answer was that the coal stock for power plants in our nation was only for four days. It is

an alarming situation. What is today’s position for all the power plants?

SHRI PIYUSH GOYAL: Sir, the question is very pertinent for most Members
because there has been a lot of agitation about shortage of coal stock in the power plants. I
have said this on earlier occasion that when this Government came to power on 26th May,
we realised that the monsoon was going to be deficient in this country. We finally found

that the monsoon was delayed significantly and, therefore, hydel power in the country
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was significantly less than what it was expected to be. At that point in time, the choice
was either to let the people of India suffer power shortage or to make thermal power
plants working on coal significantly ramp up production using the existing stocks. The
Government chose to increase electricity generation. I am happy to report to this House,
through you, Sir, that in the period during June, July and August, the critical months
when hydel power went down significantly, the generation of power in India increased by
over twenty per cent from coal-based power plants. If you look at the period from June-
October, power generation from coal-based power plants has increased by over fifteen per
cent. That could only be made possible on the back of reducing existing stock both at the
power plants and at the pitheads. At the end of the day, I am very happy that the country
did not have to suffer significant shortages or load shedding. The stock of coal in power

plants has come down which we are ramping up through higher production.

SHRI NARESH GUJRAL: Sir, in his reply to the question, the Minister has stated
that agreements for coal supply of 78,000 megawatts have been signed. Three new power
plants have come up in the State of Punjab and they are not functioning to the optimal
level because of the constraints of coal supply. I would like to ask the hon. Minister: Do
these agreements for 78,000 megawatts cover the State of Punjab also? And if not, by

when will Punjab be covered?

SHRI PIYUSH GOYAL: Hon. Chairman, these agreements for 78,000 megawatts
were chosen on the basis of those power plants which were to be commissioned by 31st
March, 2015 and a Presidential directive was given by the Government of India to Coal
India Limited to execute 78,000 megawatts worth of coal supplies at about 65 per cent
of the requirements of these plants. Punjab had two major plants which were coming
up. One was through allocation of a coal block which has subsequently been cancelled.
Another was through a contracted quantity with Coal India Limited. I am happy to inform
the hon. Member that after the Chief Minister of Punjab came and apprised me of the
situation, we were able to significantly ramp up coal supplies for the plant which had a
linkage. As regards the coal block, the House is aware that that has been cancelled. 204
blocks have been cancelled by the hon. Supreme Court on 24th of September, 2014.
The consequential impact of that is, the power plant in Punjab which was dependent on
the captive coal block will have to bid in a transparent and honest e-auction that will be

conducted where all private sector players can participate.

SHRI PRAFUL PATEL: Mr. Chairman, Sir, the Minister’s statement appeared very
prominently in all the newspapers that there will be no power shortage in the next 2-3

years and we will have 24X7 power supplies. It is very laudable and I must congratulate
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him if he achieves that milestone. In this reply which is furnished to the House, he has
talked about 78,000 megawatts and 4,660 megawatts additional linkages to be given over

a period of time.

Sir, the 78,000 megawatts, if I recall correctly, in the previous Government, were a
combination of linkages to be given to the power projects which were coming up as well
as for some of those which had a tapering linkage in lieu of the mines. Once the mines
would have been operational, the linkages would have been withdrawn. Anyway, there
has been a new development with the Supreme Court order where the coal mines have
been cancelled and they are in the process of renewing or rather going for fresh auctions
for those mines. But, Sir, irrespective of that, the reply of the Minister says that at present,
there is no proposal to provide fresh coal linkages to private companies for new and
upcoming projects. It also covers what Mr. Naresh Gujral was asking that if you are not
going to give any new linkage to any new power project, then how are you ever going
to be able to see that a new power project comes up in our country at all? Bulk of our
production of power is still going to come from thermal sources. And if that is not going
to happen, I do not see that even after the auctioning of coal mines, as and when they
do, the power situation in this country can improve. So, I think, the crux of the question
and the answer does not answer specifically as to whether they are going to be able to

overcome the shortages of power and also of the prime raw material, that is, coal.

SHRI PIYUSH GOYAL: Hon. Chairman, Sir, when this Government came into
power, the first challenge we found before the Government was the significant shortages
of coal. On the back of abysmal performance in the last 4-5 years where production of
coal in the country only grew by a CAGR of 1.5 per cent as against power plants, set up
or in the process of being set up, which required coal upward increase of 70 per cent,
which would have meant a CAGR of about 15 per cent in coal production to meet this
demand. This significant gap of 60 per cent in the supply of coal is the first priority of this
Government considering that large amount of coal-based power plants are starving for
adequate coal and a number of plants are stalled. Their implementation is stuck at different
levels. Banks have significant NPAs and the priority of the Government is to get adequate
coal for all the stalled plants and the existing plants, coming up or having already come
up but starved for coal, before we can give coal linkages to any new plants which may
come up in the future. In the interim, with the e-auction of all these coal mines, a large
amount of these projects will get kick-started. They will have the ability to participate
in these auctions in a fair and transparent manner and get their coal supplies from these
auctions and ramp up their production. Having said that, I just want to highlight to the

hon. Members that we have an objective to give 24X7 power to the entire country by
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2019. We stand committed to that. We have plans drawn-up of how the fuel will move to

them, how the transmission and distribution will be ramped up.
MR. CHAIRMAN: Thank you.

SHRI PIYUSH GOYAL: Lastly, he has cast some aspersion on that, if we are able
to auction the mines. We have put up a time-table on the web site. So far each one of
our actions has been according to that time-table. I can assure the Member that we are

committed to that time-table.
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Plan for cleaning of rivers

@1*204. SHRIISHWARLAL SHANKARLAL JAIN: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased

to state:

(a) whether Government has not taken any steps to clean and save the holy rivers

Ganga and Yamuna;

(b) whether the Supreme Court had also sought the status report of the action plan

with regard to cleaning of Ganga from Government;
(c) if so, the details thereof;
(d) the reasons for delay in cleaning of Ganga and other river so far;

(¢) whether Government would prepare an action plan for cleaning of those rivers

at the earliest; and

(f) if so, by when Ganga cleaning programme would be or is likely to be
started?

@ [The questioner (Shri Ishwarlal Shankarlal Jain) was absent.]
T Original notice of the question was received in Hindi.
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THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (SUSHRI UMA BHARATI): (a) to (f) A Statement is laid
on the Table of the House.

Statement
(a) No, Sir. It is not so.

(b) and (c) Yes, Sir. The Hon’ble Supreme Court in its order dated 3rd September,
2014 has directed to “detail the stages through which the projects relating to cleaning
of Ganga would progress and the estimated time-frame within which, such stage-wise
progress will be achieved”. Accordingly, the action plan has been submitted to the

Hon’ble Supreme Court.

(d) It is the responsibility of the State Governments/concerned local bodies to
set up proper facilities for collection and treatment of sewage generated and ensuring
that it is not discharged into the rivers. Ministry of Urban Development, Ministry of
Environment Forest and Climate Change and this Ministry are supplementing the efforts
of the State Governments in abatement of pollution in identified stretches of various
rivers under different programmes. Conservation of rivers is an ongoing process and
cleaning of Ganga and other rivers is taking time mainly due to the large gap between
sewage generation and availability of sewage treatment capacity as a result of population
growth, rapid urbanization, and industrialisation combined with abstraction of water for

irrigation, industries and other uses.

(e) and (f) Yes, Sir. The Union Government has set up an Integrated Ganga
Conservation Mission namely “Namami Gange” for Ganga Rejuvenation including its
tributaries. Incorporating the existing projects under the NGRBA, the Ganga rejuvenation
plan provides for ‘Short-term’ (3 years), ‘Medium-term’ (5 years) and ‘Long-term’ (10
years and more) action plan with the collaboration of different ministries and states. The

‘Namami Gange’ also cover river Yamuna as a major tributary of river Ganga.

The projects and activities under this plan include pollution abatement measures for
different sources of pollution, river front development, Afforestation and conservation
of aquatic life, Communication and public outreach, water quality monitoring etc. and
enforcement of standards as well as other policy initiatives for ensuring Aviral and Nirmal

Ganga.

MR. CHAIRMAN: The questioner is not present. Are there any supplementaries?

Now, Dr. Anil Kumar Sahani.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Scheme for primary and secondary level education for poor children

*%205. SHRI JUGUL KISHORE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has implemented any new scheme to meet the various
requirements of poor children for primary and secondary level education in backward

areas of Uttar Pradesh;
(b) if so, the details thereof; and

(c) the number of such children in Government-aided schools of the State whose

parents are unable to educate their children/send their children to schools?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) Under the Sarva Shiksha Abhiyaan (SSA), the Mid
Day Meal (MDM) programme and the Rashtriya Madhyamik Shiksha Abhiyan (RMSA)
programmes, support is being provided to all States/UTs including Uttar Pradesh to

TOriginal notice of the question was received in Hindi.
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strengthen elementary and secondary education in all districts of the State. The Central
Government has allocated funding to Uttar Pradesh under the SSA amounting to I 8742.98
crore, ¥ 1419.04 crore under the MDM programme and ¥ 130.86 crore under the RMSA

scheme in the current year.

In Uttar Pradesh, Special Focus Districts (SFDs), with substantial SC, ST and
Minority population, have been allocated an outlay of ¥ 4431.85 crore (51% of the State’s
total outlay) under SSA. Under RMSA,X,994.61 crore has been allocated to these districts
from 2009-10 till date. In addition, 746 Kasturba Gandhi Balika Vidyalayas (KGBVs)
have been sanctioned for Educationally Backward Blocks (EBBs) in Uttar Pradesh.
Under RMSA, 141 girls’ hostels and 274 Model Schools have been also approved for
EBBs in the State.

As per the Right of Children to Free and Compulsory Education (RTE) Act, 2009,
elementary education is free in all Government schools and further all Government aided
schools have to provide free education to such proportion of children admitted, as in
the proportion of the Government grants received to their annual recurring expenses,
subject to a minimum of 25%. As per Unified-District Information System for Education
(U-DISE), the total enrolment in Uttar Pradesh has increased from 3.15 crore in 2009-10
to 3.67 crore children in 2013-14 at elementary level and from 49.97 lakh in 2010-11 to
65.16 lakh children at secondary level in 2013-14.

Schools in Muslim dominated districts

1*206. CHAUDHARY MUNVVAR SALEEM: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the details of Muslim dominated districts in the country, State-wise;

(b) the details of gram panchayats having Muslim population of more than 1,000,
district-wise and State-wise;

(¢) thenumber of the existing Government schools and the number of new schools

required for these gram panchayats and districts;

(d) whether Government has any plan to open new schools in all these gram

panchayats and districts, if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (e) The Ministry of Human Resource Development has

+Original notice of the question was received in Hindi.
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identified Special Focus Districts (SFDs) (based on 2001 census) with concentration
of SC, ST and muslim minority populations, for implementation of the Sarva Shiksha
Abhiyan (SSA) and Rashtriya Madhyamik Shiksha Abhiyan (RMSA), on a priority basis.

The State-wise list of Muslim Concentration districts is given in Statement (See below).
Religion-wise data at Gram Panchayat level is not tabulated by Census of India.

As per Unified District Information System for Education (UDISE) data, there are
159111 Government elementary schools and 25259 secondary schools in these 88 muslim

concentration districts.

SSA and RMSA provide for opening of schools as per the proposals of States in
accordance with the laid down norms. Under SSA in 2014-15, 19% of SSA funds were
approved for the 88 Muslim concentrated districts amongst the SFDs, and 15 primary
schools and 132 upper primary schools have been sanctioned for these districts. In
addition, 544 Kasturba Gandhi Balika Vidyalayas (KGBVs) in Educationally Backward
Blocks with more than 20% muslim population are operational. Furthermore, 309
model schools and 321 Girl’s Hostels have been sanctioned in these districts till date,
for secondary education. 75 new secondary schools and strengthening of 214 existing
secondary schools, 36 model schools and 19 Girls Hostel have been sanctioned under
RMSA in 2014-15 in these districts.

Statement

List of Muslim dominated districts in the country State-wise

SI. No.  Districts Muslim Concentration (20% and above)
1. Assam 13

2. Bihar 7

3. Delhi 2

4. Gujarat 2

5. Haryana 1

6. Jammu and Kashmir 11

7. Jharkhand 5

8. Karnataka 1

9. Kerala 6

10. Lakshadweep 1
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SI. No.  Districts Muslim Concentration (20% and above)
11. Madhya Pradesh 1
12. Mabharashtra 1
13. Manipur 1
14. Puducherry 1
15. Rajasthan 1
16. Telangana 1
17. Uttarakhand 2
18. Uttar Pradesh 20
19. West Bengal 11

TotaL 88

Reservoir level in Bhakra and Pong dams
#207. SHRI VIJAY GOEL: Will the Minister of POWER be pleased to state:

(a) whether it is a fact that Bhakra and Pong dams are not filled upto the Full
Reservoir Level (FRL);

(b) if so, whether dams can be filled upto FRL by using latest technique, proper

planning and weather forecasting technique; and

(¢) whether Government proposes to direct Bhakra Beas Management Board to

carry out a study to determine maximum reservoir level of Bhakra and Pong dams?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) Bhakra and Pong dams are filled up, at pre-determined Full Reservoir
Levels (FRLs), subject to availability of water. Earlier Bhakra and Pong Reservoirs were
filled upto 1685 feet and 1400 feet respectively. After the floods during the year 1988,
these are filled now only upto a level of 1680 feet and 1390 feet at the end of filling season
as decided by the Bhakra Beas Management Board (BBMB).

(b) and (c) BBMB has taken steps to develop a technology, namely, Real-Time
Decision Support System (RTDSS) under World Bank funded Hydrology Project Phase-
II. This technology would enable BBMB to monitor the Real-Time water level of the

Reservoirs including updation in Full Reservoir Levels, if required.

TOriginal notice of the question was received in Hindi.
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Impact of RTE Act

*208.SHRI KIRANMAY NANDA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has any information about the exact impact of the Right

of Children to Free and Compulsory Education (RTE) Act since its implementation;

(b) if so, the number of students being benefited as a result thereof, State-wise and

if not, the reasons therefor;
(c) whether some of the States have not implemented the Act; and
(d) if so, the details thereof ?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) All States/UTs are implementing the Right of
Children to Free and Compulsory Education (RTE) Act, 2009 across the country, as per
their respective notified State RTE Rules.

Some significant indicators, which have shown improvement in the elementary
education sector in recent years include, the total enrolment in elementary schools which
has risen from 18.79 crore children in 2009-10 to 19.89 crore children in 2013-14. The
State-wise data on enrolment is given in Statement (See below). The Gender Parity Index
(GPI) in 2013-14 has reached 1.02 for primary level and 1.06 at upper primary level.
There has been a significant reduction in the number of out of school children in the 6-14
years age group, from 81 lakh in 2009 to 61 lakh in 2013. The annual average dropout rate
has come down from 6.8% (2009-10) to 4.7% (2012-13) at primary level. The transition
rate from primary to upper primary has gone up from 83.53% in 2009-10 to 89.58%
in 2013-14. The Pupil Teacher Ratio (PTR) has improved from 32 in 2009-10 to 26 in
2013-14.

Statement
Statement on State-wise Enrolment in Elementary Education

Total Elementary Enrolment (Classes I-VIII)

State/UT 2009-10 2013-14

Andaman and Nicobar Islands 56565 51703

Andhra Pradesh 10851248 11089215
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State/UT 2009-10 2013-14
Arunachal Pradesh 334449 325047
Assam 5162100 5806184
Bihar 19007493 21238957
Chandigarh 142345 161185
Chhattisgarh 4515735 4589564
Dadra and Nagar Haveli 52290 58793
Daman and Diu 26435 28161
Delhi 2666589 2944191
Goa 178667 198084
Gujarat 7814391 9229471
Haryana 3336753 3956723
Himachal Pradesh 1036117 969095
Jammu and Kashmir 1973294 1841178
Jharkhand 6523933 6625023
Karnataka 7636745 8323556
Kerala 3355998 4101946
Lakshadweep 10557 8289
Madhya Pradesh 15484989 14594089
Mabharashtra 15854058 16158791
Manipur 470287 549897
Meghalaya 606327 738124
Mizoram 246609 217963
Nagaland 401411 411695
Odisha 5989512 6388057
Puducherry 183994 174122
Punjab 2908324 4011520
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State/UT 2009-10 2013-14
Rajasthan 12175129 12290252
Sikkim 124102 120101
Tamil Nadu 9924561 9396441
Tripura 663819 590230
Uttar Pradesh 31537647 36726327
Uttarakhand 1579729 1704890
West Bengal 15040794 13280622
All StaTES 187872996 198899486

Source: UDISE
Curbing commercialisation of community colleges

*209. SHRIMATI VIJILA SATHYANANTH: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has fixed a social framework to curb commercialisation

of community colleges by private educational institutions;

(b) whether the mode of certain basic fee structure has been adopted, according
to the Fee Fixation Rules of community colleges and skill developing vocational centres;

and

(¢) whether the upgradation of Government Technical and Vocational Training
Centres would get top priority in the agenda of the Ministry?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) No, Sir. The Community College Scheme is implemented
by UGC for universities/degree colleges and AICTE for polytechnics. Both UGC &
AICTE have so far approved Government/Government aided institutions only.

(b) The Community College Scheme envisages that the community college shall
decide the fee policy in consultation with the State/UT Government taking into account
the current fee structure for the undergraduate programmes in the host institutions or as
decided by State/University/Technical Board.

(¢) Ministry of Human Resource Development as such is not running technical
and vocational training centres, however, Ministry of Labour and Employment,

Directorate General of Labour and Employment have informed that their Ministry has
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upgraded Industrial Training Institutes (ITIs) throughout the country during XIth Plan
and the current Twelfth Five Year Plan. Ministry of Labour and Employment is assisting
400 ITIs in 34 States/UTs through World Bank assisted Vocational Training Improvement
Project (VTIP), Further, Ministry of Labour and Employment has formulated a scheme
titled “Enhancing Skill Development Infrastructure in NE States and Sikkim” to facilitate
the upgradation of 48 Government Industrial Training Institutes (ITIs) in 8 Northeastern
States including Sikkim.

NABARD assistance to Madhya Pradesh for rural road projects

1#210.DR. VIJAYLAXMISADHO: Will the Ministerof RURAL DEVELOPMENT
be pleased to state:

(a) whether it is a fact that the National Bank for Agricultural and Rural
Development (NABARD) has provided financial assistance to Madhya Pradesh for rural
road projects;

(b) if'so, the details thereof during each of the last three years and the current year,
district-wise;

(c) the amount spent on these projects, so far; and

(d) whether norms and time-limit for completion of these projects were also fixed
and if so, the details thereof ?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) to (d) Yes, Sir. As informed by the National Bank for Agricultural
and Rural Development (NABARD), financial assistance has been provided by NABARD
to the Government of Madhya Pradesh for rural roads other than PMGSY roads by way
of loan directly negotiated between NABARD and the Government of Madhya Pradesh,
under Rural Infrastructure Development Fund (RIDF). The time limit for completion of
rural road projects sanctioned during the last three years and the current year, in different
tranches of RIDF, by NABARD, are as given below:

S1. No. Tranche and Sanction period Completion date
1. RIDF XVII (2011-12) 31.03.2014
2. RIDF XVIII (2012-13) 31.05.2015
3. RIDF XIX (2013-14) 31.03.2016
4. RIDF XX (2014-15) 31.03.2017

The tranche-wise details of roads sanctioned and the progress by the State is given

in Statement.

TOriginal notice of the question was received in Hindi.
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Hydro Engineering College at Bilaspur

*211. SHRIMATI VIPLOVE THAKUR: Will the Minister of POWER be pleased

to state:

(a) whether Government has set up a high-powered monitoring committee to
expedite the commencement of work on the proposed Hydro Engineering College at

Bilaspur in Himachal Pradesh;
(b) if so, the details thereof along with its composition;

(c) whether the high powered monitoring committee has held any meeting, so far;

and
(d) if so, the outcome thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (d) No, Sir. No such high-powered committee has been set up. A decision
to establish an Engineering College in Bilaspur District of Himachal Pradesh was taken
on 07.01.20009. In this connection, the NTPC Limited and the NHPC Limited have signed
Memorandum of Understanding (MoU) with Government of Himachal Pradesh on the
3rd March, 2012 and the 30th July, 2014 respectively. Further, a meeting was also held
between the Minister of State (I/C) for Power and Minister of Technical Education,
Government of Himchal Pradesh on 17.10.2014 at New Delhi wherein it was discussed
to create a Section-25 company among Ministry of Power, Government of Himachal
Pradesh along with NTPC Ltd. and NHPC Ltd. which would supervise, construct and

operate the Modern Engineering College.
Expenditure on sanitation schemes

*212. SHRIMATI SASIKALA PUSHPA: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether the expenditure on sanitation schemes is abysmally low as compared

to other sectors;

(b) if so, the details thereof during the last two years and the current year, year-

wise and scheme-wise; and
(c) the action taken by Government to improve the situation?

THE MINISTER OF DRINKING WATER AND SANITATION
(SHRI CHAUDHARY BIRENDER SINGH): (a) No Sir.
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(b) The central allocation and actual expenditure under Nirmal Bharat Abhiyan

(NBA)/Swachh Bharat Mission (Gramin), during the last 2 years and current year is as

under:

(In¥ crore)
Year Allocation (Revised)  Actual Expenditure % Utilization
2012-2013 2500.00 2473.29 98.93
2013-2014 2300.00 2250.32 97.84
2014-2015 4260.00 803.16 18.85

(Upto 30.11.2014)

(c) The following steps are being taken up under the Swachh Bharat Mission

(Gramin) to improve the situation:-

. The amount for Incentives/Assistance for Individual Household Latrines
(IHHL) has been raised to ¥ 12000/- from the earlier amount of ¥ 10,000/-.

. The Mahatama Gandhi National Rural Employment Gurantee Act (MNREGA)
convergence, which was a hindrance at the field level, has been removed.
Now the entire payment of incentive for IHHL will be either from SBM(G) or
MNREGA.

. Schools and Aanganwadi toilets will be constructed under the aegis of
Ministries of Human Resource Development and Women and Child

Development respectively.
Plans to monitor rivers

*213. SHRI ANIL MADHAV DAVE: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government proposes to revise/develop a policy for rivers and water

in view of the current scenario in the country and if so, the details thereof;

(b) whether Government plans to monitor/survey/study rivers along with their
catchments as these parameters are indicative of their health which needs to be closely

monitored and would help in formulating a very effective policy; and

(¢) whether Government proposes to audit various projects like constructed dams,
canals, lifting of water, rain water harvesting etc. and the projects which are directly/

indirectly linked with each other and impact water resources of the country?



Written Answers to [8 December, 2014] Starred Questions 85

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (SUSHRI UMA BHARATTI): (a) Looking towards the current
scenario of water and rivers across India, National Water Policy, 2002 has been reviewed
and the revised National Water Policy (2012) has been adopted by the National Water
Resources Council (NWRC), with Chief Ministers of all the States as Members, at its
Meeting held on 28th December, 2012. The National Water Policy, 2012 has made several
recommendations for conservation, development and improved management of water
resources and conservation of rivers, river corridors, water bodies and infrastructure.
The Salient Features of the National Water Policy, 2012 are given in Statement (See

below).

(b) Central Water Commission is already monitoring the rivers of India by the
way of collection of hydro-meteorological data, such as, water level, discharge, water
quality, silt and selected meteorological parameters including snow observations, at 878
stations on various rivers of India. Out of these, water quality of rivers is also monitored

at 396 stations.

(c) Central Water Commission has prepared “General Guidelines for Water
Audit & Water Conservation” in December, 2005. These guidelines were circulated
among all the State Governments for facilitating formulation of their own region
specific, project specific, system specific and service specific guidelines and their

implementation.

Water being a State subject, several projects are planned and implemented by the
respective State Governments for conservation of water resources in reservoirs and
traditional water bodies, rain water harvesting and artificial recharge of ground water.
The Central Government has no plan to audit these projects, except in cases where Acts
and/or Orders of Courts/Tribunals specifically provide for this. The Central Government

also monitors the progress of works in centrally sponsored projects.
Statement
Salient features of National Water Policy (2012)

1. Emphasis on the need for a national water framework law, comprehensive

legislation for optimum development of inter-State rivers and river valleys.

2. Water, after meeting the pre-emptive needs for safe drinking water and
sanitation, achieving food security, supporting poor people dependent on

agriculture for their livelihood and high priority allocation for minimum
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10.

eco-system needs, be treated as economic good so as to promote its conservation

and efficient use.

Ecological needs of the river should be determined recognizing that river
flows are characterized by low or no flows, small floods (freshets), large
floods and flow variability and should accommodate development needs.
A portion of river flows should be kept aside to meet ecological needs ensuring
that the proportional low and high flow releases correspond in time closely to

the natural flow regime.

Adaptation strategies in view of climate change for designing and management
of water resources structures and review of acceptability criteria have been

emphasized.

A system to evolve benchmarks for water uses for different purposes, i.e.,
water footprints, and water auditing be developed to ensure efficient use of
water. Project financing has been suggested as a tool to incentivize efficient

and economic use of water.

Setting up of Water Regulatory Authority has been recommended.

Incentivization of recycle and re-use has been recommended.

Water Users’ Associations should be given statutory powers to collect
and retain a portion of water charges, manage the volumetric quantum of
water allotted to them and maintain the distribution system in their

jurisdiction.

Removal of large disparity in stipulations for water supply in urban areas and

in rural areas has been recommended.

Water resources projects and services should be managed with community
participation. Wherever the State Governments or local governing bodies so
decide, the private sector can be encouraged to become a service provider
in public private partnership mode to meet agreed terms of service delivery,

including penalties for failure.

Adequate grants to the States to update technology, design practices,
planning and management practices, preparation of annual water
balances and accounts for the site and basin, preparation of hydrologic
balances for water systems, and benchmarking and performance evaluation

etc.
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Tribals affected due to land acquisition for power projects
*214. DR. T.N. SEEMA: Will the Minister of POWER be pleased to state:

(a) whether Government has received many complaints from NGOs regarding
tribals getting affected badly due to land acquisition for setting up power plants by private

sector;
(b) if so, the details thereof during the last five years and the current year;

(c) the area of land acquired in tribal areas for setting up of power plants during

that period;

(d) the number of tribal families affected and the amount of compensation paid to

them, plant-wise; and

(e) the number of members of the affected families who were provided

employment, plant-wise?

THE MINISTER OF STATE OF THE MINISTRY OF POWER, COAL AND NEW
AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL): (a) and (b) The Government
has not received many complaints regarding tribals getting badly affected by private

sector power plants.

(c) to (e) As per information available in Central Electricity Authority, the details
of tribal/forest land acquired, number of tribal families affected, compensation paid,
employment provided during 11th Plan and current 12th Plan period are given in

Statement.
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Re-allocation of coal blocks

#215. SHRI MAHENDRA SINGH MAHRA: Will the Minister of COAL be

pleased to state:

(a) whether Government has cancelled allocation of all coal mines allocated to

various companies;

(b) if not, the names of the companies whose allocation have not been cancelled

and the reasons therefor;

(c) whether due to cancellation of coal blocks, the production of coal in the

country is adversely affected;
(d) if so, by when the cancelled coal blocks would be re-allocated; and

(¢) whether Government has issued new directions regarding re-allocation of coal

blocks and if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI PIYUSH GOYAL) : (a) to (e) Hon’ble Supreme Court of India in its judgment
dated 25.08.2014 and order dated 24.09.2014 passed in Writ Petition (Criminal) No.120
of 2012 and other connected matters has declared all allocations of the coal blocks made
through Screening Committee and through Government Dispensation route since 1993
as arbitrary and illegal and has cancelled the allocation of 204 coal blocks out of 218
coal blocks (i.e. except Tasra coal block allocated to Steel Authority of India Ltd. and
Pakri Barwadih coal block allocated to National Thermal Power Corporation and 12 coal
blocks allocated for Ultra Mega Power Projects). In case of 42 coal blocks (37 producing
and 05 likely to come under production), cancellation shall take effect from 31.03.2015.

As the Hon’ble Supreme Court has allowed coal production from the producing
coal blocks till 31st March, 2015, there is no disruption in production of coal at present.
For management and reallocation of cancelled coal mines/blocks, Government has
promulgated ‘the Coal Mines (Special Provisions) Ordinance, 2014’ on 21.10.2014 to
ensure smooth transfer of rights, title and interest in the mines along with its land and
other associated mining infrastructure to the new allottees to be selected through an
auction or allotment to government company, as the case may be. The allocation of coal
blocks would now be made in pursuance of the provisions of the Ordinance and Rules
made thereunder in a time bound manner to ensure that there is no disruption in supply

of coal.

FOriginal notice of the question was received in Hindi.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Coal rationalisation

1551. SHRI A.W. RABI BERNARD: Will the Minister of COAL be pleased to

state:

(a) whether the global consulting firm KPMG has submitted the draft report on

coal rationalisation to Government;

(b) whether coal rationalisation is aimed at linking power plants to the nearest

mines which would bring financial benefit of ¥ 700 crore to this sector;
(c) if so, the details thereof;

(d) whether the move would also help in overcoming power shortage which are

hampering power generation at many thermal power plants; and
(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) Yes, Sir.

(b) and (c) The objective of the exercise of rationalisation is to undertake a
comprehensive review of existing sources of coal and consider the feasibility for
rationalization of these sources with a view to optimize transportation cost and
materialization under the given technical constraints. The end result is expected to be
minimization of overall transportation cost and overall optimization of materialisation
of coal at thermal power plants. However, figures of savings in transportation cost are
dynamic and subject to acceptance and implementation of proposal in part or totality by

all the participating stakeholders.

(d) and (e) Since the exercise of coal rationalisation is expected to optimize overall
materialisation of coal at thermal power plants, one of the benefits would be increased

power generation leading to reduction in power shortages.
Shortage of coal to power plants

1552. SHRIMATI SASIKALA PUSHPA: Will the Minister of COAL be pleased to

state:
(a) whether there is any shortage in availability of coal for power generation;

(b) if so, the details of demand and supply of coal during the last two years and

the current year;
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(c) whether the shortage in supply of coal to power plants led to closure of power

plants;
(d) if so, the details thereof; and
(e) the action taken by Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) During the year 2014-15, the total coal requirement for power generation
was assessed as 554 million tonnes (MT) for power plants designed on indigenous coal
and 40 million tonnes designed on imported coal. As against domestic coal requirement
of 554 million tonnes, availability of domestic coal requirement was ascertained as 473
MT, leaving a shortfall of 81 MT. In order to meet this shortfall, power utilities have been
advised to import coal equivalent to 54 MT.

(b) Demand for coal in 2011-12, 2012-13 and 2013-14 was 638.7 MT, 713.4
MT and 739.4 MT, respectively. Demand for the current year 2014-15 is estimated at
787.03 MT. Supply of coal from domestic sources in 2011-12, 2012-13 and 2013-14 was
535.3 MT, 567.1 MT and 571.5 MT, respectively.

(¢) and (d) None of the power plants was closed due to shortage of coal. However,

some of the power plants operated sub-optimally for some time due to shortage of coal.

During April, 2014 to October, 2014, there has been a growth of 15.4% in coal-based
generation over the corresponding period of last year. Coal supply from CIL sources to
power utilities in the country has improved. It has been 208.71 MT (Provisional) which is
94% of 223.09 MT, the supply plan target finalized by Ministry of Coal as part of Annual
Action Plan for 2014-15 for the period April to October, 2014.

(e) The focus of the Government is on increasing production of coal by facilitating
Environment and Forest clearances, pursuing with State Government for help in expediting
land acquisition and coordinated effort with Railways for movement of coal. Steps have
been taken by Coal India Limited and its subsidiaries to augment coal production which

includes capacity addition from new projects and use of mass production technologies.

In order to ensure adequate availability of coal to power utilities, Coal India Limited
(CIL) has been impressed upon to enhance production of domestic coal in the country and
power utilities have also been advised to enhance import of coal to meet the shortfall in

domestic availability of coal.

In addition to above, with a view to monitor coal supplies to Power Utility Sector, an
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Inter-Ministerial Sub-Group comprising representatives of Ministry of Power, Ministry
of Coal and Ministry of Railways has been constituted. This Sub-Group takes various
operational decisions for meeting any contingent situations relating to Power sector

including critical coal stock position.
Inter-Ministerial Committee for allocation of cancelled coal blocks
1553. SHRI RANJIB BISWAL: Will the Minister of COAL be pleased to state:

(a) whether Government has set up a high level Inter-Ministerial Committee for

allocation of cancelled coal blocks;
(b) if so, the details thereof and the terms of reference of the committee;
(¢) whether the committee has submitted its report;
(d) if so, the details of the recommendations made in the report; and
(e) ifnot, by when the said committee is likely to submit its report?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) Government has constituted an Inter-Ministerial Committee (IMC)
under the chairmanship of Additional Secretary (Coal) having members from Ministry of
Power, Ministry of Steel, Department of Industrial Policy and Promotion, Department of
Economic Affairs and Department of Legal Affairs. The terms of reference (ToR) of the

IMC are as under:-
(1) To advice on the policy issues connected with allocation of 204 coal blocks;

(i) To advice on the issues referred by the nominated authority to the Central

Government;

(ii1) To interact with the industry stakeholders, industry bodies such as FICCI,
CII, ASSOCHAM, Coal Producer Association, Steel Manufacturer
Association, Cement Producers Association etc. in order to ascertain their

views on the procedure and methodology of auction of coal block.

(iv) Any other issue referred by the Ministry of Coal in connection with coal block

allocation.

(c) to (e) IMC is not required to submit any report. As indicated in the reply to parts
(a) and (b) above, IMC is to advise the Central Government on the issues mentioned in

its ToR from time to time.
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E-auctioning of coal blocks

1554. SHRIMATI AMBIKA SONI: Will the Minister of COAL be pleased to

state:

(a) whether there is a proposal to e-auction certain coal blocks in view of

cancellation of blocks by the Supreme Court recently;
(b) if so, the details thereof;

(c) whether swapping of coal blocks among common end-users would be

allowed;

(d) whether any agreements would be entered into for optimum utilization of coal

mine for end-use in the public interest and to achieve cost efficiency; and
(e) ifso, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) Hon’ble Supreme Court of India in its judgment dated 25.08.2014
and order dated 24.09.2014 passed in Writ Petition (Criminal) No. 120 of 2012 and other
connected matters has declared all allocations of the coal blocks made through Screening
Committee and through Government Dispensation route since 1993 as arbitrary and
illegal and has cancelled the allocation of 204 coal blocks out of 218 coal blocks (i.e.
except Tasra coal block allocated to Steel Authority of India Ltd. and Pakri Barwadih
coal block allocated to National Thermal Power Corporation and 12 coal blocks allocated
for Ultra Mega Power Projects). In case of 42 coal blocks (37 producing and 05 likely to
come under production), cancellation shall take effect from 31.03.2015.

For management and re-allocation of cancelled coal blocks, Government has
promulgated ‘the Coal Mines (Special Provisions) Ordinance, 2014’ on 21.10.2014 to
ensure smooth transfer of rights, title and interests in the mines/blocks along with its land
and other associated mining infrastructure to the new allottees to be selected through an
auction or allotment to government company, as the case may be. The allocation of coal
blocks would now be made in pursuance of the provisions of Ordinance and Rules made
thereunder in a time bound manner to ensure that there is no disruption in supply of coal.
The auction of coal blocks is decided to be carried out in e-auction mode in order to keep

the process transparent.

(c) to (e) Section 20 of the Ordinance provides that a successful bidder or allottee or
coal linkage holder shall, with prior approval of the Central Government and in accordance

with such rules as may be prescribed, be entitled to enter into certain agreements or
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arrangements with other successful bidder or allottee or coal linkage holder, as the case
may be, for optimum utilization of coal mine for the same end uses in the public interest
and to achieve cost efficiencies. Further, a successful bidder or allottee may also use the
coal mine from a particular Schedule I coal mine for any of its plants engaged in common

specified end uses, in accordance with such rules as may be prescribed.
Re-allocation of coal blocks
1555. SHRI C.P. NARAYANAN: Will the Minister of COAL be pleased to state:

(a) whether cancellation of allocation of coal blocks on the basis of Supreme

Court judgement entails a loss of revenue to Government;
(b) if so, to what extent;

(¢) whether the e-allocations would be the best method for fast re-allocation of

coal blocks;

(d) whether Government’s agencies would make coal available to thermal stations

and other consumers result in financial loans to States; and
(e) if so, to what extent?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) No, Sir.

(b) Does not arise in view of reply given at (a) above.

(c) Auction of cancelled coal blocks has been decided to be made in e-auction

mode since e-auction process is fast and transparent.

(d) and (e) Allocation of coal is done on the basis of availability of coal, eligibility

of entities and an agreement entered into with such entities.
Supply of coal to Rajasthan
71556. SHRI ASHK ALI TAK: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that the generation of power has been affected in Rajasthan

due to non supply of coal to the State on time; and

(b) if so, the details of concrete arrangements made by Government to ensure

availability of coal to the State on time in future?

TOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) Coal is being supplied to the power plants including power plants of
Rajasthan which were accorded coal linkage through Fuel Supply Agreement (FSA). To
meet shortfall in domestic availability of coal, power utilities including Rajasthan Rajya
Vidyut Utpadan Nigam Ltd (RRVUNL) are importing coal. In the current year April -
October, 2014, RVUNL had imported 0.85 Million Tonne (MT) against the target of 0.25
MT. Other power plants of RVUNL i.e. Kalisindh Unit-1 (600 MW) and Chabra Unit-3
& 4 (500 MW) are linked to coal block allotted to them. For Kawai Unit-1 and 2 (1320
MW) of Adani Power, coal is being supplied through MoU route “under similarly placed
category’.

(b) Based on a request of M/s Rajasthan Rajya Vidyut Utpadan Nigam Ltd.
(RRVUNL), approval of the competent authority has been conveyed to RRVUNL for
utilization of surplus coal of 10.47 Lakh Tonnes (LT) mined from Parsa East and Kanta
Basan coal blocks allocated to them for generation of power in their existing Thermal
Power Stations (TPPs) viz. Kota TPS (1240 MW), Suratgarh TPS (1500 MW) and
Chhabra TPS (500 MW) for the period July, 2014 to November, 2014.

Coal supplies from Coal India Limited (CIL) sources during April-November, 2014
to Thermal Power Plants (TPPs) of Rajasthan has been 93% of FSA commitment.

Presently, as on 01.12.2014, none of the TPPs of Rajasthan having Fuel Supply
Agreement(FSA) with CIL sources are carrying critical coal stock of less than 7 days’

requirement.

In order to ensure adequate availability of coal to power utilities, Coal India Limited
(CIL) has been impressed upon to enhance production of domestic coal in the country and
power utilities have also been advised to enhance import of coal to meet the shortfall in

domestic availability of coal.

In addition to above, with a view to monitor coal supplies to Power Ultility Sector, an
Inter-Ministerial Sub-Group comprising representatives of Ministry of Power, Ministry
of Coal and Ministry of Railways has been constituted. This Sub-Group takes various
operational decisions for meeting any contingent situations relating to Power sector

including critical coal stock position.
Transparency in allocation of coal mines

1557. SHRI MANSUKH L. MANDAVIYA: Will the Minister of COAL be pleased
to state:

(a) the fresh steps taken by the Central Government to bring more transparency in

allocation of coal mines, in view of recent coal scam experience;
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(b) the target of coal production fixed by Government during the next five years;

(¢) the demand and supply of coal in the country to meet the energy demands
during the last three years and the current year and the steps being taken by Government

to increase coal production to meet this target; and

(d) whether Government has conducted any latest survey about probable new

coal collieries and if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) Hon’ble Supreme Court of India in its judgment dated 25.08.2014 and
order dated 24.09.2014 passed in W.P.(Criminal) No. 120 of 2012 and other connected
matters has declared all allocations of the coal blocks made through Screening Committee
and through Government Dispensation route since 1993 as arbitrary and illegal and has
cancelled the allocation of 204 coal blocks out of 218 coal blocks (i.e. except Tasra coal
block allocated to Steel Authority of India Ltd. and Pakri Barwadih coal block allocated
to National Thermal Power Corporation and 12 coal blocks allocated for Ultra Mega
Power Projects). In case of 42 coal blocks (37 producing and 05 likely to come under

production), cancellation shall take effect from 31.03.2015.

For management and re-allocation of cancelled coal blocks, Government has
promulgated ‘the Coal Mines (Special Provisions) Ordinance, 2014’ on 21.10.2014 to
ensure smooth transfer of rights, title and interests in the mines/blocks along with its land
and other associated mining infrastructure to the new allottees to be selected through an
auction or allotment to government company, as the case may be. The allocation of coal
blocks would now be made in pursuance of the provisions of Ordinance and Rules made
thereunder in a time bound and transparent manner to ensure that there is no disruption

in supply of coal.

(b) As per the Annual Plans and Working Group on Coal and Lignite for Twelfth
Five Year Plan document (2012-2017), the all India coal production (projection) target
for the year 2014-15 is 630.25 Million Tonnes (MT), for the year 2015-16 is 720.00
MT and for the year 2016-17 is 795.00 MT. Though no target has been fixed for the
years 2018-2019 and 2019-2020, but with completion of three crutial rail lines to address
evacuation constraints and with induction of modern technology to increase productivity,

the production is indicated to go upto one billion tonnes by 2019-20.

(¢) Demand and supply of coal in the country to meet the energy demands during

the last three years is given below:
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(Figures in Million Tonnes)

Domestic coal Imported coal Total
Years Programme Receipt % Target Receipt %  Programme Receipt %
Receipt Receipt Receipt
2011-12  402.0 376 93 55 45.2 82 457.0 4212 92
2012-13 407.0 401.4 99 70.0  63.2 90 477.0 464.6 97
2013-14 440 420.4 95 82 80 97 522 5004 96

During the year 2014-15, the total coal requirement for power generation was
assessed as 554 million tonnes (MT) for power plants designed on indigenous coal and
40 million tonnes designed on imported coal. As against domestic coal requirement of
554 million tonnes, availability of domestic coal requirement was ascertained as 473 MT,
leaving a shortfall of 81 MT. In order to meet this shortfall, power utilities have been

advised to import coal equivalent to 54 MT.

The focus of the Government is on increasing production of coal by expediting
environment and forest clearances, pursuing with State Governments for help in land
acquisition and coordinate efforts with Railways for movement of coal. Steps have
been taken by Coal India Limited and its subsidiaries to augment coal production which

includes capacity addition from new projects and use of mass production technologies.

(d) The coal reserves are explored on regular basis in order to increase production
of coal in the country. As a result of exploration carried out, a cumulative total of 301.56
Billion Tonnes of Geological Reserves of coal have so far been estimated in the country
as on 01.04.2014.

Availability of coal

+1558. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of COAL be

pleased to state:

(a) the existing coal blocks in different States of the country and the details of

functional coal mines, at present, State-wise;

(b) whether due to lack of availability of coal, power plants (projects) and other

industries and companies are being adversely affected in the country;

(c) ifso, the details thereof;

TOriginal notice of the question was received in Hindi.
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(d)  whether, to sort out all these problems and to provide coal to power plants and
other companies on time, Government has taken any concrete steps; and

(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) The details of existing captive coal blocks as well as coal mines of Coal
India Limited (CIL) in different States of the country at present, both functional and non-
functional are as under:-

SL. States Captive coal blocks* No. of
No. Producing Non-producing functional coal
mines of CIL

1. Telangana - 4 -

2. Arunachal Pradesh 1 - -

3. West Bengal 9 12 89

4. Jharkhand 5 54 135

5. Madhya Pradesh 3 20 66

6. Uttar Pradesh - - 04

7. Chhattisgarh 9 34 52

8. Mabharashtra 12 20 53

9. Odisha 1 34 26

10.  Assam - - 04
ToraL 40 178 429

* The Hon’ble Supreme Court, vide its judgment dated 25.08.2014 and order dated 24.09.2014, had
cancelled the allocation of 204 out of 218 captive coal blocks allocated since 1993.

(b) to (e) Sector-wise demand of coal and actual dispatch/supply of indigenous raw
coal for the last three years are given below.

(Million Tonnes)
Year Item Power  Power Steel Cement  Steel Others Total
(Utility) (Captive) (Coking) DRI
(sponge
Iron)
1 2 3 4 5 6 7 8 9

2011-12  Demand 460.00  42.94 46.67 28.89 30.47 90.00  696.03

Dispatch ~ 367.761 42.607  16.054 13.179  21.686  74.012 535.299
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2012-13 Demand 512.00  43.00 52.30 30.24 35.30 100.00  772.84
Dispatch 387.766  58.998  16.145 13.113  20.903  70.211 567.136
2013-14 Demand 535.00  46.14 53.98 30.00 35.00 69.57  769.69

Dispatch*  384.823  42.407  23.129 11.963 15.116  93.813 571.251%*

Demand as per Annual Plan of MOC. * Dispatch of 2013-14 is Provisional.

In order to ensure adequate availability of coal to power utilities, Coal India Limited
(CIL) has been impressed upon to enhance production of domestic coal in the country and
power utilities have also been advised to enhance import of coal to meet the short fall in
domestic availability of coal. In addition, with a view to monitor coal supplies to Power
Utility Sector, an Inter-Ministerial Sub-Group comprising representatives of Ministry
of Power, Ministry of Coal and Ministry of Railways has been constituted. This Sub-
Group takes various operational decisions for meeting any contingent situations relating

to Power Sector including critical coal stock position.

Efforts have been made to increase coal production by implementing latest
technologies and machineries in coal sector and also explore new coal bearing areas for

mining of coal.
Coal requirement of power sector

1559. SHRI JESUDASU SEELAM: Will the Minister of COAL be pleased to

state:

(a) whether Government is taking any action for meeting the requirement of coal

by power sector;

(b) whether Government is in the process of e-auction of coal blocks that were

cancelled by the Supreme Court;

(c) if so, what are the parameters and modalities that are being adopted in

regulating the coal supply; and
(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) In order to ensure adequate availability of coal to power utilities, Coal

India Limited (CIL) has been impressed upon to enhance production of domestic coal in
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the country and power utilities have also been advised to enhance import of coal to meet

the shortfall in domestic availability of coal.

During April, 2014 to October, 2014, there has been a growth of 15.4% in coal-based
generation over the corresponding period of last year. Coal supply from CIL sources to
power utilities in the country has improved. It has been 208.71 MT (Provisional) which is
94% of 223.09 MT, the supply plan target finalized by Ministry of Coal as part of Annual
Action Plan for 2014-15 for the period April to October, 2014.

In addition to above, with a view to monitor coal supplies to Power Utility Sector, an
Inter-Ministerial Sub-Group comprising representatives of Ministry of Power, Ministry
of Coal and Ministry of Railways has been constituted. This Sub-Group takes various
operational decisions for meeting any contingent situations relating to Power sector

including critical coal stock position.

(b) to (d) For management and reallocation of cancelled coal blocks, Government
has promulgated ‘the Coal Mines (Special Provisions) Ordinance, 2014 on 21.10.2014
to ensure smooth transfer of rights, title and interest in the mines along with its land
and other associated mining infrastructure to the new allottees to be selected through
an auction or allotment to government company, as the case may be. In order to provide
sufficient coal to small consumers, medium and small enterprises, cottage industries,
household consumers and to overcome the acute shortage of the country and augment its
production; the Ordinance has amended the Coal Mines (Nationalization) Act, 1973 to
insert section 3(A) and the Mines and Minerals (Development and Regulation) Act, 1957
to insert section 11(A) through the Ordinance, thereby removing the restriction of end use
from the eligibility to undertake coal mining, in the national interest. The auction of coal
block is decided to be carried out in e-auction mode. The decision regarding allotment
of coal blocks to public sector companies and allocation by auction to private and public
sector companies as well as earmarking of blocks for various eligible sectors is made

keeping in view the contemporary requirement of the sector at the time of earmarking.

The Ordinance provides for allocation of coal mines and vesting of the right, title
and interest in and over the land and mine infrastructure together with mining leases
to successful bidders and allottees by the Nominated Authority with a view to ensure
continuity in coal mining operations and production of coal, and for promoting optimum
utilization of coal resources consistent with the requirement of the country in national

interest.

As per the Ordinance, the proceeds from e-auctioning of coal block is required to
be transferred to the respective State Government where the coal block is located after

adjustment of preferential payments, if any.
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Setting up of solar projects by CIL

1560. SHRIMATI GUNDU SUDHARANI: Will the Minister of COAL be pleased

to state:

(a) whetherthe Coal India Limited (CIL) is contributing to reduce carbon pollution

since it is one of the largest polluting companies in the country;
(b) whether it is a fact that CIL is planning to set up 1,000 MW of solar projects;
(c) ifso, the details thereof;
(d) whether any tentative sites have been identified for this purpose;
(e) if so, the details thereof;

(f)  whether CIL has explored the possibility of setting up of the above projects in
Andhra Pradesh and Telangana;

(g) if so, the details thereof; and
(h) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) Coal India Limited (CIL) is a mining company and does not use coal for
industrial purpose like power generation. However, extraction of coal has some effect
on environment in terms of dust, air pollution, water pollution and land degradation.
Adequate measures are taken by the project proponents to mitigate these effects as per the

approved Environmental Management Plans (EMPs).

(b) to (h) CIL has already installed 2.2 MW solar power projects in two of its
subsidiaries i.e.2.00 MW in MCL and 0.20 MW in Central Mine Planning and Design
Institute Limited (CMPDI) to curb carbon emissions. Recently, CIL has signed MoU
with Solar Energy Corporation of India (SECI) to install 1000 MW Solar Power plants in
the solar parks in different parts of India including Andhra Pradesh and Telengana to be
identified by SECI, in a phased manner.

Coal-combustion based on power plants

+1561. SHRI NARESH AGRAWAL: Will the Minister of COAL be pleased to

state:

(a) whether it is a fact that the coal-combustion based power plants create a large

amount of carbon di-oxide and are the single biggest threat to the climate;

FOriginal notice of the question was received in Hindi.
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(b) if so, the measures taken, so far, by Government to minimize this threat;

(¢) whether Government has been able to find out the substitute of the coal-

combustion based power plants; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) Central Electricity Authority (CEA) compiles a CO, database for all Grid
connected Power stations in the country on annual basis and publish the same. The
objective of this database is to establish authentic and consistent quantification of the
CO, emission baseline. The data of CO, emission from Indian power sector of last five

years is as under:

(Absolute Emissions in Million tons CO,)

2008-09 2009-10 2010-11 2011-12 2012-13

548.6 580.0 597.7 637.3 696.3

Note : Above table shows growing emission of CO, by the power plants.

(b) Government of India is taking following measures to reduce CO, emissions in

coal based Thermal Power Plants:

(1) Adoption of more efficient Super Critical Technology for thermal power
generation Supercritical technology has been adopted to enhance the
efficiency of coal fired power generation and reduce coal consumption and
carbon emissions. With the adoption of supercritical parameters, efficiency
gain of about 2% is possible. All Ultra mega Projects being implemented are
necessarily required to adopt this technology. A capacity addition of 22700
MW based on supercritical technology has already been achieved till date.
Regarding 13th Plan, it is proposed that coal fired capacity addition shall be

through supercritical units only.

(2) Renovation, modernization and life extension of old power generating
units: Renovation and Modernization (R&M) and Life Extension (LE) of
existing old power stations provide an opportunity to get additional generation
atlow cost in short gestation period. Besides generation improvement, it results
in improvement of efficiency thus reducing fossil fuel consumption, CEA had

prepared a National Enhanced Efficiency Renovation and Modernization
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Programme for thermal power stations for implementation during 11th and
12th Plans. R&M and LE works of total capacity of 18316 MW have been
completed till date.

(3) Retirement of inefficient thermal generation units: Number of units is
running on low efficiency and low Plant load factor in the country. These
units are planned to be retired in a phased manner in case of which R&M is

not feasible. A total capacity of 3114 MW has already been retired till date.

(4) Promoting energy efficiency in existing thermal power plants by
introducing of Perform Achieve and Trade Scheme (PAT) PAT is a market
based mechanism in National Mission on Enhanced Energy Efficiency
(NMEEE) wherein 144 fossil fuel fired power generation plants are identified
as Designated Consumers (DCs). The reduction target for each power plant
is in terms specific percentage of their present deviation of the operating
net heat rate from the design net heat rate. It is estimated that an amount
of 3.211 million tonnes of oil equivalent energy would be saved by power
sector thereby reducing the CO, emissions. The targets are assigned for these
144 no. of thermal power station individually and are notified on 30th March

2012 vide S.O. No.687(E) for the first PAT cycle (2012-15).

(c) and (d) To reduce emission of greenhouse gases and to also reduce dependence
on coal, a low carbon growth strategy has been adopted in the planning process and
highest priority is being accorded to the development of electricity generation based on
hydro, nuclear and renewable sources of energy to the extent possible. However, the
rising demand of electricity cannot be met alone with power generation from hydro,
renewable and nuclear sources. Natural gas is already in short supply in the country. Even
the existing gas based generating units are not getting sufficient gas for operation. Hence,
a mix of coal, hydro, renewable and nuclear sources is planned to meet the rising demand
of power in the country. Coal will continue to be main stay of power generation in near

future.

Generation capacity addition target during Twelfth Five Year Plan is 88,537 MW
from conventional sources on an all-India basis. This comprises of 10,897 MW hydro,
72,340 MW thermal and 5,300 MW nuclear. In addition, the capacity addition planned
from Renewable sources is 30,000 MW during Twelfth Five Year Plan.
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Providing clean drinking water in Gujarat

1562. SHRI PRAVEEN RASHTRAPAL: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) the steps taken for providing adequate clean drinking water to the rural areas

in Gujarat;

(b)  whether the Ministry is aware about great difficulties being faced by dalits in

the State who do not get adequate facilities; and

(¢) whether the Ministry is aware about very poor situation in schools, etc. in the

rural areas and if so, the details of the actions proposed?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI
CHAUDHARY BIRENDER SINGH): (a) Under the National Rural Drinking Water
Programme(NRDWP) Government of India supplements the efforts of the States including
Gujarat by providing them with technical and financial assistance for providing safe and
adequate drinking water supply to the rural areas of the countiy. Under the NRDWP, the
State Governments are vested with the powers to plan, approve and execute drinking water
supply schemes. The projects/schemes to provide drinking water to the rural population
are approved at the level of State Level Scheme Sanctioning Committee (SLSSC) in which
representative of the Ministry of Drinking Water and Sanitation is present to see that the

schemes sanctioned/approved as per the targets set under the Annual Action Plan.

(b) No such instance has come to the notice of the Ministry where great difficulties
are being faced by dalits in the State in getting drinking water. As per the data entered by
the States on the Integrated Management Information System (IMIS) of the Ministry as on
4.12.2014 in the State of Gujarat there are 149 SC concentrated habitations, out of which
144 are fully covered, 5 partially covered and no quality affected habitations. The funds
allocated and released to the State of Gujarat under Scheduled Caste (SC) component of
NRDWP in the year 2014-15 is I38.11 crores and 18.81 crores respectively.

(c) As per information on District Information System for Education(DISE), the

percentage schools with drinking water facility in the State of Gujarat is 99.98.
NRDWP allocation for Jharkhand

1563. SHRI PARIMAL NATHWANI: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) the amount of funds allocated to Jharkhand under the National Rural Drinking

Water Programme during each of the last three years and the current year; and
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(b) the details of projects/programmes carried out under the programme during
that period?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI
CHAUDHARY BIRENDER SINGH): (a) The details of funds allocated to State of
Jharkhand under National Rural Drinking Water Programme during last three years and

current year are as follows:-

(in ¥ Crores)
S1. No. Financial Year Funds Allocated Funds Released
1. 2011-2012 162.52 148.17
2. 2012-2013 191.86 243.43
3. 2013-2014 172.85 243.29
4. 2014-2015 183.59 90.46

(upto 03.12.2014)

(b) Rural water supply is a State subject. The State Governments are vested with
powers to select, plan, approve and implement drinking water supply schemes under
the National Rural Drinking Water Programme (NRDWP), to cover more habitations
with piped drinking water supply. Under NRDWP funds are allocated to the States/
UTs on the basis of pre-approved criteria. At the beginning of each financial year, the
targets for coverage of habitations with drinking water supply are decided after Annual
Action Plan with the States. The Ministry maintains its online Integrated Management
Information System (IMIS) in which States are to enter their coverage details regularly
in terms of habitations. As per information provided by State on the IMIS the targets and

Achievements during last three and current year are as follows:-

S1. Financial Year Target Achievement
No. (No. of habitation) (No. of habitation)
1. 2011-2012 19559 17425

2. 2012-2013 16583 17335

3. 2013-2014 9468 12546

4. 2014-2015 16532 4195

(As on 03.12.2014)
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Fluoride affected habitations in Ranga Reddy, Telangana

1564. SHRI DEVENDER GOUD T.: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether it is a fact that as per the Integrated Management Information System,
137 rural habitations have been identified as fluoride affected habitations in Ranga Reddy
district of Telangana during 2012-13;

(b) if so, the details thereof;

(c) what efforts the Ministry has made to make them fluoride-free habitations;

and

(d) the details of technical and financial assistance provided to the State

Government to deal with the above problem?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI
CHAUDHARY BIRENDER SINGH): (a) and (b) As per data provided by the State
Governments on the Integrated Management Information System (IMIS) of the Ministry,
as on 1.4.2013 i.e., as reported by the erstwhile undivided Andhra Pradesh State, till the
year 2012-13, there were 139 rural habitations affected with excess Fluoride in one or
more drinking water sources in Ranga Reddy district, which after bifurcation has come

under jurisdiction of Telangana State.

(c) and (d) Rural water supply is a State subject. This Ministry supplements the
efforts of the States by providing them with technical and financial assistance under the
centrally sponsored National Rural Drinking Water Programme (NRDWP) for providing
safe and adequate drinking water facilities in rural areas of the country. Up to 67 per cent
of the NRDWP funds allocated to States can be utilized for coverage and tackling water
quality problems in the rural areas of the country. Further, 5% of NRDWP total allocated
funds are earmarked right at the beginning and allocated to those States facing problems
of chemical contamination in drinking water and with Japanese Encephalitis and Acute
Encephalitis Syndrome affected high priority districts. During the current financial year
2014-15, the Central share allocation for Telangana State under NRDWP is ¥186.79 crore
(excluding funds under Management Devolution Index) of which as on 2/12/2014, an
amount of I185.45 crore has already been released to the State. All State Governments
including Telangana have been advised to provide fluoride free drinking water from
surface water bodies through piped water supply schemes. As many of these projects

take considerable time for completion, as a short term immediate solution, the Ministry
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has issued operational guidelines for setting up community water purification plants or
provide safe drinking water through piped water supply schemes latest by March’2017, in
approx. 20,000 arsenic, fluoride, heavy/toxic elements, pesticides/fertilizer affected rural
habitations which are yet to be provided safe drinking water (as reported by the States on
1/4/2014), which interalia include 131 fluoride affected rural habitations in Ranga Reddy
district of Telangana State as on 1/4/2014.

Swachh Bharat Mission

11565. DR. SATYANARAYAN JATIYA: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) the effective measures taken and arrangements made to make the Universal
Swachhata Abhiyan successful in order to achieve the objectives of Swachh Bharat,
Swasth India;

(b) the details of the time-bound action plan formulated in this regard;

(c) the details of special arrangements that would be made to ensure availability

of water for cleanliness; and
(d) the details of extra financial provisions to be made for this purpose?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI
CHAUDHARY BIRENDER SINGH): (a) and (b) To accelerate the implementation of
the rural sanitation programme, the Swachh Bharat Mission (Gramin) {SBM(G)} has
been launched on 2nd October, 2014, which aims, inter-alia, at keeping villages clean and

attaining an open defecation free India by 2nd October, 2019.

The following Steps have been taken under [SBM(G)] to make the programme

successful:

. A provision of incentives made available for the construction of Individual
household latrine (IHHL) of ¥ 12000 to all BPL households and to identified
Above Poverty Line (APL) households (all SCs/STs, small and marginal
farmers, landless labourers with homestead, physically handicapped and
women-headed households). The entire provision for this Incentive shall be
from the SBM(G).

. An amount of% 2 lakh is available for the construction of Community Sanitary

Complexes at a sharing pattern of 60:30:10 (Centre:State:Community).

TOriginal notice of the question was received in Hindi.
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(©)

Solid and Liquid Waste Management activities will be taken up in all Gram
panchayats. Funds for Solid and Liquid Waste Management activities, with
cap of ¥ 7/12/15/20 lakh may be made available for Gram Panchayats having
upto 150/300/500/more than 500 households.

Development and use of Innovative, Low cost and User friendly
technologies for toilets and Solid and Liquid Waste Management is being

pursued.

Demand is sought to be created by triggering ‘Behaviour change’ amongst the
rural population, by intensifying Information, Education and Communication
(IEC) and Inter Personal Communication (IPC) campaigns as sanitation is a

mindset issue.

Outputs (Construction) and Outcomes (Usage) of toilets under the programme

will be monitored.

Strong Administrative structure will be set up for the Mission at Central, State

and District and GP levels to ensure effective implementation.

Use of Technology to monitor household coverage with toilets, through
Hand held devices to capture photos of beneficiary, toilet and Latitude and
Longitude information into the Management Information System, has been

taken up.

Under Swachh Bharat Mission (Gramin), conjoint approach to Water supply

and Sanitation has been adopted. The provision of Incentives for the IHHLs has also
been enhanced from ¥ 10000 under the Nirmal Bharat Abhiyan to ¥ 12000 under the
SBM(G), with the additional provision of ¥ 2,000/- to provide for water availability for

hand-washing and cleaning of toilets.

(d) Under the Swachh Bharat Mission (Gramin), in order to achieve the objectives

by 2019, the total fund requirement is estimated to be I 1,34,386 crore, out of which

central share is ¥ 1,00,447 crore. The resources for the Mission are proposed to be made

available inter-alia through:-

Budgetary allocations to Swachh Bharat Mission
Contributions to the Swachh Bharat Kosh;

Commitments under Corporate Social Responsibility (CSR)
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Swachh Bharat Mission

1566. SHRI A.U. SINGH DEO: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) the details of schemes/programmes outlined to be undertaken under the
Swachh Bharat Mission;

(b) whether any concrete steps have been outlined for further progress of the

mission after its initial success and if so, the details thereof;

(c) the details of manners in which this Mission would function on the National

and the State and district levels;

(d) how Government plans on ensuring continued implementation and enforcement

of the Abhiyan in the country; and

(¢) whether Government intends on laying down penal provisions for those who
violate cleanliness norms in the country and if so, the details thereof and if not, reasons

therefor?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI
CHAUDHARY BIRENDER SINGH): (a) to (d) The Swachh Bharat Mission has been
launched on 2nd October, 2014, which aims, inter-alia, at keeping towns and villages

clean and attaining an open defecation free India by 2nd October, 2019.

The Swachh Bharat Mission comprises of two Sub Missions, namely the Swachh
Bharat Mission (Gramin) [(SBM(G)] and Swachh Bharat Mission (Urban) for rural and

urban areas respectively.
The details of the activities to be undertaken under the SBM(G) are:-

. Incentives for the construction of Individual household latrine (IHHL) of ¥
12000, including central share of ¥9000.00 (X 10800.00 in case of special
category states) and State share of ¥ 3000.00 (X 1200.00 in case of special
category states) is available to all BPL households and to identified Above
Poverty Line (APL) households (all SCs/STs, small and marginal farmers,
landless labourers with homestead, physically handicapped and women-
headed households).

. Upto X 2 lakh is available for the construction of Community Sanitary

Complexes at a sharing pattern of 60:30:10 (Centre: State: Community)



112 Written Answers to [RAJYA SABHA] Unstarred Questions

. Funds for Solid and Liquid Waste Management projects is available for each
Gram Panchayat, with a cap of ¥ 7/12/15/20 lakh to be applicable for Gram
Panchayats having upto 150/300/500/ more than 500 households on a Centre
and State/GP sharing ratio of 75:25.

. Provision for Information, Education and Communication activities (IEC) is
available at 8% of total Project cost, with 3% to be utilised at the Central level

and 5% at State level

. The demand for sanitation facilities is to be created by triggering ‘Behaviour
change’ by intensifying Information, Education and Communication (IEC)
and Inter Personal Communication (IPC) campaigns as Sanitation is a Mindset

issue.
. Outputs (Construction) and Outcomes (usage) will be monitored.

. Strong Administrative structure is being set up for the Mission at Central,
State and District and GP levels.

. Use of Technology to Monitor Household coverage through a Hand held

device to capture photos of beneficiary, toilet and Coordinates is being taken

up.

At the national level the Swachh Bharat Mission (Gramin) will be implemented through
Ministry of Drinking Water and Sanitation. At State and District levels, the Mission will
be implemented through State Swachh Bharat Missions and District Swachh Bharat
Missions respectively. These Missions will ensure implementation of the activities as per
the guidelines and instructions of the SBM(G).

(e) As Sanitation is a State subject, it is the State Governments which have the

power to make penal provisions for those who violate cleanliness norms.
Supply of safe drinking water to households

1567. SHRI RAM KUMAR KASHYAP: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether 20 per cent of households have to travel more than half a kilometer

for drinking water;

(b) whether over 20 per cent of Indians get their water from unsafe sources

including untreated sources for tap-usersand uncovered wells;
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(c) whether it is a fact that less than five per cent of households get their drinking

water from a tap; and

(d) if so, the measures taken to supply safe drinking water in every household

inrural India?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI
CHAUDHARY BIRENDER SINGH): (a) Yes, Sir. As per Census 2011, 22.10% of rural
households have to travel more than half a kilometer for fetching drinking water in rural
areas while 8.1% of the urban households have to fetch drinking water from a distance of

more than 100 metres.

(b) Yes, Sir. as per Census 2011, 24.4% of households access drinking water from

sources that include untreated water from taps, uncovered wells and other sources.

(c) No, Sir. As per Census 2011, 30.8% of the rural households get their drinking
water from taps. As per the information entered by the States on the Integrated Management
Information (IMIS) of the Ministry the percentage rural population covered with Piped
water supply as on 1.04.2014 is 46.77.

(d) The Government of India administers the National Rural Drinking Water
Programme (NRDWP) under which the financial and technical assistance is provided
to States to supplement their efforts to provide adequate safe drinking water to the rural
population. A budgetary allocation of ¥ 11,000 crores has been provided for NRDWP in
2014-15. Under NRDWP, the Government of India has given priority to cover partially
covered habitations and quality affected habitations with safe drinking water. In the
Twelfth Five year plan period, the focus is on piped water supply. The Government
of India is taking all steps to cover all rural habitations and households with safe and

adequate drinking water supply on a continuous basis.
Safe and clean drinking water

1568. SHRI KIRANMAY NANDA: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether Government has formulated any State-wise and year-wise road map

to provide safe and clean drinking water to all by 2020; and
(b) if so, the details thereof and if not,the reasons therefor?

THE MINISTER OF DRINKING WATER AND  SANITATION
(SHRI CHAUDHARY BIRENDER SINGH): (a) and (b) Rural drinking water supply is
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a State subject. The State Governments are vested with powers to select, plan, approve
and implement drinking water supply schemes under the National Rural Drinking Water
Programme (NRDWP), to cover more habitations with piped drinking water supply. The
number of partially covered habitations and quality affected habitations to be taken up for
coverage during a year in a State is decided at the beginning of the financial year during

the Annual Action Plan meeting with the State.

Government has made a Strategic Plan for providing drinking water supply in rural
areas of the Country. Under the Strategic Plan for rural drinking water supply for the
period 2011-2022, covering the two Five Year Plan periods, the interim goal till 2017 i.e.
by the end of Twelfth Five Year plan period, is to cover 50% of all rural households with
piped water supply, and 35% of rural households with household tap connections. By
2022, the goal is to cover 90% of rural households with piped water supply and with 80%
having household tap connections. For this the Ministry provides technical and financial

assistance to the States.
Quality of drinking water

1569. SHRIMATI GUNDU SUDHARANI: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(a) whether it is a fact that NRDWP guidelines clearly mentions that IS-10500
standards have to be followed regarding quality specifications of drinking water being

supplied in rural areas;
(b) if so, whether the above standards are really being followed in the country;
(c) ifnot, the reasons therefor; and

(d) what efforts the Ministry is making to ensure that IS-10500 is strictly followed

in the country?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI
CHAUDHARY BIRENDER SINGH): (a) to (c) As per Annexure-1, on page-41 of the
Guidelines of National Rural Drinking Water Programme, Water is defined as safe if it
is free from biological contamination (guinea worm, typhoid, cholera, typhoid, etc.) and
within the chemical contamination (excess fluoride, brackishness, iron, arsenic, nitrate,
etc.) as per IS-10500 standard of Bureau of Indian Standards as revised in 2012. State
Governments are following this standard for some of the major contaminants of local

importance and reporting water quality affected habitations which have such contaminants
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in excess of permissible limits of [S-10500.

(d) During all review meetings, Annual Action Plan meetings, Workshops,
Conferences and during field visits of the officers of the Ministry, the State Department
dealing with rural drinking water supply have been advised to follow drinking water
quality standards as per IS-10500 while providing such facilities in the rural habitations
of the country. The Ministry has published and distributed the Uniform Drinking Water
Quality Monitoring Protocol to all States for standardization of water quality testing in
laboratories at various levels, wherein it has been prescribed to follow I1S-10500 standard

while supplying drinking water.
Shortage of drinking water in backward and tribal areas

1570. SHRIMATI VIPLOVE THAKUR: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether there is acute shortage of drinking water in the backward and tribal
dominated rural areas of the country including Kangra, Lahaul and Spiti, Bilaspurand

Kinnaur regions in Himachal Pradesh;
(b) if so, the details thereof; and

(c) the steps being taken by Government to provide drinking water to such
backward and tribal dominated rural areas across the country, funds allocated/released

for the purpose during the Twelfth Five Year Plan, year-wise and State/UT wise?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI
CHAUDHARY BIRENDER SINGH): (a) and (b) The Ministry maintains the data
regarding coverage of rural population with drinking water supply in terms of habitations
only. Data in this respect on the basis of backwardness is not being maintained. As a whole,
there is a shortage of drinking water. Shortage of drinking water to a rural habitation
can be defined as a habitation where all the population is not being provided with the
potable drinking water of 40 litres per capita per day (Ipcd). Such habitations are called
partially covered habitations. Similarly habitations where water is contaminated through
chemical contaminants or bacteriological contaminants are categorized as quality effected
habitations. The Ministry has an online Integrated Management Information System
(IMIS) in which States have reported status of rural habitations in terms of coverage of
adequate and potable drinking water supply as fully covered, partially covered and quality
affected habitations. As far as Scheduled Tribes concentrated habitations is concerned,

as reported by the State in the Integrated Management Information System (IMIS) of
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the Ministry, the State of Himachal Pradesh has 3242 Scheduled Tribes concentrated
habitations. The position of fully covered habitations, partially covered habitations and
quality effected habitations for Himachal Pradesh state for each district including Kangra,
Lahaul and Spiti, Bilaspur and Kinnaur under Scheduled Tribes category is given in
Statement-I (See below).

The State/UT-wise details regarding coverage with regard to tribal areas in the

country are given in Statement-II (See below).

(c) Rural water supply is a State subject. This Ministry supplements the efforts of
the States to provide drinking water supply including through piped drinking water supply
schemes by providing technical and financial assistance to the States under the centrally
sponsored National Rural Drinking Water Programme (NRDWP) in rural areas of the
country. The State Governments are vested with powers to select, plan and implement
drinking water supply schemes under the NRDWP. The Ministry has urged the States to
take up more piped drinking water supply schemes in the Twelfth Five Year Plan period
under the NRDWP. Funds allocated/released for the purpose during the Twelfth Five Year

Plan Period, year and State/UT - wise is given in Statement-III.
Statement-1

The position of Fully Covered habitations, Partially Covered habitations
and quality effected habitations for Himachal Pradesh

Sl.  District Total Fully Partially Quality
No. Covered Covered Affected
No of No of No of No of
Habitation Habitation Habitation Habitation

1 2 3 4 5 6

1. Bilaspur 83 43 40 0

2. Chamba 2130 1633 497 0

3. Hamirpur 9 8 1 0

4.  Kangra 202 189 13 0

5. Kinnaur 267 260 7 0

6. Kullu 19 19 0 0

7. Lahul And Spiti 327 279 48 0

8. Mandi 54 21 33 0
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1 2 3 4 5 6
9. Shimla 11 10 1 0
10.  Sirmaur 47 31 16 0
11. Solan 76 63 13 0
12. Una 17 16 1 0
ToTAL 3242 2572 670 0
Statement-11
The State/UT-wise details regarding coverage with regard
to tribal areas in the country
Sl.  Name of the State Scheduled Tribe (No. of habitations)
No. As on Target Achievement
01.04.2014 (2014-15) (Ason4.12.14)
1 2 3 4 5
1. Andhra Pradesh 7603 381 164
2. Bihar 1766 152 68
3. Chhattisgarh 49978 7018 2953
4. Goa 50 0 0
5. Gujarat 14633 1192 312
6. Haryana 0 0 0
7. Himachal Pradesh 3242 85 44
8. Jammu and Kashmir 2930 130 50
9.  Jharkhand 55352 6454 1890
10. Karnataka 2516 515 305
11. Kerala 40 0 0
12. Madhya Pradesh 55771 5037 3051
13. Maharashtra 17505 676 166
14. Odisha 57600 7550 2671
15. Punjab 0 0 0
16. Rajasthan 21697 442 50

17. Tamil Nadu 2706 56 25
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1 2 3 4 5
18. Telangana 7560 552 289
19. Uttar Pradesh 808 3 2
20. Uttarakhand 1230 28 6
21. West Bengal 9175 421 212
22. Arunachal Pradesh 7005 232 104
23. Assam 17507 1934 184
24. Manipur 2257 141 88
25. Meghalaya 9007 404 52
26. Mizoram 769 80 9
27. Nagaland 1504 117 120
28. Sikkim 816 58 27
29. Tripura 4750 810 454
30. Andaman and Nicobar Islands 91 0 0
31. Puducherry 0 0 0
32. Dadra and Nagar Havali 66 0 0
33. Daman and Diu 6 0 0
34. Lakshadweep 9 0 0
TotAL 355949 34468 13296
Statement-I111
Details of Financial Allocation and Releases under NRDWP
during Tewlfth Five Year Plan
(R in crores)
Sl. State/UT 2012-13 2013-14 2014-15
No. (As on 03.12.2014)

Allocation Release Allocation Release Allocation Release

2 3 4 5 6 7 8

Andhra Pradesh ~ 563.39  485.14 635.44  631.52  334.03 163.77
Bihar 484.24 2243 43238 33895  483.81 187.36
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1 2 3 4 5 6 7 8
3. Chhattisgarh 168.89  148.64 136.13 1352 163.83 88.66
4. Goa 6.07 0.03 5.5 0 5.31 0
5. Gujarat 578.29 71747 533.73  515.07 53240 261.34
6. Haryana 25024 31341 22946  229.52  239.28 166.17
7. Himachal 153.59 129.9 138.51 130.81 150.93 72.42
Pradesh
8. Jammu and 510.76 474.5 462.43  414.82  508.01 226.63
Kashmir
9. Jharkhand 191.86  243.43 172.85  243.29 195.11 90.46
10. Karnataka 922.67  869.24 868.75  897.29  588.28 463.41
11. Kerala 19359  249.04 155.58  212.04 129.73 115.12
12. Madhya Pradesh  447.33  539.56 404.80 47495  446.55 400.63
13. Maharashtra 897.96  846.48 788.47  690.27  778.15 356.17
14. Odisha 24391  210.58 22735  317.07  227.80 190.13
15. Punjab 101.9  144.27 96.89  147.95 87.03 58.53
16. Rajasthan 1352.54  1411.36  1231.05 1332.49 1357.17 1236.89
17. Tamil Nadu 394.82  570.17 273.63  387.11  351.39 29553
18. Telangana - - - - 198.93 185.45
19. Uttar Pradesh 1060.87  980.06 923.19 79493  896.14 382.52
20. Uttarakhand 159.74 74.28 145.58 87.61 154.95 42.06
21. West Bengal 523.53  502.36 490.63  485.83 44232 210.76
22. Arunachal 145.32 22322 201.23  237.32 78.63 71.81
Pradesh
23. Assam 52571  659.21 470.00 51498 55496 478.85
24. Manipur 69.99 66.21 58.76 55.3 73.95 40.9
25. Meghalaya 73.96 97.61 92.18 103.4 55.02  48.74
26. Mizoram 48.35 47.92 38.42 44.89 45.51 15.73
27. Nagaland 110.25 110.2 56.66 61.07 80.81 52.97
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1 2 3 4 5 6 7 8

28. Sikkim 36.69 32.36 16.88 26.56 25.75 24.85
29. Tripura 70.66 100.59 59.29 89.93 66.67 61.7
30. Andaman and 1.15 0.78 1.04 0.09 0.99 0.44

Nicobar Islands

31. Chandigarh 0 0 0.00 0 0 0

32. Dadra and 0 0 0.00 0 0 0
Nagar Haveli

33. Daman and Diu 0 0 0.00 0 0 0

34. Delhi 0 0 0.00 0 0 0

35. Lakshadweep 0 0 0.00 0 0 0

36. Pondicherry 1.75 0.88 1.59 0.06 1.86 0
ToraL 10290.02 10473.2  9348.40 9600.32 9255.30 5990.00

District projects under TSC/NBA

1571. SHRIMATI VIPLOVE THAKUR: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) the number of district projects sanctioned under Total Sanitation Campaign
(TSC)/Nirmal Bharat Abhiyan (NBA) in the country including Himachal Pradesh during

each of the last three years and the current year, State/UT-wise;

(b) the targets set and achievements made in this regard during the said period,

State-wise; and

(¢c) the number of Individual Household Latrines (IHHLSs), school and anganwadi
toilets constructed in Himachal Pradesh under TSC during that period along with the

amount sanctioned, released and spent for the purpose?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI
CHAUDHARY BIRENDER SINGH): (a) The State/UT-wise total number of district
projects sanctioned upto now and number of project sanctioned during each of the last
three years and current year under Total Sanitation Campaign (TSC)/Nirmal Bharat
Abhiyan (NBA) in the country including Himachal Pradesh is given in Statement-I (See
below).
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(b) Since TSC/NBA was a demand driven scheme, hence no State-wise targets
were fixed? However the number of Individual household latrines (IHHLs), School and
Anganwadi toilets constructed under Total Sanitation Campaign (TSC)/Nirmal Bharat
Abhiyan (NBA) as reported by the States on the online Monitoring Information System
during last three years and current year. State/UT-wise is given in Statement-II (See
below).

(c) The number of Individual Household Latrines (IHHLs), school and anganwadi
toilets constructed in Himachal Pradesh along with the amount released and spent by the

state under TSC/NBA during last 3 years and current year is as under:-

Year IHHLs School  Anaganwadi Fund Expenditure
toilets toilets released reported
R in lakh) (X in lakh)

2011-12 30066 802 132 469.57 1274.65
2012-13 5183 1215 1066 1666.96 1666.96
2013-14 9170 638 38 3049.74 2261.76
2014-15 34814 182 5 5239.15 579.89

(Upto November, 2014)

Statement-1

State/UT-wise Total No. of Project Sanctioned and no. of project sanctioned
during last 3 years and current year under TSC/NBA

State Name No. of 2011-12 2012-13  2013-14  2014-15
Project (Upto

Sanctioned Nov’14)
1 2 3 4 5 6
Andhra Pradesh 13 0 0 0 0
Arunachal Pradesh 16 0 0 0 0
Assam 26 0 0 0 0
Bihar 38 0 0 0 0
Chhattisgarh 27 0 0 0 I
Dadra and Nagar 1 0 0 0 0
Haveli

Goa 2 0 0 0 0
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1 2 3 4 5 6

Gujarat 25 0 0 0 0

Haryana 21 0 0 0 I*
Himachal Pradesh 12 0 0 0 0

Jammu and 21 0 0 0 0

Kashmir

Jharkhand 24 0 0 0 0

Karnataka 29 0 0 0 0

Kerala 14 0 0 0 0

Madhya Pradesh 50 0 0 0 0

Mabharashtra 33 0 0 0 0

Manipur 9 0 0 0 0

Meghalaya 7 0 0 0 0

Mizoram 8 0 0 0 0

Nagaland 11 0 0 0 0

Odisha 30 0 0 0 0

Puducherry 1 0 0 0 0

Punjab 20 0 0 0 0

Rajasthan 32 0 0 0 0

Sikkim 4 0 0 0 0

Tamil Nadu 29 0 0 0 0

Telangana 9 0 0 0 0

Tripura 8 0 0 0 4%
Uttar Pradesh 75 0 0 0 4%
Uttarakhand 13 0 0 0 0

West Bengal 19 0 0 0 0

627 0 0 0 20%

* These districts are created by re-organisation of earlier districts.
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Non-compliance of RTE norms

1572.SHRIMATI VANDANA CHAVAN: Will the Ministerof HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of schools shut down for non-compliance of RTE norms so far,

State-wise;

(b) the details of schools given a notice for closure for non-compliance of those

norms, State-wise;

(¢) whether Government has conducted an opinion poll in the areas where schools

were shut down;

(d) whether children in the areas, where the schools were shut down, have any

viable alternatives for quality education; and

(e) whether Government proposes to implement school vouchers giving freedom
for the parents and children to choose their schools, in the backdrop of poor quality

education in Government schools?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) No State Government has reported shutting down
of any school due to non-compliance of the norms of the Right of Children to Free and
Compulsory Education (RTE) Act, 2009 which has come into force from 1st April, 2010.
As per District Information System for Edcuation (DISE) data, the number of schools
imparting elementary education in 2009-10 was 13.03 lakh which has increased to 14.49
lakh in 2013-14.

(¢) There is no proposal to implement school vouchers giving freedom for the
parent and children to choose their schools. However, as per Section 12(1)(c) of the RTE
Act, private unaided non-minority schools are to provide admission on 25% seats in class
I or pre-primary as the case may be, for children from disadvantaged and economically

weaker sections of society.
Education of underprivileged children

1573.SHRIMATI VANDANA CHAVAN: Will the Ministerof HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has data on the number of slum children, street children

and the children of migrant labourers and if so, the details thereof, State-wise;
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(b) the steps taken to integrate those children into the school education system;

(¢) whether Government has any schemes to support NGOs and voluntary
organisations engaged in education of underprivileged children, including children in

slums and streets; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) The number of Out of School Children (OoSC) living in
slums was estimated at 4.73 lakh in 2014 as per All India Survey of OoSC conducted
by an independent agency. State-wise details of OoSCs living in slums are given in
Statement-I (See below). During 2014-15, States have identified 1.35 lakh children
affected by migration. State wise status is given in Statement-II (See below). There is no

specific data of street children available.

(b) Under Sarva Shiksha Abhiyan (SSA), steps taken to include such children
are, inter alia, opening of schools in the neighbourhood, construction of additional class
rooms, provision of drinking water & toilet facility, provision of additional teachers,
textbooks, uniforms (for all girls and children belonging to SC, ST and BPL families in
government schools), provision of residential schools/Hostels, Transport/Escort facility,

special training programmes providing flexible bridge courses and Mid Day Meals.

(c)and (d) The SSA framework of implementation encourages participation of NGOs
and civil society organisations in implementation and monitoring of the programme and

its components.
Statement-1

Number and Percentage of Out of school children living in Slum areas - 2014

S1. No. State Total Estimated Slum out of school Children
Central Zone 99765

I. Chhattisgarh 0

2. Madhya Pradesh 77125

3. Uttar Pradesh 7308

4. Uttarakhand 15332
East Zone 122664

5. Andaman and Nicobar Islands 275
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SI. No. State Total Estimated Slum out of school Children
6. Bihar 41096
7. Jharkhand 0
8. Odisha 23876
9. West Bengal 57417
North Zone 100227
10. Chandigarh 0
11. Haryana 2849
12. Himachal Pradesh 0
13. Jammu and Kashmir 0
14. NCT of Delhi 79631
15. Punjab 11776
16. Rajasthan 5972
North-East Zone 15223
17. Assam 14947
18. Arunachal Pradesh 0
19. Manipur 0
20. Meghalaya 0
21. Mizoram 0
22. Nagaland 0
23. Sikkim 0
24. Tripura 277
South Zone 62603
25. Andhra Pradesh 14080
26. Goa 0
27. Karnataka 25540
28. Kerala 0
29. Lakshadweep 0
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Sl. No. State Total Estimated Slum out of school Children
30. Puducherry 0
31 Tamil Nadu 22983
West Zone 72647
32. Dadra and Nagar Haveli 0
33. Daman and Diu 0
34, Gujarat 37893
35. Maharashtra 34754
ALL INDIA 473130
Statement-11
Migrant Children 2014-15
S1. No. State No. of children
1. Andhra Pradesh 12205
2. Assam 712
3. Bihar 813
4. Chbhattisgarh 1131
5. Gujarat 28503
6. Jammu and Kashmir 5032
7. Jharkhand 423
8. Karnataka 18261
9. Madhya Pradesh 4689
10. Mabharashtra 53508
11. Odisha 9930
ToTaL 135207

Source: State Governments.

Quality control of mid day meals

1574. SHRI K.N. BALAGOPAL: Will the Minister of HUMAN RESOURCE

DEVELOPMENT be pleased to state:

(a) whether there is any mechanism in place to test the quality of mid day meals

served in schools;



Written Answers to [8 December, 2014] Unstarred Questions 129

(b) if so, the details thereof;

(c) the details of test results of mid day meal samples during the last five years;

and

(d) the steps Government is planning to ensure the continuous supply of quality

foods to school children?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c¢) The Mid Day Meal Guidelines provide for engagement
of accredited labs by the State Governments for testing of the meals served in the schools.
Two States viz. Delhi and Punjab have engaged accredited laboratories for testing of meals
samples. The Central Government has requested other States also to conduct testing of
meals through accredited labs. The Government of NCT Delhi has reported that 2244

meal samples have been tested since 2010.

(d) The Government has taken following steps to ensure quality meals to the

children:
(1) Upward revision of cooking cost by 7.5% every year from 2010.

(i) Engagement of cook-cum-helpers with an honorarium of ¥ 1000 per

month to each cook-cum-helper.

(iii) Revision of norms for construction of kitchen-cum-stores for safe

storage and preparation of meals in a hygienic environment.

(iv) Training to cook-cum-helpers by the States on safety, quality and
hygiene.

(v) Instructions to States for procurement of Agmark quality and branded

items.
(vi) Tasting of meals by 2-3 adults including at least one teacher.
B. Tech seats in Delhi

1575. SHRIMATISASIKALA PUSHPA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of seats available in B.Tech in various universities in Delhi, at

present and the number of seats available in each university;

(b) whether the seats available are meager compared to the population of the

State;
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(c) if so, the details thereof;

(d) whether Government is proposing to increase the number of seats during the

next year; and
(e) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) The University Grants Commission (UGC) has informed
that four Universities and one Deemed to be University in Delhi, are offering B. Tech.
programmes. The university-wise breakup of intake capacity in B.Tech. courses in

Universities and Deemed to be Universities in Delhi is as under:

Name of University Intake
Delhi Technological University, Delhi 1713
Guru Gobind Singh Indraprastha University, New Delhi 5995%
Jamia Hamdard University 120
Jamia Millia Islamia, New Delhi 700
University of Delhi, Delhi 40
ToraL 8568

* includes colleges intake

(b) to (e) In addition to the above-mentioned seats, B.Tech. Programme is also being
offered in Delhi by Indian Institute of Technology, Delhi; National Institute of Technology,
Delhi; School of Planning and Architecture, New Delhi; and Indraprastha Institute of
Information Technology, Delhi. The All India Council for Technical Education (AICTE)
has informed that the overall availability of seats in B.Tech. courses may be meager in
comparison to the population of Delhi. However, the National Capital Region (NCR) is
having sufficient number of Engineering Colleges located in the states of Uttar Pradesh,

Haryana and Rajasthan to accommodate students from Delhi.
Programme for meritorious students

1576.SHRI RANJIB BISWAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government on the Central Board of Secondary Education has held a

programme to felicitate meritorious students;
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(b) if so, the details thereof;

(¢) the number of students, particularly from Odisha, felicitated in the

programme;
(d) the criteria laid down for selection of students for the programme;

(e¢) whether adequate financial assistance is provided to the meritorious students

which would help poor and tribal students to pursue studies; and
(f) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) Central Board of Secondary Education (CBSE)
organized ABHINANDAN programme on 14th August 2014 to facilitate meritorious

students including seven students from Odisha.
(d) to (f) The following were Selection Criteria for selection of students:-

. Toppers of every course, with parental income ceiling of ¥50,000/- per

annum,.
. Students who have been part of the 24 teams in the Science Exhibition 2013.

. Students who have excelled in CBSE competition Sports Programme in
2013.

The Central Board of Secondary Education provides the following scholarships/

reward schemes to meritorious students:-

. Reward of 1 Lakh to 200 toppers including SC/ST and General category who
have studied from Class IX to XII in CBSE affiliated Government Schools
from 2013. From 2014, reward is being provided to 400 toppers.

. Single Girl Child Scholarship for pursuing further studies for Classes XI &
XII @ %500/- p.m. as per eligibility of candidates according to scheme.

. The Central Board of Secondary Education provides Board Merit Scholarship
Scheme for SC/ST candidates @ I250/- for Class-X per Month and ¥500/- for
Class-XII per Month.

. Scholarship to the wards of CBSE employees’ who secured 60% or equivalent
Grades of 60% @ I 400/- for Class-VI to VIII and ¥500/- for Class-IX & XII

per month.
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The Central Board of Secondary Education also facilitates Central Sector Scholarship
Scheme (CSSS) for pursuing graduation & post graduation level for professional as well
as academic courses to meritorious students of Class-XII @ I 10000/- for graduation
level and I20000/- for post-graduation level (per annum). The scheme is fully funded by

Ministry of Human Resource Development.
Access of women students to AMU library

1577. SHRI M.P. ACHUTHAN:
SHRI D. RAJA:
SHRI AVINASH RAI KHANNA:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Vice-Chancellor of Aligarh Muslim University has recently
ordered that women undergraduate students would not be given access to the Maulana
Azad Library, the main library on the campus and if so, the details thereof and the reasons

therefor;

(b) whether the Central Government has sought an explanation from AMU on the

issue; and
(c) if so, the response of AMU in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) As per the information provided by the Aligarh Muslim
University (AMU), the present Vice-Chancellor has not given any orders on the Maulana
Azad Library issue.

(b)  On the basis of Press Report of discriminatory action on denial of access of
girl students of Women College to the Maulana Azad Library, several clarifications were

sought from the AMU.

(c) AMU has clarified that there is no restriction on entry of girls, studying at
AMU main campus to the Maulana Azad Library. Only girls of Women’s College, which
is located three kilometres away, were not given membership of this Library for various
reasons. AMU has further informed that in compliance of the Allahabad High Court
ruling dated 25.11.2014 in PIL No. 61150 of 2014 girls of Women’s College can now
have access to the Maulana Azad Library from 08.00 a.m. to 11.00 a.m. every Sunday

commencing from 7th December, 2014.
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Remedial teaching under RTE Act

1578. SHRI TIRUCHI SIVA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Right to Education Act (RTE) addresses the need
for remedial teaching only for students who enter school after the age of six years rather
than ensuring remediation for all children who are behind the grade level;

(b) whether it is also a fact that the Act allows schools to have significantly less
than 25 per cent enrolment of disadvantaged students because it does not specify that 25
per cent needs to be maintained beyond the entry level;

(c) whether the Act does not adequately address the lack of quality teachers; and
(d) if so, what actions Government proposes to rectify the situation?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Section 4 of the Right of Children to Free and Compulsory
Education (RTE) Act, 2009 provides for the admission of a child above six years of age in
class I or a child who has not been admitted in any school or though admitted, could not
complete his or her elementary education, in a class appropriate to his or her age. The Act
provides for special training to children to enable them to enrol in the appropriate class.

(b) Section 12(1)(c) of the RTE Act, 2009 mandates reservation in private unaided
non-minority schools for children belonging to weaker sections and disadvantaged groups
in admission to Class I or pre-primary, as the case may be, to the extent of at least 25%
seats and to provide free education till the completion of elementary level.

(c) and (d) In exercise of the powers conferred by Section 23(1) of the RTE Act,
2009, National Council for Teachers Education (NCTE) has been notified by the Central
Government as the academic authority to lay down the minimum qualifications required
for a person to be appointed as a teacher. Accordingly, NCTE vide its notification dated
23.08.2010 (as amended from time-to-time) has prescribed the minimum qualifications
for classes I to VIII and the passing of a Teacher Eligibility Test (TET), in order to be
recruited as a teacher. Minimum academic and professional qualifications and qualifying
the TET, has been done to ensure quality of teachers.

Ranking of Indian universities

1579. SHRIAVINASH RAI KHANNA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware that, out of 723 Indian universities, not even

one figured in the world’s top 200 universities;
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(b) if so, whether the Central Government proposes to boost higher education
infrastructure in the country and improve its quality to compete with their counterparts in

the world; and
(c) ifso, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Yes, Sir. However, there are several international ranking
systems, which use different values, indices and parameters to rank higher educational
institutions. None of these systems are universally accepted and are always open to

criticism.

(b) and (c) Yes, Sir. The University Grants Commission (UGC) has taken various
measures for educational reforms, such as the introduction of a semester system, the
regular updating of curricula and Choice Based Credit Systems (CBCSs), etc. The UGC
has issued the UGC Minimum Qualifications for Appointment of Teachers and other
Academic Staff in Universities and Colleges and Measures for the Maintenance of
Standards in Higher Education, Regulations, 2010 for improving the standard of teaching
in Indian universities. It has also issued the Mandatory Assessment and Accreditation of
Higher Educational Institutions, Regulations, 2012 whereby all eligible higher Educational

institutions are required to get themselves accredited.

UGC also implements various schemes aimed at improving the quality of higher
education, such as Universities with Potential for Excellence (UPE), Colleges with
Potential for Excellence (CPE), Special Assistance Programme (SAP), Centres with
Potential for Excellence in a Particular Area (CPEPA) etc.

The All India Council of Technical Education (AICTE) has informed that in order to
promote quality of technical education, it has introduced various schemes such as Research
Promotion Scheme, Faculty Development Programme, Visiting Professorship, National
Faculty in Engineering and Technology with Industrial Collaboration (NAFETIC),
Innovation Programme Scheme and Quality Improvement Programme etc. It has also
issued the Mandatory Accreditation of all Programs/Courses in Technical Education
Institutions, University Departments and Institutions Deemed to be Universities imparting
Technical Education Regulations, 2014 which makes it mandatory for each technical
education institution, university department and institution Deemed to be University

imparting technical education to get its programs/courses accredited.

Under the Centrally Sponsored Scheme of Rashtriya Uchchatar Shiksha Abhiyan
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(RUSA), the overall quality of existing State higher educational institutions is sought
to be improved by ensuring their conformity to prescribed norms and standards and
adoption of accreditation as a mandatory quality assurance framework. Certain academic,
administrative and governance reforms are a precondition for receiving funding under
RUSA.

The UGC has also issued the Promotion and Maintenance of Standards of Academic
Collaboration between Indian and Foreign Educational Institutions, Regulations, 2012,
which provide a framework for academic collaboration between Indian and foreign higher
educational institutions. AICTE too has issued Regulations for Entry and Operation of
Foreign Universities/Institutions imparting Technical Education in India to facilitate
collaboration and partnerships between Indian and Foreign Universities/Institutions in

the field of technical education, research and training.
Assessment of primary education

1580. SHRIMATI MOHSINA KIDWAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has made any assessment of primary education, being

imparted in the country, including teaching staff and infrastructural facilities;
(b) if so, the details thereof;

(c) the details of requirements of primary teachers and vacancies, buildings,

furniture, toilets etc. right now in all States, State-wise;

(d) the schemes to help the States to improve primary school infrastructure in

States; and

(¢) what help has been provided to Chhattisgarh under various schemes during

the last three year?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) The Sarva Shiksha Abhiyan (SSA) programme has
an inbuilt concurrent evaluation and monitoring system. It is reviewed twice every year by
a Joint Review Mission (JRM) comprising independent experts and members of external
funding agencies, covering all States by rotation. The 20th JRM was held from 7th-17th
October, 2014. In addition 38 Monitoring Institutions assess implementation of the SSA
Programme in the districts, and every district is assessed within a cycle of two years.

Educational data on outcomes, is collected through a Unified District Implementation
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System of education every year. All these evaluations and information are placed in the

public domain on the Ministry’s website.

(¢) As per Unified District Information System for Education (UDISE) 2013-
14, there are 9,08,690 primary schools. The State-wise details of Pupil-Teacher Ratio
and average Student-Classroom Ratio in primary schools are given in Statement
(See below).

(d) and (e) Under SSA, financial support is provided to all States/UTs for creation and
improvement of school infrastructure. The Government of India has released ¥ 85015.73
lakh, ¥ 76699.44 lakh and ¥ 38864.59 lakh in 2012-13, 2013-14 and 2014-15 (as on 21st
November, 2014) respectively to the State of Chhattisgarh for SSA implementation.

Statement

State-wise details of Pupil-Teacher Ratio and average Student-Classroom

Ratio in primary schools

State/UT Pupil-Teacher Ratio Average Student
Classroom Ratio

1 2 3

Andaman and Nicobar Islands 9 10

Andhra Pradesh 23 22

Arunachal Pradesh 13 11

Assam 24 29

Bihar 38 55

Chandigarh 15 28

Chhattisgarh 21 22

Dadra and Nagar Haveli 20 22

Daman and Diu 26 31

Delhi 25 36

Goa 21 20

Gujarat 21 22

Haryana 24 26

Himachal Pradesh 13 11
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1 2 3
Jammu and Kashmir 9 10
Jharkhand 30 22
Karnataka 18 14
Kerala 17 16
Lakshadweep 9 17
Madhya Pradesh 24 22
Mabharashtra 25 24
Manipur 13 13
Meghalaya 21 19
Mizoram 14 13
Nagaland 14 14
Odisha 20 21
Puducherry 14 15
Punjab 19 21
Rajasthan 18 18
Sikkim 7 7
Tamil Nadu 19 19
Tripura 12 14
Uttar Pradesh 41 31
Uttarakhand 20 16
West Bengal 27 24
ALL STATES 25 25

Source: UDISE, 2013-14
Basic amenities in schools

1581. SHRIMATI MOHSINA KIDWALI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of schools lacking access to basic amenities like toilets, drinking

water and electricity, etc., State-wise;
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(b) the details of schemes available to improve basic infrastructure in Government

schools particularly in Chhattisgarh;

(¢) whether Government has held discussions with the States recently to construct

toilets in all the Government schools within a year;

(d) whether Government has offered special grants to States for the said purpose

and if so, the details thereof, State-wise; and

(¢) whether Government proposes to construct toilets under PPP mode and if so,

the steps taken in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) As per Unified District Education System for
Education (UDISE) 2013-14, 2.03 lakh government schools in the country lack toilet
facilities, 54,553 schools do not have drinking water facilities and 5.57 lakh schools do
not have electricity connectivity. State-wise position on number of schools lacking access

to these facilities is given in Statement-I (See below).

Government of India financially supports all States and Union Territories, for
augmentation and improvement of school infrastructure under the Sarva Shiksha Abhiyan
(SSA) and the Rashtriya Madhyamik Shiksha Abhiyan (RMSA) programmes.

(c) to (e) In pursuit of the national call to provide toilets in all schools within a year,
private & public sector corporates have committed to construction of 1,58,503 toilets till
date and Government of India has sanctioned 73,746 toilets under SSA and 2477 toilets
in RMSA. Sanctions for toilets given to States/UTs under these Centrally sponsored
schemes, State-wise is given in Statement-II (See below). Government of India reviews
progress of implementation of SSA & RMSA including building of toilets, with the State

Education Secretaries on a regular basis.

Statement-I

Details indicating State-wise position on number of schools lacking access

to basic amenities like toilets, electricity and water

S1. No. State Name Number of Schools without facilities
Toilets Electricity Water

1 2 3 4 5

1. Andaman and Nicobar Islands 25 47 2

2. Andhra Pradesh 24964 3848 4830
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1 2 3 4 5

3. Arunachal Pradesh 2650 2424 778
4. Assam 19031 41670 7150
5. Bihar 24026 68976 5426
6. Chandigarh 0 0 0
7. Chhattisgarh 10214 22427 2271
8. Dadra and Nagar Haveli 47 11 0
9. Daman and Diu 4 0 0
10. Delhi 0 0 0
11. Goa 198 10 1
12. Gujarat 1080 97 9
13. Haryana 905 214 29
14. Himachal Pradesh 973 858 165
15. Jammu and Kashmir 9680 20409 2805
16. Jharkhand 6361 37096 3662
17. Karnataka 266 302 29
18. Kerala 180 314 56
19. Lakshadweep 0 0 0
20. Madhya Pradesh 16307 98290 4953
21. Maharashtra 1997 6039 688
22. Manipur 201 2569 430
23. Meghalaya 3885 6376 3092
24. Mizoram 666 718 150
25. Nagaland 362 1871 822
26. Odisha 19009 43971 1857
27. Puducherry 0 0 0
28. Punjab 1275 0 44

29. Rajasthan 4488 51933 4132
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1 2 3 4 5
30. Sikkim 37 357 35
31 Tamil Nadu 5583 668 0
32. Telangana 17672 2990 4892
33. Tripura 366 3236 533
34. Uttar Pradesh 5568 86148 3551
35. Uttarakhand 1562 4727 817
36. West Bengal 23736 49286 1344

TotaL 203318 557882 54553

Statement-11
Details showing toilets sanctioned under SSA and RMSA
Programmes during 2014-15

SI. No. States/UTs Elementary Level (SSA) Secondary Level (RMSA)
I. Andhra Pradesh 1784 -
2. Arunachal Pradesh 2379 2
3. Assam 16914 1073
4. Bihar 2192 -
5. Gujarat 2950 -
6. Haryana 586 29
7. Himachal Pradesh 35 90
8. Jammu and Kashmir 6945 360
9. Jharkhand - 288
10.  Karnataka 19 236
11.  Kerala 145 2
12.  Madhya Pradesh 8540 -
13.  Manipur - 24
14. Meghalaya 3515 14
15.  Mizoram 665 2
16.  Nagaland 212 -
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S1. No. States/UTs Elementary Level (SSA) Secondary Level (RMSA)
17.  Odisha 5758 102
18.  Punjab 916 35
19.  Rajasthan 678 -
20.  Sikkim 47 10
21.  Tamil Nadu 270 -
22.  Telangana 3875 -
23.  Tripura 325 16
24.  Uttar Pradesh 3979 6
25.  Uttarakhand 192 114
26.  West Bengal 10599 28
27.  Delhi 226 34
28.  Pondicherry - 12
TotaL 73746 2477

Implementation of RTE Act in minority institutions

1582. SHRIMATI VIJILA SATHYANANTH: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government would bring out a policy decision on implementation of

RTE Act in minority institutions;

(b) whether enforcement of RTE Act would pluck the minority rights in
appointments of educators and whether minority rights could be protected in this matter;

and

(c) whether getting minority status for institutions run by religious minorities is
a herculean task and whether it could be simplified under a single window clearance

system?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) The Right of Children to Free and Compulsory
Education (RTE) Act, 2009 was amended in 2012 to clearly state that the provisions of the
said Act shall apply to conferment of rights on children to free and compulsory education

subject to the provisions of Articles 29 and 30 of the Constitution of India. The Act would
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not apply to Madrasas, Vedic Pathsalas and educational institutions primarily imparting

religious instructions.

(¢) The State Governments and specific notified statutory bodies are competent

for this purpose.
Restarting secondary school board examination

1583. SHRI BALWINDER SINGH BHUNDER: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether there is a demand from some quarters to re-start secondary school

board examination;
(b) if so, the details in this regard; and
(c) the reaction of Government to this demand?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) Currently, no such proposal is under consideration
of Central Board of Secondary Education (CBSE). The Board examination by CBSE has
never been stopped. However, CBSE announced its decision to make the Class - X Board
Examination optional in August, 2009 for those students of Senior Secondary Schools
affiliated to CBSE who do not wish to move out of the CBSE system after Class - X.
Change was made to encourage holistic development of students and reduce examination

related stress.
Decline of students in Government primary schools

1584. SHRI C.P. NARAYANAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is substantial drop of students from Government primary school

and whether some of them opt for private schools;

(b) whether shortage of teachers and lack of training for untrained teachers

seriously affect quality of transaction in classrooms leading to drop-outs;
(¢) whether caste discrimination is another reason for it in some States; and

(d) the number of untrained teachers and unfilled posts of teachers in Government

schools?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) There is a marginal decline in enrolment at primary level
in government and government aided schools and increase in the enrolment in private

schools.

(b) The study commissioned by the Government of India in 2013 shows that
the main reason for dropout are economic reasons, family migration to other places and

helping parents in domestic work, etc.

(c) Ministry has issued guidelines to States/UTs to prevent of discrimination of

children belonging to weaker sections and disadvantaged groups in schools.

(d) As per the information furnished by the State Governments, 4,50,947 teachers
are untrained while 1,53,731 are undergoing professional training. Out of 19.85 lakh
teacher posts sanctioned under Sarva Shiksha Abhiyan (SSA) States/UTs have reported
recruitment of 15.06 lakh teachers till 30th September, 2014.

Promotion of education in villages

1585. SHRIMATI THOTA SEETHARAMA LAKSHMI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has advised the higher educational institutions for

promoting education in villages, adopting them as model villages;
(b) if so, the details thereof; and

(c) the details of villages/districts proposed to be adopted as model villages in

Andhra Pradesh and Telangana?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Ministry of Human Resource Development
(MHRD) has recently launched a programme called the “Unnat Bharat Abhiyan” with an
aim to connect institutions of higher education, including Indian Institutes of Technology
(II'Ts) with local communities to address the development challenges through appropriate
technologies. Under this Abhiyan, Rural Technology Action Groups (RuTAGs) and centres
for rural development in II'Ts will engage with rural issues for providing technology based

solutions.

(¢) Does not arise in view of (a) and (b) above.
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Objectives of IDMI

1586. SHRI HUSAIN DALWAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the basic objectives of the scheme for Infrastructure Development of Private
Aided/unaided Minority Institutes (IDMlIs);

(b) how the scheme is functioning in different States, especially in Maharashtra;

and
(c¢) whether Government proposes to strengthen and streamline the scheme?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) The Infrastructure Development in Minority Institutes
(IDMI) scheme facilitates augmentation and strengthening of school infrastructure
in minority institutions (elementary/secondary/senior secondary schools) for formal

education of children of minority communities.

(b) Sofarunder IDMI 862 minority institutions have been funded for augmentation
of school infrastructure. The scheme is implemented through the State Governments.
The minority institutions supported under the scheme so far, have been in Maharashtra
(172), Gujarat (42), Haryana (28), Karnataka (84), Kerala (191), Madhya Pradesh (29),
Rajasthan (17), Uttarakhand (125), Sikkim (52), Mizoram (49), Assam (4), Tamil Nadu
(1), Jammu and Kashmir (1) and in Uttar Pradesh (67).

(¢) The Government of India has enhanced the budget for minority education
schemes to I375 crores in the current financial year as compared to I225 crore in

2013-14, in the Department of School Education in the Government of India.
Quality of mid day meals

1587. SHRI NARESH GUJRAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of children affected by the poor quality of mid day meals served

in schools during the last three years and the current year; and
(b) the steps taken by Government to ensure quality of food in schools?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) The Mid Day Meal programme covers 10.80 crore children
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per day and is one of the largest in the world. The State-wise number of children affected
by poor quality of mid day meal served in the schools during the last 3 years and the

current year is given in Statement (See below).

(b) The Government has taken following steps to ensure quality meals to the

children:-
(i) Upward revision of cooking cost by 7.5% every year from 2010.

(i) Engagement of cook-cum-helpers with an honorarium of ¥ 1000 per

month to each cook-cum-helper.
(ii1) Training to cook-cum-helpers on safety, quality and hygiene aspects.

(iv) Construction of kitchen-cum-stores for safe storage and preparation of

meals in a hygienic environment.

(v) States instructed to procure Agmark quality and branded items for

preparation of mid day meals.

(vi) Tasting of meals by 2-3 adults including at least one teacher before

serving to children.
(vii) System of testing of food samples by accredited laboratories.
Statement

State-wise and Year-wise number of children affected by

door quality of meals

SI. No. State 2011 2012 2013 2014
1. Andaman and Nicobar - - - 145
Islands
2. Andhra Pradesh - - - 183
3. Bihar - 100 167 281
4. Chbhattisgarh - - - 1
5. Delhi 148 12 - 42
6. Haryana 25 - - -
7. Himachal Pradesh - - - 7
8. Jharkhand - - - 80

9. Karnataka - - - 356
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S1. No. State 2011 2012 2013 2014
10. Madhya Pradesh 9 85 - 215
11. Mabharashtra - - - 17
12. Odisha - - 39 111
13. Rajasthan - - 78 11
14. Tamil Nadu - - 158 -
15. Uttar Pradesh - - - 30
16. West Bengal - 50 - 25

ToTAL 182 247 442 1504

Migratory hostel programme

1588. SHRI NARESH GUJRAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the current status of the migratory hostel programme run by the Central

Government under SSA;
(b) the number of beneficiaries of the programme; and

(c) whether the migratory hostels had an impact on the success of ‘special training

programmes’ and if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Central Government has approved 4511 seasonal
hostels for 1.35 lakh children affected by migration during 2014-15 under the Sarva
Shiksha Abhiyan.

(c) This intervention is arranged in districts where there is a high level of
migration. The seasonal hostels obviate the need for “special training programmes” as
children continue to remain in regular schools in their neighbourhood, but stay in these

hostels when their families migrate for work outside the district.
Establishment of IIITs under PPP mode

1589. SHRI DILIPBHAI PANDYA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has decided to establish 20 IIITs in the

country under PPP mode;
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(b) whether it is also a fact that, in the first phase, 5 IIITs were decided to be
established in 2013 and Gujarat has already established IIIT Vadodara and its academic
session has commenced from July, 2013;

(¢) whether the Gujarat Government has requested to sanction one more IIIT in

Surat for which land and industry partners have also been identified; and

(d) if'so, by when the Central Government is likely to issue formal sanction letter
therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Yes, Sir. The Union Cabinet, on 07.12.2010 approved a
scheme, based on Public-Private-Partnership (PPP) model, for setting up 20 new Indian
Institutes of Information Technology (IIITs).

(b)  Yes, Sir.
(¢) Yes, Sir.

(d) The proposal for establishment of IIIT at Surat will be considered by Council
of IIITs, as and when it is constituted.

Language Labs in Kendriya Vidyalayas

+1590. SHRI MOTILAL VORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that, with a view to make students proficient in languages,
Government proposes to set up Language Labs in Kendriya Vidyalayas throughout the

country;
(b) if so, by when such labs would be set up in those Vidyalayas;

(c) the amount of expenditure expected to be incurred per school on good books
and CD-DVD players, etc. in libraries to be set up in those labs;

(d) by when the basic requirements would be met; and

(e) whether, after success of this experiment in Kendriya Vidyalayas, it would be

implemented in other Government and private schools too?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (e) No such proposal is under consideration. However,
one Language Lab has been set up in Kendriya Vidyalaya, Colaba No. 3, Mumbai on

experimental basis, as an initiative at school level.

FOriginal notice of the question was received in Hindi.
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Infrastructure Development under SSA

1591. SHRI MOTI LAL VORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether more than 60 per cent allocation made under SSA are spent on salaries

as a result of which infrastructure development suffers;

(b) if so, whether Government proposes to make separate allocation for
infrastructure development for schools to promote school education particularly in rural

areas; and
(c) if so, the action taken or proposed to be taken by Government in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) Allocations under Sarva Shiksha Abhiyan (SSA)
programme including teacher salary and school infrastructure, are based on a State’s
Annual Work Plan & Budgets (AWP&B) proposals and final approval by the Government
of India. In the AWP&B approvals, for all States/UTs for 2014-15, 56.14% was on account

of teacher salaries and 17.90% for civil works.
Students’ unions in colleges and universities

1592. SHRI RITABRATA BANERIJEE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether elected students’ unions exist in colleges and universities in the

country,
(b) if so, in how many States students’ union elections are conducted;
(c) if not, the reasons therefor; and

(d) whether Government has any plans to ensure elections in the colleges and
universities throughout the country?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) The information regarding elections to students’
unions is not centrally maintained. University Grants Commission (UGC) had sent the
recommendations of Lyngdoh Committee Report on students’ union elections in colleges/
universities to all Universities for strict compliance by them. However, information

available is given in Statement.
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University Grants Commission

Details of Central Universities who have submitted the Lyngdoh Committee

compliance Report or who are having students’ council

SI. No. Name of the University States

1. Aligarh Muslim University Uttar Pradesh

2. Banaras Hindu University Uttar Pradesh

3. University of Delhi Delhi

4. University of Hyderabad Telangana

5. Jamia Millia Islamia Delhi (Subject Association)

6. Jawaharlal Nehru University Delhi

7. North Eastern Hill University Meghalaya

8. Pondicherry University Puducherry

9. Visva Bharati West Bengal (students’ council)

10. Assam University Assam (students’ council)

11. Tezpur University Assam

12. Mizoram University Mizoram

13. Maulana Azad National Urdu University Telangana

14. Mahatma Gandhi Antarrashtriya Hindi Maharashtra (students’ council)
Vishwavidyalaya

15. University of Allahabad Uttar Pradesh

16. Manipur University Manipur

17. Rajiv Gandhi University Arunachal Pradesh

18. Tripura University Tripura

19. Sikkim University Sikkim

20. Central University of Bihar Bihar

21. Central University of Gujarat Gujarat (students’ council)

22. Central University of Haryana Haryana

23. Central University of Himachal Pradesh Himachal Pradesh

(students’ council)
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SI. No.  Name of the University

States

24, Central University of Jharkhand

25. Central University of Karnataka

26. Central University of Jammu

27. Central University of Kashmir

28. Central University of Kerala

29. Central University of Orissa

30. Central University of Punjab

31. Central University of Rajasthan

32. Central University of Tamil Nadu
33. Dr. Harisingh Gour Vishwavidyalaya
34, Guru Ghasidas Vishwavidyalaya

35. Hemwati Nandan Bahuguna
Garhwal University

36. The English and Foreign Languages
University
37. Indira Gandhi National Tribal University

38. Babasaheb Bhimrao Ambedkar University

39. Nagaland University

Jharkhand (students’
representatives in Academic

Council, etc.)

Karnataka (students’ council)

J&K
J&K
Kerala
Odisha
Punjab
Rajasthan (students’ council)
Tamil Nadu
Madhya Pradesh
Chbhattisgarh
Uttarakhand

Hyderabad

Madhya Pradesh (students’

council)

Uttar Pradesh (students’

council)

Nagaland

Statement showing the details of State Universities who have submitted

the Lyngdoh Committee compliance Report.

1. Indira Kala Sangeet Vishwavidyalaya
2. Goa University
3. National Academy of Legal Studies

and Research University
4. Mahatma Gandhi Kashi Vidyapith

5. Guru Gobind Singh Indraprastha University

Chbhattisgarh
Goa

Andhra Pradesh

Uttar Pradesh

Delhi
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SI. No.  Name of the University States
6. Presidency University West Bengal
7. Shree Sankaracharya University of Sanskrit Kerala
8. Mahatma Gandhi University Kerala
9. Cochin University of Science and Technology Kerala
10. Calicut University Kerala
11. Ranchi University Jharkhand
12. The Maharaja Sayajirao University of Baroda Gujarat
13. Mangalore University Karnataka
14. University of Kota Rajasthan
15. J. N. Vyas University Rajasthan
Statement showing the details of Deemed Universities who have
submitted the Lyngdoh Committee compliance Report.
1. Rashtriya Sanskrit Vidyapeetha, Tirupati Andhra Pradesh
2. Jamia Hamdard, New Delhi New Delhi
3. Gujarat Vidyapith, Ahmedabad Gujarat
4, Tata Institute of Social Science, Mumbai Maharashtra
5. Institute of Chemical Technology, Mumbai Maharashtra
6. Avinashilingam Institute for Home Science Tamil Nadu
and Higher Education, Coimbatore
7. Gandhigram Rural Institute, Dindigul Tamil Nadu
8. Dayalbagh Educational Institute, Agra Uttar Pradesh
9. Gurukul Kangri Vishwavidyalaya, Uttarakhand
Haridwar
Implementation of NSQF

1593. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(2)

project, the National Skill Qualification Framework (NSQF), Sector-wise;

the status and the details of implementation of the Central Government’s
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(b) whether any State has included if in school curriculum in the current academic

year; and
(c) if so, the details thereof, State-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) National Skill Qualification Framework (NSQF) has been
notified by Ministry of Finance in the Gazette of India on 27th December, 2013, which
is a unique quality assurance framework. As per the clause 14(iv) of the notification the
action plan has been scheduled as immediate, after 3rd year and Sth year for rolling out
the NSQF. The Plan of implementation immediately upon the Notification of the NSQF

are:

(1) All other framework, including the National Vocational Educational
Qualification Framework (NVEQF) released by the Ministry of HRD on
03.09.2012, would cease to exist, and would be superceded by NSQF.

(il)) The NSQF compliant training/educational programmes/courses would be

entitled to receive Government funding on a preferential basis.

In this regard, All India Council for Technical Education (AICTE) has notified
AICTE Regulation 2012 (Grant of Approval for conducting Vocational Education
Program, Community College courses and Skill Knowledge Providers under NVEQF) and
has issued a mandate to all technical institutes to train 100 students in each specialization
under NSQF. AICTE has designed the contents in 14 sectors and 67 specializations and
the same are available on AICTE web portal www.aicte-india.org/vocationaledu.php.
AICTE has also developed Skill Assessment Matrix for Vocational Advancement of Youth
(SAMVAY). This credit framework, aimed at promoting lateral and vertical mobility, is an
effort to integrate skill and vocational development with mainstream general education.
Accordingly UGC has launched two schemes namely community college and B.Voc
Degree Programme under NSQF in Universities and Colleges across the country (157
community college and 127 B.Voc degree programme) catering to need to different sector
have been approved till date. Now, MHRD has also launched Credit Framework for Skill
and Education under NSQF on 11th November, 2014.

(b) and (c) Sir, the Centrally Sponsored Scheme of ““Vocationalisation of Secondary
and Higher Secondary Education (VS&HSE) is being implemented in 2035 schools in 25
States/UTs under the scheme of “Rashtriya Mahdyamik Shiksha Abhiyan”. The details of

the States/UTs and schools are given in Statement.
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Speaking books

+1594. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether books speaking through special techniques are being provided to

blind students studying in different universities, institutes and colleges in the country;

(b) whether, keeping in view the requirements of blind students studying in those
colleges, the college and university administration are providing all the required books

and notes; and
(c) if so, the details thereof ?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Yes, Sir. As per the information furnished by the National
Institute for the Visually Handicapped (NIVH), an Autonomous body of the Department
of Disability Affairs, speaking books/talking books are being provided to blind students
studying in different Universities, institutes and colleges in the country by the NIVH
and 38 other voluntary organizations. A list of 39 talking book libraries in the country is
given in Statement (See below). Some of these are functioning from University/college
premises. The NIVH has further reported that there are 32 talking book studios in the
country with per day capacity of 249 hours of recording talking books. Also, 175 books
in 6 languages have been converted, under a project in National Mission on Education
through Information and Communications Technology (NMEICT), into “Accessible
Study Material” in e-text DAISY format for the benefit of “Print Impaired Students”.

(b) and (c) In addition to the facilities made available by the NIVH and the Department
of Disability Affairs for the blind students under its scheme of Assistance to Disabled
Persons (ADIP), the University Grants Commission (UGC), under the component of
“Providing Special Equipment to augment Educational Services for Differently-abled
Persons” in its scheme of Higher Education for Persons with Special Needs (HEPSN),
encourages Universities and Colleges to procure devices such as computers with screen
reading software, low-vision aids scanners, mobility devices etc. and provide facility
of Readers to enrich the educational experiences of visually challenged students. The
Guidelines of the Scheme are available at Attp.//www.ugc.ac.in/pdfnews/1604485 person-
with-disabilities-Uni.pdf and  http://www.ugc.ac.in/pdfnews/5471032  person-with-

disabilities.pdf for Universities and Colleges, respectively.

+Original notice of the question was received in Hindi.
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Statement

List of 39 Talking Book libraries in the country

Sl. No. Name of the Organisation Address
1. Saksham 486 Double Storey, New
Rajendra Nagar,

New Delhi-110060

2. NAB-Delhi Sector 5, R. K. Puram
New Delhi-110022

3. The Blind Relief Association Lal Bahadur Shastri Marg,
New Delhi-110 003.

4. Score Foundation 17/107 Lower Ground Floor,
Vikram Vihar, Lajpat Nagar-4
New Delhi-110024

5. St. Xaviers Resource Centre for the Saint Xaviers College, 5,
Visually Challenged Mahapalika Marg,
Mumbai-400001
6. Blind Peoples Association - Kol 6B Panchanantala Road, 2nd
Floor, Kolkata - 700029
7. NAB-Chandigargh Room No:2 Second Floor,
Karuna Sadan Building,

Sector-11B, Chandigarh

8. Arushi 1 Shivaji Nagar, Near Gas
Rahat Court, Bhopal- 462016

9. NAB-Mount Abu East View, Coomie P.
Merwanji Marg, Dilwara Road,
Mount Abu-307501
(Rajasthan)

10. Shubham First Floor, Agarwal Bhawan,
Jawaharlal Road, Muzaffarpur-
842001 (Bihar)

I1. University of Delhi Central Library, University of
Delhi, Delhi -110007

12. Mitra Jyoti CA Site P - 22, 18th cross,
31st Main-1, HSR Layout,
Behind NIFT College,

Bangalore - 560 102
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S1. No.

Name of the Organisation

Address

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

NIVH

Samarthanam Trust

NIVH Chennai

Samrita Trust

RSVI

Chakshumathi

Cheema Trust

AICB

Human development Institute

NAB-Karnataka

TTI-Pune

L.V. Prasad Eye Institute

116 Rajpur Road,
Dehradun- 248001

#11, Villasuchitha, 17th “A”
Main, Ist Cross, 2nd Phase,
J.P. Nagar, Bangalore-560078

No: 522 Trunk Road, Near
Karayan Chavadi,
Poonamallee, Chennai,
Tamil Nadu-56

Plot no: 54, Vayupuri,
Secunderabad-500094

A-303 Gopala Apartment,
Narahi, Ramteerath Marg,
Lucknow-226001

TC 28/145, Post Office Lane,
KRA-66, Kaithmukku,
Trivandrum-695024

House No: 64, Sector 9 A,
Chandigarh-160009

Near Rajeev Gandhi Cancer
Hospital, Sector 5, Rohini,
Delhi-110085

Village- Dabala (MEW), P.O.
Machadi Via Rajgadh, District-
Alwar. (Rajasthan)

NAB Rehabilitation Complex,
C.A. Site No.-4, NAB Road,
Jeevan Bima Nagar,
Bangalore-560 075.

109 Dr. Helen Keller Road,
Ramtekdi, Hadapsar,
Pune-411013

Road No-2, Banjara Hills,
Hyderabad-500034 (Andhra
Pradesh)
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SI. No.

Name of the Organisation

Address

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

M.P. Welfare Society for the Blind

INU

Niwant Andh Mukt Vikasalaya

Vision Through Ears

NAB-Kullu

C.H. Mohamad Koya Library

IAB

Government Institute for the Blind

Blind People’s Association,

NAB (India)

Blind Relief Association Durgabai

33, B/D Kila Maidan,
Indore-452006

New Mehrauli Road,
New Delhi-110067

Survey No 33/1 Plot 75,
Vidyanagar, Pune-411032

Qtr No: II-3, APSSRDI
Campus, APSSRDI, Kirikera,
Hindupur, Anantapur Dist,
Andhra Pradesh-515211

National Association for the
Blind, H.P State Branch, Kullu
Mabhila Kalyan Bhawan,
Sarwari Bazar, Kullu
Himachal Pradesh-175101

CH. Mohammed Koya Library,
University of Calicut, PO
Calicut University,
Malappuram, Dist.

Kerela- 673635

SK-33, Sindhoran Kalan
Village, Near Chowki No:2,
Delhi-110052

Braille Bhawan, Near power
house, Chandigarh Road,
Jamalpur, Ludhiana,
Punjab-141011

Vastrapur, Ahmedabad, Gujarat

Khan Abdul Gaffar Khan
Road.Worli Seaface,
Mumbai, Maharashtra-400025

Deshmukh College of Special
Education, New Delhi
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S1. No. Name of the Organisation Address
36. Society for the Visually Handicapped A.P.T.I.B 123, Dover
Road, Kolkata-700019,
West Bengal
37. National Federation of the Blind Bahadurgarh, Haryana
38. Rotary Hellen Keller Talking Book, Vizhyagam, Madurai-625010
Library for Handicapped Tamil Nadu
39. Talking Book Library Xavires Resource Centre for

the Visually Challenged,
St. Xavires College,
Mumbai, Maharashtra

Shortage of Urdu teachers

1595. SHRI MD. NADIMUL HAQUE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is shortage of Urdu teachers in schools being run by the Central

Government;
(b) if so, the details thereof, State-wise;
(¢) whether steps have been taken to fill these vacancies; and
(d) if so, the details thereof ?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) In Jawahar Navodaya Vidyalayas run through
an autonomous organization, Navodaya Vidyalaya Samiti, of the Ministry of Human
Resource Development, there are 84 sanctioned posts of Urdu teachers of which 32 have
been filled up. The State-wise details are given below:-

S1. No. State Sanctioned In Position Vacant
L. Madhya Pradesh 02 02 0

2. Uttar Pradesh 41 21 20

3. Himachal Pradesh 01 0 01

4. Jammu and Kashmir 21 01 20

S. Bihar 11 04 07

6. Jharkhand 08 04 04

TotaL 84 32 52
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(c) and (d) The Navodaya Vidyalaya Samiti has already conducted interviews
for filling up of 46 vacant posts of Trained Graduate Teacher (TGT) (Urdu) on direct
recruitment basis during July, 2014 against which 34 candidates have been recommended
for appointment.

Separate toilets for boys and girls

1596. SHRI RAJKUMAR DHOOT:
SHRI K.N. BALAGOPAL.:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has decided to provide separate toilets for
boy and girl students in all the schools of the country within a time-frame;

(b) if so, the details thereof;

(c) whether Central funds have been made available to Maharashtra for this
purpose; and

(d) if so, the details thereof and if not, the reasons therefor ?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) The Government has decided to provide every
school with toilets within one year, with a separate girls’ toilet. The corporate sector has
been requested to use their corporate social responsibility (CSR) funds for this national
endeavour. Central funds of ¥ 4405.66 lakh has been released to Maharashtra under Sarva
Shiksha Abhiyan (SSA) in 2014-15 (till 30th November, 2014) for school infrastructure
including construction of toilets.

Modernization of madarsas

1597. SHRI MD. NADIMUL HAQUE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is taking steps for the modernization of madarsas;
(b) if so, the details thereof; and

(c) the details of the funds allocated and released for the purpose during the last
three years, State-wise and year-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (¢) The Government under the Scheme for Promotion
of Quality Education in Madarsas (SPQEM) supports Madarsas for introducing modern
curriculum like Science, Maths, Social Science, English for which it supports appointment
ofteachers, setting up of Science and Computer Laboratories and affiliation to the National
Institute for Open Schooling for certification at par with the national education system.
The details of funds released under the scheme during last three years, State-wise and
year-wise is given in Statement.
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Statement

Funds released to States under SPOQEM during last three years

(X In lakh)
SI. No. Name of State/UT 2011-12 2012-13 2013-14
Amount Amount Amount
1. Andhra Pradesh - - 48.96
2. Assam 459.53 349.85 -
3. Bihar - 55.54 -
4. Chhattisgarh 229.7 721.79 529.33
5. Haryana - - 18.36
6. Jammu and Kashmir 538.6 - -
7. Karnataka 210.58 - -
8. Kerala - 776.88 7117.88
9. Madhya Pradesh 1085.53 2104.42 1912.02
10. Maharashtra 147.52 168.44 210.7
11. Rajasthan 71.95 392.66 335.21
12. Tripura - 199.41 288.72
13. Uttar Pradesh 11173.35 12986.83 7351.49
14. Uttarakhand 34.62 493.435 460.71
TotAL 13951.38 18249.255 18273.38

Sanctioned teaching posts in central universities

1598. DR. R. LAKSHMANAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of sanctioned teaching posts in the central universities across the
nation;

(b) the details of sanctioned teaching posts lying vacant in those universities;
and

(c) the steps taken by Government to fill these vacancies in a time-bound
manner?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) The details of sanctioned teaching posts and the
posts lying vacant in 39 Central Universities under the purview of University Grants
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Commission, central university-wise, is given in Statement-I (See below). The details
of sanctioned teaching posts and the posts lying vacant in Indira Gandhi National Open
University are given in Statement-II (See below).

(c) Different universities and colleges are adopting different methods/processes
to address faculty shortages in order to ensure that studies of students are not affected.
These include hiring ad-hoc faculty, appointing temporary faculty, engaging services of
retired teachers and engaging visiting faculty etc.

In the UGC Regulations on Minimum Qualifications for Appointment of Teachers
and Other Academic Staff in Universities and Colleges and Measures for the maintenance
of standards in Higher Education 2010, under para 12.2, UGC has clearly mentioned that
all the sanctioned/approved posts in the university system shall be filled up on an urgent
basis.

Besides, subject to availability of vacant positions and fitness, teachers shall also be
re-employed on contract appointment beyond the age of sixty five years upto the age of
seventy years. Re-employment beyond the age of superannuation shall, however, be done
selectively, for a limited period of 3 years in the first instance and then for another further
period of 2 years purely on the basis of merit, experience, area of specialization and peer
group review and only against available vacant positions.

While approving the Budget Estimates (Non-Plan) and Revised Estimates, all the
Central Universities are exhorted by the UGC to fill up the teaching positions at the
earliest.

Further, in order to meet the situation arising out of shortage of teachers in
universities and other teaching institutions and the consequent vacant positions therein,
the age of superannuation for teachers in Central Educational Institutions has already
been enhanced from sixty two to sixty five years w.e.f. 23.3.2007.

UGC recently wrote to all the Central Universities to give topmost priority for
identifying the causes for the vacancies and make concerted efforts to fill up the vacancies
as per UGC norms, at an early date to ensure that the teaching work of the Universities
is not affected.

Further, UGC initiated a scheme called Operation Faculty Recharge for augmenting
the research and teaching resources of universities to tackle the shortage of faculty in the
university system. So far the UGC has recruited 163 Faculty under this Scheme.

The vacancy of teachers was also discussed prominently in the conference of Vice
Chancellors of Central Universities on 6th & 7th Feb., 2014 under the Chairmanship of
Hon’ble President of India, in which Vice Chancellors were exhorted to fill up the vacancies
in a time bound manner. The matter of filling up of vacancies was also emphasised in the
Retreat of Vice Chancellors of Central Universities, Chaired by Hon’ble HRM held on

12th & 13th September, 2014 at Chandigarh.
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Statement-I1

Details of SC/ST faculty in IGNOU as on 31.10.2014

Teaching Post Sanctioned Number of In Vacant
Position Post Reserved Position Position
SC ST SC ST SC ST
Professor 71 10 05 03 - 07 05
Associate Professor 137 20 10 05 02 15 08
Assistant Professor 252 37 18 16 11 21 07
TotAL 460 67 33 24 13 43 20

Scheme for computer education in schools

1599. SHRI PARVEZ HASHMI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has formulated any scheme to impart computer education

in schools from primary level;
(b) if so, the details thereof;
(c) the details of schools identified in Delhi for the purpose; and
(d) the details of funding pattern for the scheme?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) Under the Sarva Shiksha Abhiyan programme, States
and UT’s are assisted in setting up Computer Aided Learning facilities at upper primary
stage of education, with focus on science and mathematics learning. The Government of

NCT of Delhi has been assisted as other States/UTs under the norms of the scheme.
Ratings of universities and higher educational institutions

1600. SHRI PARVEZ HASHMI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware of four different ratings of world universities

and higher educational institutions released by four different prestigious institutions;
(b) if so, the details thereof; and

(c) whether none of the Indian institutions appeared in the first 100 ranks and if

so, the reasons therefor?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir. Some of the better known ranking system,
in operation, are (i) the Academic Ranking of World Universities (ARWU), (ii) the
Quacquarelli Symonds (QS) System, (iii) The Times Higher Education (THE) World
University Rankings, (iv) Global MBA Rankings of Financial Times London, (v) The
Webometrics Ranking of World Universities, (vi) Leiden Ranking, (vii) the SCImago
Institutions Rankings (SIR), (viii) the U-Multirank project etc.

(¢) As per some global ranking systems, such as the The World University
Rankings 2014-15, the QS World University Rankings: 2014-15 and the ARWU, no

Indian university figures in the top 100 institutions.

There are several international ranking systems, which use different values, indices
and parameters to rank higher educational institutions. None of these systems are
universally accepted and are always open to criticism. Some of these parameters may not
be relevant for Indian higher educational institutions and therefore, these rankings do not
necessarily constitute a valid basis for benchmarking of Indian institutions. For instance,
research is given considerable weightage in these rankings, whereas our universities have

traditionally been teaching rather than research institutions.

The Government has recently constituted a committee, under the chairmanship of
Secretary Higher Education, Ministry of Human Resource Development for evolving a

National Rankings Framework.
Mid day meals served in Delhi schools

1601. SHRI PANKAJ BORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that mid day meals served at Government schools in Delhi

are a far cry from being healthy and nutritious;

(b) whether it is also a fact that, out of 2,244 mid day meal samples, 88 per cent
of them have failed the test during the last five years;

(c) ifso, the reasons therefor;

(d) whether, in so many instances, children are falling sick after consuming mid

day meals; and

(e) if so, the details thereof and the action taken by Government in this regard?



174 Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (e¢) The Government of NCT Delhi has reported that
Shriram Institute for Industrial Research has been engaged for testing of the food samples.
The Government of NCT Delhi has also reported that while food samples taken on dry
basis earlier had passed the tests for nutritional and calorific values, the testing on wet
basis i.e. on actuals received, introduced since 2010, has resulted in 88% of the samples
not meeting the nutritional and calorific values. The number of instances and children

affected after consuming mid day meals are 4 and 202 respectively since 2011.

The Government of Delhi has taken action in the form of proportionate deduction
from the payment due to service providers towards cooking costs, where samples did
not meet the norms. The Government of NCT Delhi has also terminated contracts in
case of 1) Ekta Shakti Foundation ii) The People Welfare Society iii) Indcare Trust and
iv) Royal Educational and Social Welfare Society on account of failing on microbiological

parameters on sample testing.
Quality of education in Government schools

1602. SHRI K. RAHMAN KHAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the steps Government has taken to improve the quality of education in

Government schools stipulated in RTE Act;

(b) whether it is a fact that the Act is meant to regulate private educational
institutions to provide 25 per cent of seats and also to improve the standards of Government

schools;

(c) the reasons for not initiating any action to improve the infrastructure and

academic standards in Government schools as per the Act;

(d) whether itis not discriminatory to regulate private schools and not Government

schools; and

(e) the steps taken to improve the infrastructure and standards in Government

schools?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) The Government of India has financially supported State/
UT Governments to implement the Right of Children to Free and Compulsory Education

(RTE) Act, 2009, by augmenting school infrastructure, introducing Continuous and
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Comprehensive Evaluation, and improved teacher pupil ratios. The National Council of
Teacher Education (NCTE), as the academic authority under the RTE Act has laid down
minimum qualifications and passing of the Teacher Eligibility Test (TET) for a person to

be recruited as a teacher at elementary level.

(b) Under Section 12(1)(c) of the RTE Act, a school shall admit in class I, to
the extent of at least 25% of the strength of that class, children belonging to weaker
section and disadvantaged group in the neighbourhood and provide free and compulsory

education till its completion.
(¢) Inview of (a) above, question does not arise.

(d) The RTE Act provisions are applicable for Government, Government aided

and private schools for classes [-VIII.

(e) Under the Sarva Shiksha Abhiyan (SSA), till 30th September, 2014, 2,02,112
primary schools and 1,55,390 upper primary schools have been opened, and buildings for
1,77,432 primary and 1,02,628 upper primary schools have been constructed. In addition,
16,29,990 additional classrooms, 8,17,036 toilets have been constructed, and drinking
water facility has been provided in 2,25,440 schools. A total of 19.85 takh teacher posts
have been sanctioned under SSA at elementary level to improve the PTR, against which
15.06 lakh teacher posts have been filled up. States/UTs are also supported for distribution
of free textbooks to all children, two sets of uniforms to all girls, SC/ST and BPL boys,
providing academic support through Block Resource Centre and Cluster Resource Centre
as well as for a focussed programme to improve learning outcomes such as Padhe Bharat
Badhe Bharat.

Research-oriented and qualitative education

11603. SHRI NARESH AGRAWAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether research-oriented and qualitative education has been lacking in the

universities;
(b) if so, the reasons therefor; and

(c) the steps being taken by the Ministry to raise standard of the research-oriented

and qualitative education?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) The augmentation of research and development

infrastructure in the university system is an ongoing endeavour. Rapid changes in

FOriginal notice of the question was received in Hindi.
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scientific and technical fields, the information technology revolution and the process of

globalization pose challenges that require continuous upgradation of research facilities.

(¢) The Government has taken various measures for the promotion and growth
of research in the country. In scientific areas, these include the continuous increase in
successive plan allocations for scientific departments, the setting up of new institutions
for science education and research, the creation of centres of excellence and facilities
in emerging and frontline areas in academic and national institutes, the establishment
of new and attractive fellowships, strengthening of the infrastructure of Research and
Development (R&D) in universities, encouraging public-private R&D partnerships, the
recognition of R&D units and national awards for outstanding R&D for industries etc.
The Ministry of Human Resource Development (MHRD) had set up a Task Force for
rejuvenation of Basic Scientific Research in Indian Universities under the Chairmanship
of Prof. M.M. Sharma. Based on its recommendations action for strengthening science

based education and research in Universities has been initiated.

The University Grants Commission (UGC) has been providing financial assistance
under its Special Assistance Programme (SAP) to university departments to put in place
facilities to accelerate research in the country. The UGC is continually taking steps to
encourage students to undertake research work. It has started the following schemes for
promoting research work in universities: Infrastructure grants to Centre of Advanced
Study (CAS)/Departmental Special Assistance (DSA)/ Departmental Research Support
(DRS/Non-SAP Departments), Infrastructure grants to College with Potential for
Excellence/Autonomous Colleges, Minor and Major Research Projects, Infrastructure
Grants to National Assessment and Accreditation Council (NAAC) accredited colleges,
Networking Resources Centre, Dr. D.S Kothari Post-Doctoral Fellowship, Research
Fellowship in Sciences for Meritorious Students, Basic Scientific Research, emeritus
fellowships, etc. In addition, the UGC is providing fellowships to those candidates who
have qualified the UGC National Eligibility Test (NET)/UGC-Council of Scientific and
Industrial Research (CSIR) NET.

Under the Centrally Sponsored Scheme of Rashtriya Uchchatar Shiksha Abhiyan
(RUSA).. the overall quality of existing State higher educational institutions is sought to
be improved by ensuring their conformity to prescribed norms and standards and adoption
of accreditation as a mandatory quality assurance framework. RUSA inter-alia provides

funding under the component Research, Innovation and Quality improvement.

MHRD is also funding research in the Social Sciences and Humanities through

its various research councils, viz., the Indian Institute of Advanced Study (IIAS), the
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Indian Council of Social Science Research (ICSSR), the Indian Council of Philosophical
Research (ICPR), the Indian Council of Historical Research (ICHR) and the National
Council of Rural Institutes (NCRI).

MHRD has also constituted the Council for Industry and Higher Education
Collaboration (CIHEC) which will identify issues and opportunities and facilitate
development of strategies and innovative instruments of collaboration between industry

and Academia and endeavor to mobilize additional resources to support these initiatives.
Implementation of Right to Education Act

11604. DR. VIJAYLAXMI SADHO: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the basic facilities of schools have been met under the

Right to Education Act and if not, the reasons therefor;

(b) whether Government is aware of the fact that the number of students is
decreasing continuously in Government schools every year and if so, the details thereof,

State-wise and year-wise, during the last five years;

(c) the reasons for this decrease and the steps being taken by Government in this

regard; and

(d) the percentage of students who passed X and XII classes in Government

schools during the last three years, year-wise and State-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Since the implementation of Right of the Child to Free and
Compulsory Education (RTE) Act 2009 a total 0f 47,488 buildings 6,22,621 toilets 40,161
drinking water facilities have been sanctioned to State/ UTs under SSA programme to
meet the objective of the RTE Act.

(b) and (c) There is a marginal decline in the enrolment in Government primary
schools whereas the enrolment at upper primary level is showing increasing trend over
last five years. The decline in the enrolment at primary level can be attributed to the
reduction in the rate of growth of child population. A Statement showing year-wise and
State-wise enrolment at primary and upper primary level is given in Statement-1 (See

below).

(d) A State-wise statement of pass percentage of student based on Unified District

Education System for Education (U-DISE) data available is given in Statement-II.

FOriginal notice of the question was received in Hindi.
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Evaluation and grading of primary schools

1605. DR. PRABHAKAR KORE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government proposes to introduce a model in the line
of Gujarat Government model “Gunotsav” in an exercise to evaluate and grade the quality

of Government primary schools in the country;

(b) if so, the details thereof and whether Government proposes to extend the

model to include the private primary schools;
(c) 1if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) Different States have developed programmes to
evaluate and grade their schools. Sambalan in Rajasthan, Shalegagi Navu-Neevu in
Karnataka, Pratibha Parv in Madhya Pradesh and Gunotsav in Gujarat are some of
these initiatives. The Government of India has commissioned the National University of
Educational Planning and Administration (NUEPA) to develop a national school standards
and school evaluation/assessment framework for the government school sector, with the
objective of school improvement and performance accountability, based on national best

practices and international comparative experience.
Declining standard of education

+1606. SHRI LAL SINH VADODIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the state of education is getting miserable and its
standard has been declining even after the effective implementation of the Right to
Education Act, 2009 since 1st April, 2010;

(b) if so, whether Government is considering to take any special measures in

order to check this trend; and

(c) if'so, the details thereof and by when these steps would be taken and if not, the

reasons therefor?

FOriginal notice of the question was received in Hindi.
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) The National Council of Educational Research and
Training (NCERT) conducts National Achievement Surveys (NAS) at periodic intervals
to assess the learning levels of children in classes III, V and VIII. Three rounds of NAS
have been conducted so far which reveal that the learning outcomes have improved,

though they continue to be low.

The Central Government has financially supported States/UTs on early grade
reading, writing and comprehension, and early mathematics programmes, through a sub-
programme of Sarva Shiksha Abhiyan, namely ‘Padhe Bharat Badhe Bharat’, while at
upper primary level support is provided for mathematics and science teaching learning.
To measure the learning outcomes, the Central Government has provided support to
States/UTs for conducting State Level Achievement Surveys (SLAS) during 2014-15.

Setting up of a centralized placement cell

+1607. SHRI SANJAY SINH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the All India Council of Technical Education (AICTE) proposes to
set up a centralized placement cell to provide employment to the students studying in

engineering colleges;
(b) if so, the details thereof; and

(c) if not, whether Government would propose any such scheme in the public

interest?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) No Sir, All India Council of Technical Education
(AICTE) does not propose to set up a centralized placement cell to provide employment

to the students studying in engineering colleges.

(c) At present, there is no proposal under consideration of this Ministry to start

any such scheme.
Special schemes for educationally backward districts

1608. SHRI AMBETH RAJAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whetheritis a fact that Government has identified 374 educationally backward

districts across the country;

+Original notice of the question was received in Hindi.
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(b) if so, the details thereof;

(¢) whether Government has conducted any study to ascertain the number of such

districts where SC/ST population is more;

(d) whether Government has formulated any special scheme to focus on SC/ST

population;
(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir. An Expert Committee constituted by
the University Grants Commission (UGC) had identified 374 Educationally Backward
Districts (EBDs) where Gross Enrolment Ratio (GER) in higher education was less than

the national average of 12.4%, based on the 2001 census data.

(¢) No, Sir. The Ministry of Human Resource Development has not conducted

any such study.

(d) and (e) Yes, Sir. The UGC has initiated various Fellowship programes namely
Rajiv Gandhi National Fellowships, Post-Doctoral Fellowships and Post-Graduate
Scholarships in Professional courses for SC/ST candidates to undertake advanced studies
and research leading to M. Phill/ Ph.D. Degree in Sciences, Humanities and Social
Sciences including languages and Engineering and Technology. The objective of the
Fellowship schemes is to provide opportunities to SC/ST candidates for doing advanced
research in their chosen areas. The Department of Social Justice and Empowerment and
Ministry of Tribal Affairs offer scholarships such as Post Matric scholarship; Pre Matric
scholarship (for IX and X class); Rajiv Gandhi National Fellowship scheme; National
Overseas scholarship; Scholarship scheme of top class education; Upgradation of Merit

etc. for SC and ST students respectively.
(f) Does not arise in view of (d) and (¢) above.
Model schools in backward blocks

1609. SHRI JUGUL KISHORE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whetherthereisapolicy for opening of model schools in backward development

blocks and the criteria adopted for identifying such blocks;

FOriginal notice of the question was received in Hindi.
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(b) whether expenditure in this regard will be borne by the Central Government

or the State Governments; and

(c) the procedure for giving the proposal to open model schools?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) The Government is implementing Model School Scheme
which envisages inter alia setting up of 3,500 schools in educationally backward blocks
(EBBs) through State/UT Governments. The EBBs have been selected based on twin
criteria of Female Rural Literacy rate being below the national average and Gender Gap

in literacy being above the national average.

(b) Under the State sector component of Model School Scheme, the sharing
pattern between the Center and the State/UT Governments is 75:25 except Special
Category States and for upgraded Ashram schools in all States, for which the sharing
pattern is 90:10.

(c) Proposals for setting up of model schools under State sector component of
the scheme are formulated by the concerned State/UT Governments and approved by the

Government of India as per the scheme norms.
Elections to student unions

1610. SHRI ALOK TIWARI:
SHRI ARVIND KUMAR SINGH:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the details of Central universities in which elections to students’ unions have
been held during 2014-15;

(b) the details of Central universities in which such elections have not been held
during 2014-15 along with the reasons therefor, university-wise;

(c) whether students from Banaras Hindu University have represented the Minister
during her recent visit to Varanasi regarding revival of students union and abolition of

student council;
(d) if so, the details thereof;
(e) the response of Government thereto; and

(f) by when the students’ union in BHU would be revived?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Information regarding elections to Student Unions

in Central Universities is not centrally maintained.
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(c) and (d) Yes, Sir. The students in their representation have requested for abolition
of Students Council and have demanded to replace it with Student Unions, which they

consider more democratic in character.

(e) and (f) As per the information provided by Banaras Hindu University, election
process for the Students Council has been suspended. The University has decided to
constitute a committee to assess the viability of Students’ Union under direct mode of

election.
Ad-hoc teachers in Central universities

1611.SHRI ALOK TIWARI:
SHRI ARVIND KUMAR SINGH:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the details of ad-hoc teachers in central universities, university-wise;

(b) the details of such teachers in Delhi University and its colleges, college-

wise;

(¢) whether ad-hoc teachers have outnumbered the regular/permanent teachers in

Delhi University and its colleges; and
(d) if so, the details thereof, college-wise and the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) The UGC does not maintain the data relating
to appointment of ad-hoc/contractual teachers. However, as per UGC Regulations on
Minimum Qualifications for Appointment of Teachers and Other Academic Staff in
Universities and Colleges and Measures for the maintenance of standards in Higher
Education 2010, the teachers should be appointed on contract basis only when it is
absolutely necessary and when the student-teacher ratio does not satisfy the laid down
norms. In any case, the number of such appointments should not exceed 10% of the total

number of faculty positions in a Colleges/University.

(c) and (d) In University of Delhi, the total sanctioned of teachers is 1706. Against
these sanctioned positions, 804 posts are filled up. In addition to this, University of Delhi
has deployed 330 numbers of ad-hoc teachers to fill up the gap of vacant position to
run the academic activities smoothly. The college-wise information is not maintained

centrally by this Ministry.
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Pension scheme in NVS

1612. SHRIARVIND KUMAR SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware of the fact that the retired teachers and officials
of Navodaya Vidyalaya Samiti (NVS) are leading a precarious life after retirement, as the
provision for pension was not available to the employees who joined before 2004, prior

to introduction of New Pensions Scheme;

(b) whether Government is planning to provide pensions to such retired teachers

and officials;
(c) if so, by when such pension would be disbursed and the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) The employees of Navodaya Vidyalaya Samiti had
been given the benefit of Contributory Provident Fund (CPF) scheme since its inception.
Subsequently, the Government had approved introduction of New Pension Scheme
(NPS) for all regular employees of the Navodaya Vidyalaya Samiti (NVS) joining on
or after 01.04.2009. However, those employees who joined NVS on regular basis before
01.04.2009 were given the option vide NVS’s notification dated 04.08.2009 either to
continue with the existing Contributory Provident Fund (CPF) scheme or to join the
New Pension Scheme. This option was to be exercised latest by 03.11.2009. Thus, the
Government has already provided post retirement benefits of either CPF Scheme or NPS

to the employees of NVS including teaching and non-teaching staff.
Upgradation of Government schools in West Bengal

1613. DR. KANWAR DEEP SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government proposes to undertake upgradation of Government

schools in West Bengal with central funding; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Under the Centrally Sponsored Scheme of

Sarva Shiksha Abhiyan, 10079 government primary schools have been sanctioned for
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upgradation to upper primary schools in West Bengal till date. One new secondary school
in West Bengal by way of upgradation of existing government upper primary school, has

been approved under the Rashtriya Madhyamik Shiksha Abhiyan, so far.
Review of National Curriculum Framework

1614.DR. CHANDAN MITRA:
SHRI P. RAJEEVE:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Ministry has any plans to review the National Curriculum
Framework (NCF) formulated by NCERT;

(b) if so, the details thereof;

(c) whether the Ministry has consulted any experts, agencies or State Governments

on this issue;
(d) if so, the details thereof; and
(e) by when the revised NCF is likely to be ready?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (e) In the field of school education, the National Council
of Educational Research and Training (NCERT) has been reviewing and revising the
National Curriculum Framework from time to time, in order to update the same in view
of the changing needs of the school education, knowledge and technology. The NCERT
adopts a consultative approach, as and when such a review or revision takes place. As of

now, there is no proposal to revise the NCF-2005.
New and renewble energy projects in Goa

1615. SHRI SHANTARAM NAIK: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether Government is implementing any project for new and renewable

energy in Goa;

(b) if so, the names of the projects, amount spent or proposed to be spent and

targets achieved,
(c) whether any such project is pending in Goa; and

(d) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRIPIYUSH GOYAL): (a) and (b) Yes, Sir. Ministry of New and Renewable
Energy is implementing several projects in the State of Goa. The details including names
of the projects, amount spent or proposed to be spent and targets achieved are given in
Statement (See below).

(c) No, Sir.
(d) Does not arise.
Statement

Renewable energy projects, amount spent/proposed to be
spent and targets achieved in Goa

S1. Projects Amount (in ¥ lakh) Targets
No. Spent Proposed to achieved
be spent (in Nos.)
1. Special Area Demonstration 60.35 - 1
Programme (SADP) (at Raj

Bhavan, Goa)

2. Programme on Development 0.36 - Panaji, Goa
of Solar Cities

3. Installation of Solar 97.06 - 738
Water Heating Systems
under Jawaharlal Nehru
National Solar Mission

(JNNSM)

4. Small (SPV + Wind) Hybrid - 346.80 -
Power Systems

5. Roof top / open ground small - 540.00 -
capacity Solar PV power plants

6. Improved Cook Stoves - 55.95 -

7. 1 & PA (Rajiv Gandhi - 3.00 -
Urja Divas)

Setting up of windmills

1616. SHRI AVINASH RAI KHANNA: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) whether Government proposes to set up windmills at several places across the

country during the next few years to double the installed wind energy capacity;
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(b) if so, the present status of windmills functioning in the country;

(¢) whether Government proposes to involve private sector in setting up windmills

to achieve the target of power; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) The wind power projects are being installed
at several locations in major wind potential States i.e. Tamil Nadu, Karnataka, Andhra
Pradesh, Maharashtra, Gujarat, Rajasthan and Madhya Pradesh. A target of 15,000 MW

wind power capacity has been set for the 12th Five Year Plan period.

(b) A wind power capacity of 22,167 MW has been installed in the country upto
October, 2014.

(¢) Yes, Sir.

(d) Thewind power projects are being installed with private sector investment. The
Government provides fiscal and promotional incentives such as Accelerated Depreciation
benefit, concessional custom duty on certain components of wind electric generators,
excise duty exemption to manufacturers. 10 years tax holiday on income generated from
wind power projects is also available. A Generation Based Incentive (GBI) is available
for the projects not availing Accelerated Depreciation benefit, under which ¥ 0.50/unit

generated is provided with a ceiling of ¥ 1.00 crore per MW.

A strong manufacturing base of wind turbines has been established in India by the
private sector. The private sector is also allowed to carry out wind monitoring to identify
potential sites for installing wind power projects. The wind data is vetted by the National

Institute of Wind Energy (NIWE), an autonomous institution of this Ministry.
Power from small hydro project

1617. SHRI RAMDAS ATHAWALE:
SHRI DARSHAN SINGH YADAV:
Will the Minister of NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether Government proposes to explore the potential of power generation
through small hydro projects of non- conventional sources, in view of the energy crisis in

the country;

TOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) Yes, Sir. Government is encouraging tapping of
Small Hydro Power (SHP) potential in the country through setting up of SHP projects.

(b) So far, 1016 small hydro projects aggregating to 3970 MW capacity have been
set up and 236 projects of 768 MW are under implementation. The Government is giving
Central Financial Assistance to the State Governments and private sector to set up small

hydro projects. Details are given in Statement (See below).

(¢) Does not arise.
Statement

Central Financial Assistance to State Governments and private developers

to set up Small / Micro Hydel Power Projects

I.  Support to new SHP projects in State sector:

Category Above 100 KW and up to 1000 KW Above | MW - 25 MW

Special Cat. 75,000 lakh / KW % 7.50 crore / MW limited to
& NE States % 20 crore per project
Other States 35,000 / KW 3 3.50 crore / MW limited to

% 20 crore per project

II.  Support to new SHP project in private / co-operative / joint sector:

Category Above 0.1 MW - 25 MW
Special Cat. & NE States % 1.5 crore / MW limited to X 5 crore per project
Other States % 1.0 crore / MW limited to X 5 crore per project

Tariff for solar power products

1618. SHRI C.M. RAMESH: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether the Solar Energy Corporation of India has entered into a contract for
25 years with the private solar power producers at a fixed levelised tariff of ¥5.45 per

unit;
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(b) if so, on what basis Government has arrived at this rate; and
(c) the reasons for having 25 years’ contract?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) Yes, Sir. The Solar Energy Corporation of India
has entered into a contract for 25 years with the private solar power producers at a fixed

levelised tariff of ¥5.45 per unit.

(b) Government has arrived at a fixed levelised tariff of ¥ 5.45 per unit based on
the willingness of distribution companies to buy solar power price of conventional power.
CERC determined tariff has been taken as the upper limit and Viability Gap Fund is being

given after open competitive bidding.

(c) The normal life of solar PV modules is 25 years. Therefore PPA period has
been kept as 25 years.

Viability of small scale power units

1619. DR. T. N. SEEMA: Will the Minister of NEW AND RENEWABLE ENERGY

be pleased to state:

(a) whether small scale power units with a capacity upto 25 megawatts are viable

and economically feasible;
(b) if so, the details thereof and if not, the reasons therefor;

(c) whether the Central Government has received any proposals from Kerala

regarding setting up of such small scale power units;
(d) if so, the details thereof and the status of the proposals;

(e) whether Government proposes to promote the small scale power units

generating upto 25 megawatts and grant them certain concessions; and
(f)  if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) and (b) The viability and economic feasibility
of small scale power units depends on the site of installation of the power unit and subject
to sustainable supply of fuel. However, small power units based on small hydro power,
biomass gasifiers, solar and wind energy are presently viable and economic in remote

areas. Small scale power units are easy to install in limited areas without much damage
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to the environment. Power transmission losses are minimal since usage of power can be

done at the generation site itself in the case of small scale power plants.

(c) and (d) Agency for Non-conventional Energy and Rural Technology (ANERT),
Kerala had submitted a proposal for 14MW on grid solar scheme of which the Ministry
has sanctioned proposals of 5 MW. Under the project, individual solar power plants of
capacities 2 KW- 50 KW are to be installed in the shade-free area available on the roof-
top of buildings. The other proposals are under the consideration of the Ministry of New

and Renewable Energy (MNRE) as per terms and conditions.

(e) and (f) MNRE is already promoting small scale power units for generation of
25 MW under small hydro power, biomass gasifiers and solar programmes. The details of
Central Financial Assistance being provided under various programmes including small
scale power plants for promotion of renewable energy programmes/projects are given in

Statement.
Statement

Incentives/Subsidy being provided under various renewable

energy programmes.
A. Grid-Interactive Renewable Power Programmes:
1.  Wind Power Projects:

Generation Based Incentive (GBI) %0.50 per unit subject to max of ¥1.00
crore/MW

Demonstration Projects in:

Special Category States (NE Region, Sikkim,  3.00 crore X C*0.646
J&K, HP and Uttarakhand)

Other States %2.50 crore X C"0.646
C: Capacity of the project in MW ~: raised to the power

2. Solar Power Projects:

Solar PV Power projects under Minimum Project VGF support upto 30%
Jawaharlal Nehru National Solar Capacity 10MW of Project Cost limited to
Mission (JNNSM) Phase-II, 32.50 Cr/MW based on
Batch-I of total 750 MW with Maximum Project reverse bidding process.
Viability Gap Funding (VGF) Capacity SOMW

support from National Clean
Energy Fund (NCEF).
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3. Small Hydro Power Projects:

Support to new SHP projects in State sector:

Category Above 100 KW and up Above | MW - 25 MW
to 1000 KW

Special category and 75,000 per KW. 7.5 crores / MW limited to

NE States %20 crore per project.

Other States 35,000 per KW. 3.5 crores / MW limited to

%20 crore per project.

Support to new SHP project in private / co-operative / joint sector:

Areas Upto 25 MW
NE Region, J&K, H.P. & Uttarakhand 1.5 crore/ MW limited to ¥5.00 crore
(Special Category States) per project
Other States 1.0 crore/ MW limited to ¥5.00 crore

4.  Biomass Power and Bagasse Cogeneration Projects:

Private / Joint / Cooperative / Public Sector Sugar Mills:

Special Category and NE States Other States
Biomass Power projects 325 lakh per MW* %20 lakh per MW*
Bagasse Co-generation %18 lakh per MW* %15 lakh per MW*
Co-generation projects by %40 lakh %40 lakh
cooperative/public sector %50 lakh %50 lakh
sugar mills %60 lakh %60 lakh
40 bar & above Per MW of surplus power Per MW of surplus
60 bar & above (maximum support T 6.0 cr/ power (maximum
80 bar & above project) support of X 6.0 crore

per project)

*Maximum support of ¥ 1.50 crore per project.

5. Waste to Energy Projects:

Type of Waste Central Financial Assistance
Municipal Solid Waste 32.00cr./ MW, Max. Support 10 Cr. /project.
Urban Waste 32.00cr./MW, Max. Support 5 Cr. /project.
Industrial waste % 0.20cr to ¥ 1.00 cr/MW, Max. Support I5.00cr/

project.
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B. Off-grid/ decentralized renewable energy programmes:

S1. No. Programme Subsidy
6. Family type biogas plants
NE region States including sikkim 15,000 to 17,000 per
(except plain areas of assam) plant
Plain areas of Assam 10,000 to 11,000 per
plant
J&K, Himachal Pradesh, Uttarakhand 7,000 to 11,000 per plant
(excluding Terai region), Nilgiris of Tamil
nadu, Sadar, Kurseong and Kalimpong
sub-divisions of Darjeeling, Sunderbans,
Andaman & Nicobar Islands and SC & ST
(not included in above areas)
All Others 5,500 to 9,000 per plant
7. Solar Photovoltaic Systems e Subsidy of 30% of
project cost
* For solar light through
NABARD, Regional
Rural Banks (RRB) and
other commercial bank
40% subsidy is available.
8. Solar Water Heater 60% and 30% of the
benchmark cost in Special
Category States and other
States respectively.
Benchmark cost in the range
of ¥ 11,000/sq.m. and
8,000/sq.m for different
configuration of systems.
9. Concentrating Solar Thermal Technology 30% of the project cost.
10. Small Aero-Generators and Hybrid Systems %1.00 lakh per KW
11. Micro-hydel plants/Water mills o % 1.25 lakh/kw for

Micro-hydelupto 100 kw.
+ %0.50 lakh per watermill

for mechanical
application

¢+ %1.50 lakh per watermill
for electrical application
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S1. No. Programme

Subsidy

12. Biomass Gasifier

13. Improved Cookstoves
Family sized/domestic cook-stoves/
earthen cookstoves
Community Cook-stoves for MDM
Kitchens, Anganwadis, Tribal/SC/
Backward hostels, government and forest

rest houses etc.

+ 15,000/kW (with
100% producer gas

engine)

» ¥2,500/kw for duel fuel

engine

+ 2.0 lakh per 300 kw for
Thermal Applications

* 20% higher CFA for
Special Category States

50% of cost of cook-stoves
with maximum ceiling of
% 400 for natural draft
(including earthen chulhas
with metal combustion
chambers) and 800 for
forced draft - average
support taken at ¥ 600/- per
cookstove.

50% of cost of cook-stoves
with maximum ceiling of
% 2500 for natural draft and
% 5000 for forced draft type
cook-stoves - average
support taken at I 3750 per
cook-stove

Micro grid under green energy system

1620. SHRI BAISHNAB PARIDA: Will the Minister of NEW AND RENEWABLE

ENERGY be pleased to state:

(a) whether it is a fact that 45 per cent of rural houses still lack access to

electricity;

(b) whether to address this issue, it is proposed to set up micro-grids under green

energy system;

(c) ifso, the details thereof;
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(d) whether the above human-friendly system would bridge the gap in power in

the rural sector; and
(e) ifso, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) and (b) Large number of rural houses in the
country are without electricity. To provide electricity for lighting and other purposes in
Rural areas, the Ministry is promoting off-grid Solar PV Systems like Solar Lanterns,
Solar Home Lights, Solar Street Lights, Solar Power Packs/Plants and Power Plants in
Micro Grid mode with local distribution network.

(¢) Under Off-grid Solar PV programme of the Ministry, 806 Nos. villages/
hamlets, with extended distribution network based SPV Power Plants have been installed

in the following States:

S1. No. States No. of Villages

1. Jammu and Kashmir 14

2. Jharkhand 12

3. Madhya Pradesh 8

4. Uttar Pradesh 27

5. Haryana 1

6. Rajasthan 14

7. Chhattisgarh 730
ToraL 806

(d) Micro Grids and Renewable Energy based solution like Solar lights are a good
solution for rural areas in India.

(e) Under Off-grid programme total capacity of 224.35 MWp have been installed
till October, 2014 in the various parts of the country including rural areas. The details of
installed systems are given below:

1. Solar Lanterns (Nos.) 985012
2. Solar Homelights (Nos.) 1119505
3. Solar Street Lights (Nos.) 342788
4.  Solar Pumps (Nos.) 19501

5. Solar Power Plants (kWp) 109753.04
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Progress of solar radiation resource assessment

1621. SHRIJESUDASU SEELAM: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether Government has made any progress in the project on Solar Radiation

Resource Assessment (SRRA) across the nation;
(b) if so, the details thereof; and

(¢) by when the Solar Atlas and the data on State-wise solar potential is likely to

be available in public domain?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) Yes Sir.

(b) Solar Radiation Resource Assessment (SRRA) Project is being executed in
two phases by National Institute of Wind Energy (NIWE), Chennai. Installation and
commissioning of all 111 Solar Radiation Resource Assessment stations sanctioned
under both Phase-I and II along with four Advanced Monitoring Stations (AMS) has been

completed and now radiation data is available.

(c) NIWE, on behalf of Government of India, is working in collaboration with
GIZ, Germany to prepare Solar Map of India for which procurement of commercially
available satellite based solar data has been finalized. The solar atlas will be validated
with ground measurement from SRRA stations and available for public in about six
months time from now. State-wise solar potential is already available as estimated by
National Institute of Solar Energy (NISE).

Biomass-based power supply

1622. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) whether Government is aware that there is a great potential for biomass-based
power supply in the country which is reliable as it is free of fluctuations unlike wind

power and does not need storage to be used in time of non-availability;

(b) if so, what Government is doing to encourage establishing biomass based

power plants in the country;

(c) what Government is doing to ensure supply chain of biomass to the existing

power plants in the country; and
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(d) how many such plants are working and what problems they are facing?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRIPIYUSH GOYAL): (a) Yes, Sir. Ministry of New and Renewable Energy
(MNRE) has got the biomass power potential assessed in the country. A potential of about

18000 MW equivalent power from biomass has been estimated in the country.

(b) MNRE has been promoting biomass power projects by providing various
fiscal and financial incentives, such as capital subsidy, concessional customs and excise
duties on the equipments, accelerated depreciation, tax holidays on income, preferential

tariff, etc.

(c) The procurement of biomass for regular operation of the power plants is the

responsibility of the plant operators in the country.

(d) The Ministry has sanctioned the power projects in various States in the
country with a total capacity of about 1250 MW power from biomass in the country. In
view of increase prices of biomass in recent months, some of the plants are not finding the

operations economically viable.
Promotion of solar and wind energy

11623. DR. VIJAYLAXMISADHO: Will the Ministerof NEWAND RENEWABLE
ENERGY be pleased to state:

(a) whether Government has formulated any scheme to promote solar and wind

energy;
(b) if so, the details thereof, State-wise;

(c) the details of actual demand and supply of electricity, rural and urban area-

wise and district-wise in Madhya Pradesh during the last five years; and

(d) the action being taken by Government to fill up the gap between demand and
supply of power?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) and (b) The Ministry of New and Renewable
Energy has launched Jawaharlal Nehru National Solar Mission (JNNSM) which envisages
installation of 20,000 Megawatts (MW) of grid solar power, 2,000 MW of off-grid solar

applications and 20 million square metres of solar thermal collector areas by 31st March,

FOriginal notice of the question was received in Hindi.
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2022. Further, a scheme of Generation Based Incentive (GBI) has been introduced for the
12th Plan period, which provides an incentive of ¥ 0.50 per KWh on actual generation
of wind power subject to a ceiling of ¥ 1.00 crore per MW to the investors which do not
avail Accelerated Depreciation benefit. The total incentive is to be availed in more than 4

years and less than 10 years.

The details of installed capacity for generation of power from wind and solar energy,

State-wise are given in Statement-I (See below).

(c) and (d) The details of demand and supply of electricity in rural and urban areas
of Madhya Pradesh during last five years is given in Statement-II (See below). Electricity
is a Concurrent subject. Supply and distribution of electricity to various consumers in a
State/UT is within the purview of the respective State Government/State Power Utility.
The Central Government supplements the efforts of the State Governments by establishing
power plants and transmission systems in Central Sector through Central Power Sector
Undertakings (CPSUs).

Statement-1

State-wise installed capacity for generation of power from Solar and
Wind Energy (grid interactive) as on 31.10.2014

SI. No. States/UTs Wind Power Solar Power
(MW) (MWp)

1 2 3 4

1. Andhra Pradesh 894.15 234.86
2. Arunachal Pradesh 0.03
3. Assam 0.00
4. Bihar 0.00
5. Chbhattisgarh 7.60
6. Goa 0.00
7. Gujarat 3551.33 919.05
8. Haryana 12.80
9. Himachal Pradesh 0.00
10. Jammu and Kashmir 0.00

11. Jharkhand 16.00
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1 2 3 4
12. Karnataka 2544.65 57.00
13. Kerala 35.10 0.03
14. Madhya Pradesh 534.40 353.58
15. Maharashtra 4223.65 286.90
16. Manipur 0.00
17. Meghalaya 0.00
18. Mizoram 0.00
19. Nagaland 0.00
20. Odisha 31.50
21. Punjab 55.77
22. Rajasthan 2996.65 735.50
23. Sikkim 0.00
24. Tamil Nadu 7383.70 104.20
25. Telangana
26. Tripura 0.00
27. Uttar Pradesh 29.51
28. Uttarakhand 5.00
29. West Bengal 7.21
30. Andaman and Nicobar Islands 5.10
31. Chandigarh 2.00
32. Dadra and Nagar Haveli 0.00
33. Daman and Diu 0.00
34. Delhi 5.47
35. Lakshdaweep 0.75
36. Puducherry 0.03
37. Others 4.30 0.79
ToraL (MW) 22167.93 2870.66

MW = Megawatt
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Statement-I11

Details of actual demand and supply of electricity in Madhya Pradesh

Year Energy Requirement / Availability Peak Demand / Met
Energy Energy Surplus/Deficit Peak  Demand  Surplus/Deficit
Req. Ava. Demand  Met
MU MU MU % MW MW MW %

2009-10 43,179 34,973 -8,206  -19.0 7,490 6,415 -1,075  -144
2010-11 48,437 38,644 -9,793  -20.2 8,864 8,093 =771 -8.7
2011-12 49,785 41,392 -8,393  -16.9 9,151 8,505 -646 -7.1
2012-13 49,226 44,272 -4,954  -10.1 10,077 9,462 -615 -6.1
2013-14 49,410 49,385 -25 -0.1 9,716 9,716 0 0.0

2014-15 30,408 30,116 -292 -1.0 8,413 8,395 -18 -0.2
(Upto Oct.-14)

Generation of solar and wind energy

1624.SHRI S. THANGAVELU: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether it is a fact that the country can afford to install 1,00,000 MW of solar

power generating capacity during the next few years;

(b) whether it is also a fact that the country can generate power from wind to the
tune of 8,000 to 10,000 MW per year;

(c¢) whether Government is considering to get hydel back on track; and
(d) if so, the steps being taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) The Government is preparing a scale up plan for

development of solar in the next five years. The plan is still under development stage.

(b) Wind potential is available in the country to generate 8000 to 10000 MW per
year from wind. However, it will depend upon the market conditions and State policies

including creation of power evacuation and transmission infrastructure.

(¢) The Ministry of New and Renewable Energy has recently announced more
attractive schemes to support Small Hydro Projects (SHP) up to 25 MW, for faster pace

implementation of SHP porgrammes.
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(d) The Ministry of New and Renewable Energy is providing various fiscal and
financial incentives for generation of power from various renewable energy sources
including solar and wind energy. The incentives include capital/interest subsidy,
generation based incentives, accelerated depreciation, concessional excise and customs
duties to encourage use of alternative sources of energy in urban/rural areas. The other
steps to promote renewable energy include: setting up of demonstration projects,
preferential tariff for purchase of power generated from renewable sources, resource
assessment, development of power evacuation and testing facilities, introduction of
Renewable Energy Certificates and Renewable Purchase Obligation, etc. Wide publicity
and awareness raising on the benefits of renewable energy systems have also been taken

up in Hindi, English and regional languages.
Encouraging alternative sources of energy

1625. SHRI MAHENDRA SINGH MAHRA: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) whether Government encourages the use of alternative sources of energy in

urban/rural areas;
(b) if so, the nodal agencies for it at Central, State and district levels;
(c) the procedure for installation of infrastructure for the same; and

(d) the incentives/subsidies available to NGOs promoting it and beneficiaries

getting the infrastructure installed in their premises?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) The Ministry of New and Renewable Energy
(MNRE) is providing various fiscal and financial incentives, such as capital/interest
subsidy, generation based incentives, accelerated depreciation, concessional excise and
customs duties to encourage use of alternative sources of energy in urban/rural areas. The
other steps to promote renewable energy include: setting up of demonstration projects,
preferential tariff for purchase of power generated from renewable sources, resource
assessment, development of power evacuation and testing facilities, introduction of
Renewable Energy Certificates and Renewable Purchase Obligation, etc. Wide publicity
and awareness raising on the benefits of renewable energy systems have also been taken

up in Hindi, English and regional languages.

(b) and (c) The State-wise details of nodal agencies implementing the renewable
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energy programmes at the State and district level are given in Statement-1 (See below).
Further, the Ministry supports three central technical institutions for resource assessment,

testing and training activities. The details are given below:
(i.) National Institute of Solar Energy (NISE), Gurgaon, Haryana
(ii.) National Institute of Wind Energy (NIWE), Chennai, Tamil Nadu
(iii.) National Institute of Renewable Energy (NIRE), Jalandhar, Punjab

(d) The details of Central Financial Assistance being provided under various
programmes to various categories including NGOs promoting renewable energy, are

given in Statement-II (See below)
Statement-I

State-wise details of State Nodal Agencies
Andhra Pradesh

Non-Conventional Energy Development Corporation of
Andhra Pradesh (NEDCAP) Ltd.,

5-8-207/2 Pisgah Complex, Nampally

Hyderabad-500 001

Arunachal Pradesh

Arunachal Pradesh Energy Development Agency,
Urja Bhawan Tadar Tang Marg, Post Box No. 141
Itanagar-791111

Assam

Assam Energy Development Agency (under Science and
Technology Deptt., Govt. of Assam),

Bigyan Bhawan, Near IDBI Building, G S Road,
Guwahati-781005

Bihar

Bihar Renewable Energy Development Agency
1st Floor, Sone Bhawan, Virchand Patel Marg,
Patna - 800 001

Chhattisgarh

Chhattisgarh State Renewable Energy Development Agency (CREDA),
2nd Floor, CSERC Building, Shanti Nagar,
Raipur
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Gujarat

Gujarat Energy Development Agency (GEDA),

4th Floor, Block No.11 & 12 Udyog Bhawan, Sector-11,
Gandhi Nagar-382017,

Gujarat

Goa

Goa Energy Development Agency,
DST&E Building, 1st Floor, Saligo Plateau, Opp. Seminary,
Saligao, Bardez Goa-403511

Himachal Pradesh

HIMURIJA, SDA Complex, Kasumpti,
Shimla-171009

Haryana

Haryana Renewal Energy Development Agency (HAREDA),
SCO 48, Sector 26, Chandigarh-160 019

Jharkhand

Jharkhand Renewable Energy Development Agency
328 B, Road No.4, Ashok Nagar, Ranchi-834 002.

Jammu and Kashmir

Jammu & Kashmir Energy Development Agency (JAKEDA),
12 BC Road, Rehari, Jammu-180001

Tele:0191 - 2546495, 2552725(R), (Fax) 2546495

Dharrilla, Raj Bagh Srinagar

Kerala

Agency for Non-Conventional Energy and Rural Technology (ANERT),
Pattom P.O., PB No.1094, Kesavadasapuram,
Thiruvananthapuram-695 004

Karnataka

Karnataka Renewable Energy Development Agency Ltd.,
19, Maj. Gen. A. D. Loganadan, INA Cross, Queen’s Road,
Bangalore- 560 052

Maharashtra

Mabharashtra Energy Development Agency (MEDA)
S.No. 191/A, Phase 1, 2nd Floor, MHADA Commercial Complex
Opp. Tridal Nagar, Yerawada, Pune-411006
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Madhya Pradesh

MP Urja Vikas Nigam Ltd.,
Urja Bhawan, Main Road No.2, Shivaji Nagar,
Bhopal-462016

Meghalaya

Meghalaya Non-conventional & Rural Energy Development Agency,
Lower Lachaumiere, Opp. P&T Dispensary, Near BSF Camp (Mawpat),
Shillong-793001

Manipur

Manipur Renewable Energy Development Agency (MANIREDA),
Department of Science, Technology, Minuthong Hafiz Hatta,
Imphal-795001

Nagaland

Department of New and Renewable Energy Development
Agency (NREDA),

Nagaland Secretariat, Kohima,

Nagaland -797 001

Mizoram

Zoram Energy Development Agency (ZEDA),
Zuangtui,
P.O. Zemabawk ,Aizawl, Mizoram - 796017

Punjab

Punjab Energy Development Agency,
SCO 134-136, Sector 34-A,
Chandigarh-160 036

Odisha

Orissa Renewable Energy Development Agency,
S-59, Mancheswar Industrial Estate,
Bhubaneswar-751 010

Sikkim
Sikkim Renewable Energy Development Agency,

SREDA Bhawan, D.P.H Road, Gangtok,
Sikkim-737 101

Rajasthan

Rajasthan Renewable Energy Corporation Limited,
E-166, Yudhister Marg, ‘C’ Scheme,
Jaipur-302 001
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Tripura

Tripura Renewable Energy Development Agency,
Vigyan Bhawan, 2nd Floor,

Pandit Nehru Complex, West Tripura,
Agartala-799 006

Tamil Nadu

Tamil Nadu Energy Development Agency (TEDA),
EVK Sampath Building,
Chennai-600 006

Uttarakhand

Uttrakhand Renewable Energy Development Agency (UREDA),
Energy Park Campus Industrial Area, Patel Nagar,
Dehradun-248001

Uttar Pradesh

New and Renewable Energy Development Agency (NEDA),
U.P.,Vibhuti Khand, Gomti Nagar,
Lucknow-226 010

West Bengal

West Bengal Renewable Energy Development Agency,
Bikalpa Shakti Bhawan, Plot- J-1/10, EP & GP Block,
Salt Lake Electronice Complex, Sector- V,

Kolkata- 700091

Statement-I11

Central Financial Assistance being provided under various

renewable energy programmes.
A. Grid-Interactive Renewable Power Programmes:
1.  Wind Power Projects:

Generation Based Incentive (GBI) %0.50 per unit subject to max of ¥1.00
crore/MW

Demonstration Projects in:

Special Category States (NE Region, Sikkim,  3.00 crore X C*0.646
J&K, HP and Uttarakhand)

Other States %2.50 crore X C"0.646

C: Capacity of the project in MW, ~: raised to the power
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2. Solar Power Projects:

Solar PV Power projects under Minimum Project
Jawaharlal Nehru National Solar Capacity 10MW
Mission (JNNSM) Phase-II,

Batch-I of total 750 MW with Maximum Project
Viability Gap Funding (VGF) Capacity SOMW
support from National Clean

Energy Fund (NCEF),

3. Small Hydro Power Projects:

Support to new SHP projects in State sector:

Unstarred Questions

VGF support upto 30%
of Project Cost limited to
32.50 cr/MW based on

reverse bidding process.

Category Above 100 KW and up Above | MW - 25 MW
to 1000 KW

Special category and 75,000 per KW 7.5 crores / MW limited to

NE States % 20 crore per project.

Other States 35,000 per KW 3.5 crores / MW limited to

% 20 crore per project.

Support to new SHP project in private / co-operative / joint sector:

Areas Upto 25 MW

NE Region, J&K,H.P. &Uttarakhand 1.5 crore/ MW limited to ¥5.00 crore
(Special Category States) per project

Other States 1.0 crore/ MW limited to ¥5.00 crore

4.  Biomass Power and Bagasse Cogeneration Projects:

Private / Joint / Cooperative / Public Sector Sugar Mills:

Special Category and NE States Other States
Biomass Power projects %25 lakh per MW* < 20 lakh per MW*
Bagasse Co-generation %18 lakh per MW* % 15 lakh per MW*
Co-generation projects by %40 lakh %40 lakh
cooperative/public sector 350 lakh 350 lakh
sugar mills %60 lakh %60 lakh
40 bar & above Per MW of surplus power Per MW of surplus
60 bar & above (maximum support T 6.0 cr/ power (maximum
80 bar & above project) support of ¥ 6.0 crore

per project)

*Maximum support of ¥ 1.50 crore per project.
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5. Waste to Energy Projects:

Type of Waste Central Financial Assistance

Municipal Solid Waste 32.00cr./MW, Max. Support 10 Cr. /project.

Urban Waste 32.00cr./ MW, Max. Support 5 Cr. /project.

Industrial waste % 0.20cr to ¥ 1.00 cr/MW, Max. Support I5.00cr/
project.

B. Off-grid/ decentralized renewable energy programmes :

Sl. No. Programme Subsidy
6. Family type biogas plants
NE region states including sikkim 15,000 to 17,000 per
(except plain areas of assam) plant
Plain areas of Assam 10,000 to 11,000 per
plant
J&K, Himachal Pradesh, Uttarakhand 37,000 to 11,000 per plant

(excluding terai region), Nilgiris of Tamil
nadu, Sadar, Kurseong and Kalimpong
sub-divisions of Darjeeling, Sunderbans,
Andaman & Nicobar Islands and SC & ST
(not included in above areas)

All Others 35,500 to 9,000 per plant

7. Solar Photovoltaic Systems *  Subsidy of 30% of
project cost

* For solar light through
NABARD, Regional
Rural Banks (RRB) and
other commercial bank
40% subsidy is available.

8. Solar Water Heater 60% and 30% of the
benchmark cost in special
category states and other
states respectively.
Benchmark cost in the range
of ¥ 11,000/sq.m. and
8,000/sq.m for different
configuration of systems.

9. Concentrating Solar Thermal Technology 30% of the project cost.
10. Small Aero-Generators and Hybrid Systems %1.00 lakh per KW
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SI. No. Programme

Subsidy

11. Micro-hydel plants/ Water mills
12. Biomass Gasifier
13. Improved Cookstoves

Family sized /domestic cook-stoves/
earthen cookstoves

Community Cook-stoves for MDM
Kitchens, Anganwadis, Tribal / SC/
Backward hostels, government and forest
rest houses etc.

o ¥ 1.25 lakh/kw for
Micro-hydelupto 100 kw

» 30.50 lakh per watermill
for mechanical
application

+ 1.50 lakh per watermill
for electrical application

+ 15,000 / kW (with
100% producer gas
engine)

» T2,500/kw for duel fuel
engine

+ 2.0 lakh per 300 kw for
Thermal Applications

* 20% higher CFA for
special category states

50% of cost of cook-stoves
with maximum ceiling of
% 400 for natural draft
(including earthen chulhas
with metal combustion
chambers) and ¥800 for
forced draft - average
support taken at ¥ 600/- per
cookstove.

50% of cost of cook-stoves
with maximum ceiling of
% 2500 for natural draft and
% 5000 for forced draft type
cook-stoves - average
support taken at I 3750 per
cook-stove

Election in PRIs
1626.DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of PANCHAYATI RAJ be pleased to state:

(a) in how many States, elections have been held for Panchayati Raj Institutions

(PRIs), as per schedule during the last three years;
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(b) whether Government has issued advisory to the States where local body
elections are due but not held;

(c) if'so, the details thereof; and

(d) whether the release of Central grants was made conditional for holding
elections, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ (SHRI
NIHAL CHAND): (a) Holding of elections to the Panchayats is the responsibility of
the State Governments and State Election Commissions. The Constitution mandates that
where the Part IX of the Constitution applies, Panchayat elections be conducted every
five years, under the overall superintendence, direction and control of the State Election
Commission. The Constitution also empowers the State Legislatures to make laws
regarding elections. As per information available with the Ministry, during the last three
years viz. from 1.1.2012 till date, elections have been held to Panchayats in 13 States/
UTs. The details are given in Statement (See below). Normally the elections are held as
per schedule except in the cases of pendency of court cases, etc.

(b) and (c) This Ministry as such has not issued any advisory to the States for holding
election wherever due.

(d) Article 243 K of the Constitution dealing with matters of elections to the
Panchayats does not specify any such conditionality.

Statement
Elections in PRIs
SI. No.  States Year when elections held last
1. Andhra Pradesh (including Telangana) August, 2013
2. Arunachal Pradesh May, 2013
3. Assam February, 2013
4. Odisha 2012
5. Punjab May-June, 2013
6. Uttarakhand Haridwar to be held in
May, 2015, for rest 12
districts elections in 2014
7. West Bengal May-July, 2013 in 17
districts
8. Maharashtra February, 2013

9. Manipur September, 2012
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S1. No.  States Year when elections held last
10. Sikkim November, 2012
11. Gujarat October 2010& February,
2013
12. Goa May, 2012
13. Lakshdweep December, 2012

Centrally sponsored schemes in Panchayati Raj

+1627. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of
PANCHAYATI RAJ be pleased to state:

(a) the details of Centrally Sponsored Schemes being conducted through the

Panchayati Raj, State-wise; and

(b) the details of role of concerned State Governments in operating such
Schemes?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ (SHRI
NIHAL CHAND): (a) and (b) Various Centrally Sponsored Schemes provide for roles
for State Governments and Panchayats, depending on the activities involved. Under the
Backward Regions Grant Fund (BRGF), the Ministry of Panchayati Raj provides untied
funds for Panchayats through the State Governments. Roles and responsibilities have been
given to Panchayats in schemes such as Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA), Indira Awas Yojana (IAY), National Rural Drinking Water
Program (NRDWP), etc.

Measures to correct regional imbalances in electricity
1628.SHRI AVINASH PANDE: Will the Minister of POWER be pleased to state:

(a) whether Government has undertaken any study or taken any measures
to correct regional and State-wise imbalances in generation of and access to
electricity;

(b) if so, the details and findings thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (c) Central Electricity Authority has conducted the 18th Electric Power
Survey (EPS) of India and has estimated the Electrical Energy Requirement of the country
for 12th & 13th Five Year Plan. Based on these projections, studies have been carried out
to assess the generation and transmission capacity addition required to meet the projected

TOriginal notice of the question was received in Hindi.
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demand of electricity on all India basis. At present, the all India grid is synchronously
inter-connected and Intra-State, Inter-State and Inter-Regional transmission capacity is
available for transfer of power from the generating stations to the State’s Load Centres.
Further, additional transmission lines are also planned to be developed in the grid so there

is no regional imbalance in the production of and access to electricity.
Thermal power plants in Maharashtra

1629.SHRI AVINASH PANDE: Will the Minister of POWER be pleased to

state:
(a) the number of thermal power plants presently operational in Maharashtra;

(b) the number of power plants granted clearances for operations in the Western
Ghat areas, declared as ecologically sensitives vide notification dated 10th March, 2014;

and

(c) the measures taken by Government to ensure that the operations of these

thermal power plants continue without disruption?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) The number of thermal power plants presently operational in Maharashtra
is 26 (Twenty Six).

(b) and (c) As per Section 7 of the Electricity Act, 2003, any generating
company may establish, operate and maintain a generating station without obtaining a
license/permission if it complies with the technical standards relating to connectivity
with the grid. Hence, at present no license is granted for operation of the generating

stations.
Installation of automatic gauge recorder by BBMB
+1630. SHRI VIJAY GOEL: Will the Minister of POWER be pleased to state:
(a) whether Rajasthan has a major share in Ravi Beas waters;

(b) whether the Central Government proposes to direct Bhakra Beas Management
Board (BBMB) to install automatic gauge recorder at sites agreed to by the concerned

States and if so, by when; and

(c) whether Government proposes to direct BBMB to finalise the remaining sites

and if so, by when?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) Yes, Sir. As per the present arrangement, the percentage of supply of water
from Ravi-Beas Reservoir among the partner States i.e. Punjab, Haryana and Rajasthan
are in the ratio of 30:21:49 respectively.

TOriginal notice of the question was received in Hindi.
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(b) and (c) Out of 22 agreed sites, installation of Automatic Gauge Recorders (ASR)
at 21 sites have already been completed, except at Ropar Thermal Plant, which was found

not feasible for installation.
Rejuvenation of closed power plants

1631. SHRI D. KUPENDRA REDDY: Will the Minister of POWER be pleased to
state:

(a) the number of different types of power projects in the country, working and

closed, along with their installed capacity, State-wise;
(b) whether working power projects are generating power to their full capacity;

(c) if not, the reasons therefor and the measures taken/proposed to be taken to
improve the generation capacity;

(d) whether Government plans to rejuvenate the closed power projects; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) The state wise details of number of power plants which are working and
closed during 2014-15 (up to November) with their monitored capacity is given in
Statement (See below).

(b) The utilization of installed capacity of thermal Power Plants is expressed in
terms of Plant Load Factor (PLF). The PLF of thermal power plants depends on a number
of factors such as vintage of the unit, forced and planned outages quality and quantity of the
required fuel and receipt of schedule from beneficiaries (in respect of Central Generating
Stations), etc. The PLF of Coal/Lignite, Nuclear based plants during the period April-
November, 2014 was 65.07% and 80.15% respectively. Due to Gas shortage/High cost
of generation from RLNG and Liquid fuel, the gas based power stations are operating at
lower PLF of 21.90%.

(c) The action plan to ensure that the power plants achieve their full capacity

utilization are as under:
1. Better availability of coal and gas to power sector.
2. Adopting better Operation & Maintenance practices by power plants.

3. Renovation and Modernization of existing old Thermal and hydro power
plants by respective power utilities.

(d) and (e) The closed power station, where ever feasible, are rejuvenated through
renovation, Modernization and Life Extension programmes. Further, efforts are made to

ensure adequate availability of fuel to the power stations.
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